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RAJASTHAN STATE POLLUTION CONTROL BOARD
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The Registrar General,

Hon’ble National Green Tribunal,
Copernicus Marg,

New Delhi,

Subject: - Regarding submission of Joint Committee Report in compliance of
the order dated 27.01.2022 in OA No. 432/2021 in the matter of Shiv
Singh V/s State of Rajasthan& others.

Sir,

Kindly refer the subject mentioned above, in compliance of the order
dated 27.01.2022 in OA No. 432/2021 in the matter of Shiv Singh V/s State of
Rajasthan& others, the Joint Committee Report is enclosed herewith for your
kind perusal and further necessary action.

Yours Sincerely,
Enclosed — As above (51 ?'fl[";':
egional Officer
(Nodal Officer)
RPCB, Rajsamand
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REPORT OF THE JOINT COMMITTEE WITH RESPECT TO THE
ORIGINAL APPLICATION No. 432/2021 IN THE MATTER OF
SHIV SINGH V/s STATE OF RAJASTHAN & OTHERS

Introduction:-

The Hon'ble NGT, New Delhi has reccived a complaint from the petitioner

Mr Shiv Singh Resident of Village — Nilwa, Talab ka Pachhore, Telsil —Kareda,

District —Bhilwara, Rajasthan through E-mail regarding functioning of J.M. Mines
by Mr. Bunti Jain at the border of gram panchayat Kuker Kheda, Bhilwara causing
damage to the house of applicant (Mr. Shiv Singh.S/o Bhur Singh, Resident of
Village — Nilwa, Talab ka Pachhore, Tehsil —Kareda, District —Bhilwara,
Rajasthan), which is located at a distance of 400 meters ffom the above said mincs.
It is hereby submitted that the said mine is blasting granite rockwhich has resulted

in cracks in the house of the applicant. Muck / stones taken out from the minc are
dumped in a nearby storm water drain and canal which has blocked the free flow of |

the water.

Hon’ble NGT, New Delhi during the hearing on 27.01.2022, passed (he foﬂow‘lngli
order in the Original Application No. 432/2021 b

sn view of the seriousness of the allegations, we direct the SEIAA, Rajasthan,
State PCB, Mincs & Geological Department, State of Rajasthan and District B
Magistrate, Bhilwara to look into the grievance in this application. The State
PCB will be the nodal agency for coordination and compliance, The joint Ty
committee may meet within four weeks and undertake site visit and look into { .
the grievance of the applicant. Factual and action taken report may be Hir
furnished within three months by E-mall at judicial-ngt@gov.in preferably in

the form of searchable PDF/OCR support PDF and not in the form of Image

PDFH

O, A~
Qfﬁw{%‘w ( sE. vk fri




2. Constitution of the Joint Conmulttee:

In complinnee with the directions of the Hon'ble NGT, @ joint committee
wos constitmed which comprises of following officinln from concerning
departments:- \

a) RSPCB lns nominnted Reglonal Officer, Rojsamand as member of
committce and nlso appointed as Nodnal officer on behalfl of RSPCB
(Annexuve-1).

b) District Magistrnte, Bhilwara has nominated Sub Divisional Magistralc
(SDM), Karedn, District —Bhilwara as commitice member from District
Administration (Annexure-2).

c) Directorate of Mines & Geology, Government of Rajasthan, Udaipur has
nominated SME, Rajsamand as committcc member from Department of
Mines& Geology (Annexure-3).

d) Chief Engincer, Water Resources Department, Rajacthan has nominated
Superintending Engincer, Water Resources Circle, Bhilwara as member of
committee from Water Resources Department (Annexure-4).

e) SEIAA, Rajasthan has nominated SSO, SEAC Rajasthan as commitiee
member from SEIAA, Rajasthan (Annexure-5).

3. Backpround: —

The committee was informed relevant facts by concerning depariment
which are summarized as below:-

2 M/s Gem Granites, Clo- Shree Sahu Yairn Company, Behind Adinath
’ Colony, Jaipur Road, Madanganj, Kishangarl, District —Ajmer had applicd
for lcase for mining of Granite near village —Kuker Kheda, Tehsil - Bhim,
District —Rajsamand al Mining Engineer office, Amet, District ~Rajsamand

on 26.12.2014. N .
b) Letter of Intent was issucd (rom Mining Engincer, Amet, District -

Rajsamand on 25.02,2015. (Annexure-6)
c) Mining Plan with Progressive mine closurc plan was approved by SME,

Rojsamand on 20,03.2015. (Annexure-7) _'__



d) Environmental Clearance was issucd to the above mentioned Granite mine
from SEIAA, Rajnstan, Juipur vide letier mno. F1(4)/SEIAA/SEAC-

an!ScclUProjcc!!Cnl.l(n)BZ(EC)M-IS. Jaipur dated 05.01.2016 on the
name of M/s Gem Granites, ML No. — 22/2014 (Khasra No. - 3630/3463,
3464-3470, 3472, 3473, 3476-3478), Arca — 1.8 Hect., Near Village -
Kuker Kheda, Tehsil —Bhim, District ~Rajsamand for mining of Granite
with production capacity- 120000 TPA with certain conditions (Annexure-
8).

¢) Mining leasc agreement was executed in the favour of M/s Gem Granitcs,
ML No. — 22/2014, Area — 3.0 Hect,, Near Village — Kuker Kheda, Tehsil -
Bhim, District —Rajsamand on dated 05.10.2017 (Annexure-9).

f) Consent to Establish under section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981 and under seclion 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 was issued to the mines from Regional
office, RSPCB, Bhilwara vide letter dated 15.03.2016 for Granite-120000
TPA for the period from 05.02.2016 to 31.01.2019 with certain conditions.

(Annexure-10)

g) Consent to Operate under scction 21(4) of Air (Prevention & Control of
Pollution) Act, 1981 and under scction 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 was issued to the mine from Regional
office, RSPCB, Bhilwara vide lctter dated 14.11.2017 for Granite -
120000.00 TPA which was valid upto 30.04.2022 with certain conditions.

(Anncxure-11)
h) Further, Consent to Opcratc was renewad under section 21(4) of Air

(Prevention & Control of Pollution) Act, 1981 and under section 25/26 of
{he Water (Prevention & Control of Pollution) Act, 1974 from Regional
office, RSPCB Rajsamand vide letter dated 22.06.2022 for Granitc -
120000.00 TPA for the period from 01.10.2022 to 30.09.2027 with certain
conditions. (Anncxurc-lZ)
i) As per provided information, the Department of Mines & Geology, Amet
received 2 complaint from the complainant vide letler dated 22.07.2020,
Thercfore, mining lcase was inspected by the officials of Department of
Mines & Geologys Amel -on dated 04.08.2020 and 2 letter issued to the

project proponcnt O dated 07.08.2020 (Annexure -13) stating that:- (@)
Mining leasc arca demarcation pillars not constructed. (b) Blasting done in




I is agoingt the rules.  (¢) Dumping of averburden
generated from mining activity outslde the mining lease aren in the drain.
In complinnee of the snme, projeet proponent hog submitted reply of above
[etter on dated 08.09.2020 (Annesura ~ 14).

j) Furiher, mining lease was apain inspeeted by the officinl’s of Department of
Mines & Geology, Amet on dnted 24.08,2021 and letter issucd to the project
proponent on dated 21.09.2021 (Annexure-15) glating that: (a) Overburden
dumped by the leasee in the nearby storm waler drain wag not removed (b)
Blnsting not carricd out on the mines in the presence of authorized license
holder person. Further, in complinnce of the samc, Project Proponent had
submitted reply of above letter on dated 05 10,2021, (Annexure -16)

k) To access Ambient Air Quality and Noijse level, Ambient Air Quality
Monitoring & Noisc Monitoring were carried out by Regional Laboralory,
RSPCB Udaipur on dated 25.05.2022 and analysis result are annexed as
(Anncxure =17). '

1) Mining lease was inspected by the o
on dated 14.07.2022 and following observations were made:-

(2) Retaining wall around the O.B. dump has not been constructed.
(b) Garland drains and siltation pond have not been constructed in mining

lease area.
(c) Unit has not madc adequa
Operate.

(d) Over burd
mining lease area near the natural

to the flow of storm water.
Sp, notice was issued from th

mining leose aren whic

fficials of Regional Office, Rajsamand

te plantation in compliance of Consent to

en generated from ‘the minc was found dumped outside the
storm water drain causing obstruction

¢ Regional Office, RSPCB Rajsamand under

the Air Act 1981, Water Act, 1974 and the Environment (Protcciion) Ast,
1986 regarding non-compliance of Environmental Clearance and Consent to
Opcrale Conditions on dated 15.07.2022 (Annexurc-18). The project
proponent submitted the reply (Annexure-19) vide letter dated 22.07.2022

that:-

(a) We have starled the work of construction of retraining wall around the
0.B. dump and we will complete in one month and will submit the
cvidence of the samC in the office.




(b) Garland drains will also be constructed in aonc month and will submit the
evidence of the snme in the ofTice.

(c) We have already planted 400 plants in the lcases area and we have
planted more than 500 trees in the ncarby arca and in the panchayat.
Also, we have planned for plantation of 600 plants in coming Z years
(300 plants in 2022 and 300 plants 2023). Photographs of the plantation
are attached.

(d) Overburden generated from the mines is being dumped inside lease arca
only. However few of the boulders were spilled to the storm water
drain. 1 have already removed the boulders causing obstruction and
now, there is no dump is there in the storm water drain and there is no
obstruction to the flow of storm watcr.

4. Inspection of Joint Committee:

Members of joint committee conducted discussions and’ accordingly, Joint
Commitiee comprising the following members visited the site on dated
18.07.2022:- b :

1) Shri Mahipal Singh, Sub Divisional Magistrate, Kareda, District —Bhilwarm,

Rajasthan. : . :
2) Shri Sanjeev Sharma, Scnior Scientific Officer, SEAC Rajasthan i
3) Shri Anurag Yadav, Regional Officer, Rajosthan State Pollution Conl_l_'d»l 4

Board, Rajsamand. . |
4) Shri Ramesh Nuwal, Executive Engineer, Water Resources Circle, Bhilwara,

Rajasthan.
5) Shri Rakesh Kanthed, Assistant Mining Engineer, Amet, District —

Rajsamand.
The Joint Committee observed the following:-

a) Minc was found opcrational during the inspection.

b) Name of mine mentioned in complaint is J.M. Granite. Whereas mine is
operating on the mrme of M/s Gem Granites, ML No. — 22/2014, Area - 3.0
Hect. Near Village — Kuker Kheda, Tehsil ~-Bhim, District —Rajsamand. It
was informed that the Complainant Shri Shiv Singh S/o BhurSingh, is a
Resident of Village — Nilwa, Talab ka Pachhore, Tehsil —Kareda, District -

———
i




B:"'“‘“"‘- Rajasthan  (Co-ordinates  25.092492 N, 74.086929 E)
(1 "."loul"nph.s enclosed ns Anncxure-20). The same minc was identificd by
Shri Rajendr Singh S7o Shiv Singh & other residents of this village

c) It was informed by mining lease representative Sh. Bunly Mundra, that the
mining lease M/s Gem Granites, ML No. = 22/2014, Area - 3.0 Hect. Near
Village - Kuker Kheda, Tehsil ~Bhim, District ~Rajsamand is approx. 240
melers away from the house of complainant Shri Shiv Singh.

d) Shri Rajendra Singh /o Shri Shiv Singh and some other residents of Village
—Nilwa, Tehsil - Karcda, District ~Bhilwara complained to the committee
that time to time blasting is being done by the lessee and vibrations have
been fell by most of the residents and house are at risk duc to certain cracks.

¢) Shri Rajendra Singh S/o Shri Shiv Singh informed that blasting during
mining have caused cracks in house (photographs of cracks taken during the
inspection have been enclosed as Annexure -21). Mr. Shiv Singh’s housc
has two floors, i.c. ground and first floor. Shri Rajendra Singh informed (hat
the ground floor was constructed carlicr and first floor is construcled 4 1o 5

years ago.
f) Joint committee then visiled house of Shri Hari Singh, resident of Village -

Nilwa, Talab ka Pachhore, Tehsil —Kareda, District -Bhilwara, Rajasthan
near the house of Sh. Shiv Singh. No cracks have been informed due to
mining activity in thc house. As per information provided, house is
constructed 4 to 5 ycars ago. (photographs taken during the inspection are
cnclosed as Annexure-22)

g) Joint commiltee then visited house of Shri Raghuvir Singh, resident of
Village — Nilwa, Talab ka Paclihore, Tehsil —Karcda, District —Bhilwara,
Rajasthan ncar the house of Sh. Shiv Singh. No cracks have been informed
due to mining activity in the housc (photographs taken during the inspection
have been enclosed as Annexure-23). As per information provided, house is
consirucled 4 to 5 ycars ago.

h) Joint committee then visited house of Shri Praveen Rawat, resident of
Village — Nilwa, Talab ka Pachhore, Tehsil -Kareda, District —Bhilwara,
Rujasthan adjacent to the house of Sh. Shiv Singh. Cracks have been
informed in some area of the house due to mining activity (photographs of
cracks taken during the inspection are enclosed as Annexure - 24). As per
information provided, house was constructed 25 years ago,

8




i) Joi ;
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inspection are enclosed Ag ensc nren (photographs taken: during the

; ; d ns Annexure - 25),

J) Joint commitice hos observed that lesseo has dumped over burden in
unsystematic mamner which is creating obstruction in flow of water
(P‘.‘U‘Ogmlihs tnken during the inspection are enclosed as Annexure - 26).

K) Jo!nf commiltee lns observed that Cannl for agriculture purpose is
originating from Nilwn Talab (photographs taken during the inspection are
enclosed as Annexure - 27). No obstruction in the canal was observed

during the inspection.

1) As per joint mauka report of Patwari Kukarkheda and Bhana village dated

20.07.2022 (Annexurec-28), lessce has dumped over burden in storm water
drain on an area of 0.0486 Hect, and has obstructed the storm water flow.

“m) Lessee has constructed residential quarters at mining lease area. No cracks

were observed (photographs taken during the inspection have been encioscd

as Annexure - 29). As informed by the represen

lease were constructed in the year 2020. |
n) As per approved mining plan, blasting has been proposed whereas unit’s

representative informed that blasting has not been carried out. The Joint
Committee issued site memo {Annexure-30) to the representative to get

clarification regarding:-

(2) Mining Lecase sanction 0
competent authority

(b) Date of Commencement

(c) Consent {0 Establish

(d) Consent to Operate

(¢) Year wisc production figures
(f) Blasting report (all details regarding blasting material with evidence)

(g) Instrument of drilling
(h) Blasting process as per mining plan (with safety parameters)

(i) Blasting intcnsity or frequency (interval)
(j) Details of drain before commencement of mining,
(k) Document regarding dumping yard (with size & no. of dump)

(1) Dumping matcrial status w.r.L. volume.

lative, quarters at mining

rder (docdments), L.0.I., Permissions from




In compliance of the silc memo, the representative of the mine submitted the
reply vide letter dated 20.07.22 (which is anncxed as Annexure-31), unit’s
representative has failed (o submit any information rcgarding blasting (i.c.
blasting material, explosives, frequency and intensity of blasting ctc.)

5. Conclusions:

On the basis of the provided information by concerned departments and
residents of village Nilwa, following has been concluded:-

) During the time of inspection, mine was found operational but no blasting

was observed.

b) In compliance of site memo dated 18.07.2022, unit has submitted reply on
dated 20.07.2022, but didn’t provide information related to blasting.

c) Joint committce observed cracks in some areas of the inspected houses. Itis
difficult for the committee to conclude scientific reasons of the crack
accurately without scientific / geological study of the arca. Such types of
studies have been carried out in the referred NGT Case OA No. 288 / 2019,
Sh. Balkrishan Vyas V/s State of Rajasthan & Others.

d) As per joint mauka report of Patwari Kukarkheda and Bhana Village dated
20.07.2022, lessee has dumped over burden in storm water drain on an area
of 0.0486 Hect. and has obstructed the storm water flow. Project Proponent
has been instructed to dump the overburden in systematic manner so that

flow of water should not be disturbed.
éﬂl/

g\g_wj’fﬁgf )
egiofial Officer Senior Scientific Officer
RSPCB,Rajsamand SEAC, Jaipur
%\/‘1/ y ! .,"--’.;::‘ .«-‘*-a_ ~ N
SE, WR, Bhilwara SME Rajsamand (/" <SDM, Kitea
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RAJASTHAN STATE POLLU’?IQZ? CONTML BOARD
4, Institutional Area, Jhalana Doongri, J&i@w,
Phone: 5101871, 51018?2 - 5159600, 5159699

No. E.10 (416) RPCB/Legal/NGT/2022/ 333 Date: 2| 83202 1

Regional Officer,
Raiasthan State Pollution Control Board,

Rasamand

Sub: - Hon’ble National Green Tribunal order dated 27.01.2022 in Original application no. 432/2021
Shiv Singh Vs State of Rajasthan & Others.

Ref:- |, This office letter No. F.10 (416) RPCB/Legal/NGT/2022/205-09 dated 22.02 2022,
2. RO, RSPCB, Bhilwara letter no. RPCB/RO BHL/Legal-57/2203-2205 dated
09.03.2022
sir,

With reference o above subject matter and referred letters, it is to inform that for compliance of
Mon'ble NGT order dated 27.01.2022, the RO, RSPCB, Bhilwara was nominated as member of the
committee and was also appointed as Nodal Officer on behalf of RSPCB. However, the Regional
Officer, Bhilwara vide letter dated 09.03.2022 has informed that the disputed mine fa% within the
jurisdiction of Regional Office, Rajsamand.

In view of above, you are hereby nominated as member of the committee and also appointed as
Nodal Officer on behalf of RSPCB in place of Regional Officer, RSPCB, Bhilwara, with the direction to
ensure compliance of Hon'ble NGT order and file the compliance report of order dated 27.01.2022. The
Hon'ble NGT order dated 27.01.2022 is enclosed with this letter for ready reference.

Enclosaed-As above
Yours sincerely,

(Anand Mohan)
Member Secretary

Copv to following for information and compliance of Hon' ble NGT order dated 27.01.2022
Member Secretary, SEIAA, Rajastha

b .

4 Director, Mines & Geology, Directorate, Udaipur.

3, Secretary, Water Resources Department, Government of Rajsathan.
4, District Collector, Bhilwara,

T

Regional Officer, RSPCB, Bhilwara for information.

-Sd—

Member Secretary



Item No.6 {Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPALBENCH

{By Video Conferencing)

Original Application No. 432/2021

Shiv Singh Applican
Versus

Htate of Rajasthan Respondent

Date of hearing: 27.01.2022

CORAM: HON'BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER

HON'BLE PROF. A, SENTHIL VEL, EXPERT MEMBER

ication is registered based on a complaint received by E-mail

ORDER

Grievance in this application is regarding functioning of one J.M.
Mines by one Mr. Bunti Jain at the border of Gram Panchayat
Rukarkheda, Bhilwara causing damage to the house of applicant (Mr.
Shiv Singh S/o. Bhur Singh R/o. Village Nilwa, Talab Ka Pachhore,
Tehsil Kareda, District Bhilwara, Rajasthan] which is located at a
distance of 400 meters from the above-said mines. It is submitted that
the said mine is ballistic the granite which has resulted in cracks in the
house of the applicant. Muck/ stones taken out from the mine are
dumped in a nearby storm water drain and canal which has blocked the

free flow of the water,



2. In view of the seriousness of the allegations, we direct the SEIAA,

Rajasthan, State PCB, Mines & Geological Department, State of

and District

Rajasthan, Department of Irrigation, State of Rajasthan :
Magistrate, Bhilwara to look into the grievance in this application. The
State PCB will be the Nodal agency for coordination and compliance. The
joint Committee may meet within four weeks and undertake site visit and
took into the grievance of the applicant. Factual and action taken report
may be furnished within three months by e-mail atjudicial-
netidgov.in preferably in the form of searchable PDF/ OCR Support PDF

and not in the form of Image PDF.

3 This Tribunal vide OA no. 288/2019 in the matter of Balkri

Vyas Vs. State of Rajasthan which is decided on 01.07.2021 in a similar
kind of matter has directed the Chief Secretary, Government of
Rajasthan to look into such kind of grievances and to follow the
directions given in the said Original Application. The Committee will keep

the above directions in mind while submitting the report.

List the matter for consideration on 11.05.2022.

A copy of this order, along with a copy of the complaint, be
forwarded to the SEIAA, Rajasthan, State PCB, Mines & Geology
Department, State of Rajasthan, Department of Irrigation, State of

Raiasthan and District Magistrate, Bhilwara by e-mail for compliance.

Brijesh Sethi, JM

Prof. A. Senthil Vel, EM
January 27, 2022
Original Application No. 432/2021
AAA
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- ; hok Naga:, Jaipur,
?@%pham«m-ﬂ 222?042 Email: sewwrd@gmai

No. F.5 (82)/CEWR/SE (WYNGT /432/2021/ "1 S

Regional Officer,

LS

Ref: - Member Secretary, RSPCB Jaipur letter No.F.10 (416) RPCB/ Legal/
NGT/ 2022/399-404 dated 21.03.2022 & this office letter n0.592 dated
15.03.2022, :

t, it is to inform that vide this office
rintending Engineer, Water

In connection to the above co
letter no. 592 dated 15.03.2022 (copy m@%
Resources Circle, Bhilwara has 1
li}ﬁggmmem to aﬁend jmm c

No. F.5 (8ZyCEWR/SE (WYNGT /432/2021/ _

Cmy to following for inform:
&ﬁé@i Chxef Engmeer !
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Government Of Rajasthan
Office Of The Superintending Mining Engineer, Rajsamand-Circle,
Department Of Mines & Geology, Rajsamand (Raj.)
E-mail Add.- smerajsamand@dmg-raj.org, Telephone & Fax- 02952-220190
NO. SME.r"RAJ—CI'RMINE—PI_,A_N;’AMETEF-ZZFZ{}ISf Dated: /2015
To.

M/S GEM GRANITES,
Clo- Shri Sahu Yatra, Co.Opp. Adinath Colony,
Jaiupur Road, Madanganj-Kishangarh, District-Ajmer (Raj.).

SUB i~ Approval of Mining Plan With Progressive Mine Closer Plan in respect of Your Granite
Mine (ML No.-22/2014), lease Area-3.00 Heet. for Mineral-Granite, Near Village-Kuker
Kheda, Tehsil-Bhim, Distt.-Rajsamand (Raj.) submitted under Rule 15 of Granite
Conservation and Deviopment Rules-1999 & Granite Policy 2002, Rule 37 B & Rule 37
E(vi)of RMM.C.R., 1986 (Ammendement-2012).
REF :— Your R.Q.P.’s Letter Dated: 19.03.2015
. Dear Sir,
et In Reference of Mines (Grade II) Department’s Notification No.-F-15(20)Mines/Gr.11/94 Jaipur
dated 18-03-2002 and Directorate letter No.-DMG Minor F-2/Mar.Pol/U.D.22002/968-1047  dated
(0-09-2002 and Notification No. F-14(2)/khan/Gr2/85 dated 20-04-05 of Mines (Gr.2) Department,
Rajasthan, Jaipur & Notification No.-F-14(1)Mines Gr-11 2011, dated 19-6-2012 of mines (Gr-11)
Department, Rajsthan, Jaipur. | hereby APPROVE the above said Mining Plan With Progressive Mine
Closer Plan. This approval is subject to the following conditions: '

I.  The Mining Plan With Progressive Mine Closer Plan is approved without prejudice to any
other laws applicable to the mine/area from time 10 time whether made by the central
Government, State Government or any other authority.

2. Itis clarified that the approval of your aforesaid Mining Plan With Progressive Mine Closer
Plan does not in any way imply the approval of the Government in terms of any other
provisions of the M.M.C.R. 1986, G.C.D.R. 1999 and Granite Policy 2002 or the rules framed
there under and any other laws.

3. Itis further clarified that approval of the Mining Plan With Progressive Mine Closer Plan is
subject to the provisions of Forest (Conservation) Act, 1980, Forest (Conservation) Ruales,
1981 and other relevant statues, orders and guidelines as may be applicable to the lease from

@ time to time. .

' 4. The lessee financial assurance /Surety may be submitted to the Mining Engineer, Division,
Amet before issue of sanction as per Rule 37 (J) (3) of R. M.M.C.R,, 1986 (Amended, 2012).
If anything found concealed as required by the mines Act. In the contents of the Mining Plan
With Progressive Mine Closer Plan and the propasal for rectification has not been made, the
approval shall be deemed to have been withdrawn with immediate effect.

6. The Mining Plan With Progressive Mine Closer Plan is approved without prejudice to any
order or direction from any court of competent jurisdiction.

1

Yours Faithfully,

Enclosure:  One Copy of Approved Mining Plan With
Progressive Mine Closure Plan

!

Rajsamand- Circle, Rajsamand (Raj.)
PO o Page-2)

Oppo R K Hospital, Khany Bhawan, Bupass Road. st St ag s sl ralarg. Pelephone & Fav. 82952 a0




27 ining Engineer, Div

ision, Amet along with , Copy of the approved Mining Plag w1,
tre Plan.

Wi, R.QP, 15,

Progressiye Mine Clog
3. Shri Nimish Singh

New Glasg Fectory Colony,
4. Guard File,

¥, -'Si-mdar-w'as, Udaipur (Raj).
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NIMISH 580 i Mobile 09414 1- 10360 (M)

D99298-43552 (M)
nimesh.singhvi@ gmail.com
vﬂdﬂiﬂgf ¥ Environmental Conseallant

Address: 15, New Glass factory colony, near AIM computer,
Udaipur (Raj.)- 313001

CERTIFICATE
LI Nimish Singhwi, RQP No. RQP/SMEAUDAT-CIRCLE)/2012/07, éiehy 2oy that
“The provisions of Granite Conservation and Development Rulghs} 969, ”.r'iﬁ ite policy 2002,

fule 378 (1) and rule 37E (i) of RMM.CR.. 1986 (Amenddd Daf2l hajobscrved in this

Mining plan with progressive mine closure plan of Granite Ming, M.[Na” 3} 4 Lepse area of

3.00Hect. Near village - Kuker Kheda, Tehsil - Bhim. Dlsm%(‘}ﬁmm %_i;a"ii{a‘}.}, of Rajasthan
state, of lessce M/s Gem Granites C/o Shri Sahu Yatra Co. Opp. ‘?ﬁ”ﬁ_ﬁm@é.‘o]nny, Jaipur Road.
Madanganj - Kishangarh, Distt.- Ajmer (Raj.) wherever the specific permissions are required the
lessee will approach the concerned authorities of Directorate of Mines & Geology for granting
the permission. :

This is to certify that the provision of Mines Act. Rules and Regulations made there under have
been observed in the Mining plan with progressive mlm, closure plan and wherever specific
permissions are required, the lessee will approach the Directorate General of .Mines Safety.
Standers prescribed by DGMS in respect of Miners Health will be strictly implemented.

It is turther certified that the aforesaid Mining Plan including PMCP is prepared as per the copies
of the records and documents provided by lessce and information given as per discussions held
with Lessee & his representative.

It is also certified that the information’s furnished in the aforesaid Mining plan with progressive
mine closure plan are true and correct to the best of my/ our knowledge & belicf and in case of

detault the approval would be withdrawn.

(Nt

Date: Nimish Singhwi
Place: Udaipur Reg. No, RQPK’SM.’B/(UDAI-CIRCL.[;‘)/E-O12)’{]?

Udaipur
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\ s Gem Granites

I

(o Opp, Adinath Colony, Jaipur Road, Madanganj - iishangarh, Distt.- Ajmer (Raj.)

AUTHORISATION

- Maval Ram Gurjar, Ram Swaroop Mantri, Satya Prakash Kabra & Dinesh Kumar Garg Pariners of M/s
Gem Granites, C/o Shri Sahu Yatra Co. Opp- Adinath Colony, Jaipur Road, Madangan] - Kishangarh,
Distt.- Ajmer (Rap.) hereby authorize Shri  Nimish Singhwi, RQP No. RQP/SME/ (UDAI-
CIRCLE)/2012/07 to prepare the Mining plan with progressive mine closure plan under rale 16 of
Granite Conservation and Development Rules -1999 and Granite policy 2002, rule 37B (1) and rule YIE
(vi) of RMM.C.R., 1986 (Amended 9012) in respect of I\uL;mﬂ\ Granite mine

. L.No.22/14 over an area of 3.00hect for mineral’s Gra i’ \Vl;x%k\\ Kheda, Tehsil -
Bhim, District - Rajsamand (Raj.). rf( i )

i

/ I
1 request the “The Supdt. Mining Engincer, Department &3,f\ixna,?f%“z;uw Rajsamand

(Raj.).” to make further correspondence regarding umdiﬁc-ationfw'i.thdraw%\(ﬁafgpgni:ajilm and to collect
the approved copies of the aforesaid Mining Plan with PMCP with the said recognized person on his
following address:
Nimish Singhwi, Mining Engineer & RQP
Registration No.: RQP/SME' ({}DAI-CIRCLE)QOIQFOT;
Valid up to 05/09/2018
15. New Glass Factory Colony.

¢ _nderwas Udaipur (Raj).

Mobile No.: 94141-10360

Fmail- nimesh.singhvi@gmail.com

sar AN IS

Date: M/s Gem Granites
Place: Co. Opp. Adinath Colony, Jaipur Road,
Madanganj-Kishangarh,

Distt.-Ajmer(Raj.)
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M/s €. ,em
Ca. t

ies
"nath Colonv Jaipur Road, Madanganj - Kishangarh, Distt.- Ajmer (Raj.)

CERTIFICATE

* It is certified that the provisions of Granite Conservation and Development Rules-1999 and Granite
policy 2002, 37B (1) and rule 37E (vi) of RM.M.C.R., 1986 (Amended 2012) made there under have
been observed in the Mining plan with progressive mine closure plan for Kuker Kheda Granite mine M.
L. No. 22/14 over an area of 3.00hect for mineral’s Granite Village Kuker Kheda, Tehsil - Bhim,
District - Rajsamand (Raj.) belonging M/s Gem Granites, C/o Shri Sahu Yatra Co. Opp. Adinath
Colony, Jaipur Road, Madanganj - Kishangarh, Distt.- Ajmer (Raj.) and uhn_rgnr spectfic permissions

‘, required, the lessec will approach the Director General of Mines %ltnm Fitgy

ver. the standards as
ﬁs

prescribed by DGMS in respect of miner’s health will be strictly l‘i‘;’ﬁpk"iﬁnu\lc‘ﬁg

2. The Progressive Mine Closure Plan for Kuker Kheda Granite mmc ML M‘} 2 /14 over an area of
3 00hect for mineral Granite Village - Kuker Kheda, Tehsil - Bhim, District - Rﬁfsdm md (Raj.) belongs
to M/s Gem Granites,C/o Shri Sahu Yatra Co. Opp. Acimathx@mrlonv, j:f;?w‘pm Road. Madangan] -
Kishangarh, Distt.- Ajmer (Raj.) complies all the statutory Rules. Rwu% itions., Orders made by the
Central Govermment or State Government, Statutory organizations, Court etc. and have heen taken into
consideration. Wherever any specific permission is required, the lessee will approach the concermned

authorities.

‘i;‘/ i ot
SOTIESURLN

Date: M/s Gem Granites
Place: Co. Opp. Adinath Colony, Jaipur Road,
Madanganj-Kishangarh,

Distt.-Ajmer(Raj )
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A« Gem Granites
Co. Dpp. Adinath C olony. Jaipur Ro: ad, Madanganj - Mxh‘mwnh Distt.- Ajmer (Raj.)

UNDERTAKING

- ._,__

+zl Ram Gurjar , Ram Swaroop Mantri , Satya Prakash Kabra & Dinesh Kumar Garg
wmors of M/s Gem Granites, C/o Shri Sahu Yatra Co. Opp. Adinath Colony, Jaipur Road,
viadangan) - Kishangarh, Disti.- Ajmer (Raj.) on behalf of lessee for Kuker Kheda Granite mine M. L.
N, 22 14 over and area of 3.00hect. for mineral Granite Village - Kuker Kheda, Tehsil - Bhim, District

- Rajsamand (Raj.) of M/s Gem Granites , C/0 Shri Sahu Yatra Co. Opp. Adinath Colony, Jaipur Road.

\adangani - Kishangarh, Distt.- Ajmer (Raj.) hmcbv undertake that all the comnutments s0 made in

‘* aforesaid Mining plan with progressive mine closure plan b*;* tlu, RQ!’ Ninnsh Singhwi. RQP No.

ROQP/SME/ (LD -\1—-("1’%1{“{,‘:5}52@i?;-ﬂ"? 1o be deemed to hav eﬁmem‘miiib wk‘ifgzm knowledge and consent

aiidd as such shall be ace gptable 1o me and binding on me in ,aié ;mpuu ] g

i | Dayal Ram Gurjar , Ram Swaroep Manti . &a@ﬁ%&kam Kahia & Dinesh Kumar Garg
‘-Op- M»—”\dimlh Colony, Jaipur Road.

Partners of M/s Gem Granites, C/0 Shri Sahu Yatra (‘5’
©
Madanganj - Kishangarh, Distt.- Ajmer (Raj.) on behalf of%m‘e%{é‘a;hh&,u Kheda Granite mine N Lo

No. 22/14 over an area ot 3.00hect for mineral Granite Village - Kuker Kheda, Tehsil - Bhim, District -
Rajsamand (Raj.)hereby also undertake that all the measures proposed in this progressive mine closure
plan will be implemented \within one vear! in a time bound manner from the date of approval of this
PMCP as proposed.

3. [ Dayal Ram Gurjar . Ram Swaroop \ianm Satva Prakash Kabra & Dinesh Kumar Garg
t Aners of M/s Gem Granites, C o Shn Sa?m \a&«rea Co. Opp. Adinath Colony, Jaipur Road,
Madanganj - Kishangarh, Distt.- Ajmer (Raj.) turther undertake that information and requisite plates as
required under CcCcOM’s Circular No. 2/10 regarding provisions of fixing of boundary pillars, Geo-
referenced Cadastral Map / mining lease map ete.. shall be submitted within 180 days from the date of
approval of this document comprising Mining pian with progressive mine closure plan for the aforesaid

lease arca/ mine.
‘(‘.
e sl

Date: M/s Gem Granites
Place: Co. Opp. Adinath Colony, Jaipur Road.
Madanganj- Kishangarh,

Distt.-Ajmer(Ra).)
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INTRODUCT ION
The Mining Plan with progressiye mine ¢losure plan for Granite Mine (M. L.2272014)
near village - Kyker Kheda, Tehgi - Bhim. Districy - Rajsamand (Raj.) has been
Prepared on the congent of the owner of the lease M/s Gem Granites C/o Shri Sahy

Yatra Co, Opp. Adinath Colony, Jaipur Road. Madanganj-

for fulfillment of Rule 16 of Granite Conservation

Kishangarh, Diggy Ajmer,
and Development Rules-1999 44
Granite policy 2002, Ruie 37B (1 ) and Ryle 37E (vi) of'R_.M.M.C.R.,
2012,

1986 ( Amended

The Mining plan for an area 3.00Hect, hys been prepared and submitting undey Rule 16

of Granite Conservation and Development Ruiesd%%?iz}?:\@?gg% Jranite policy 2002, Rule

: ? i
37B (1) and Rule 37F (vi) of R.M‘M,(‘f.R., 1986 :'_E.;-=§:11'i?'qsg;§§;¥iii2'} vide order o
ME/Amet/CC-2/M.R M L. 22/14/322 on dated. 25022015 ]

The applicant s capable of deploying machinery :z:zz;ti'féazimig:a{ staff at the mine for
Proper mining of Granite. :

S :3_--.":.“\
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1.1

1.2

1.3

1.4

L5

1.6

CHAPTER - 1
GENERAL
Name and address of Applicant:
M/S GEM GRANITES
C7o Shri Sahu Yatra
Co. Opp. Adinath Colony,
Jaipur Road,Madanganj-Kishangarh,
Dist.- Ajmer (Raj.)
Status of Applicant — A Paztzzez-‘shﬁa Firm.
Partner’s Name-
[. Shri Dayal Ram Gurjar S o Shn Mangilal Ji Gurjar
R/o- 26.Near School, Khatoli. Tehsil-Kishangarhy Bjstt - Ajmer(Raj.)
2. Shri Ram Swaroop Mantri 8 o Shy éﬁ.éiﬁfmmal_ .ii‘h}i;a‘l'};tri
R/o- 160, Tilak Nagar. Ward No.-42, Near Balaji Ten; f;ic. Radha Krishna
i T
Shri Prablfitfal ¥ Kabra R/o 127, Dadhich
Colony.Madangan;j Kishangarh. Disnt. Ajmer(Raj.)

Vihar. Madangani-Kishanga

3. Shri Satya Prakash Ka

4. Shri Dinesh Kumar Garg S o Shri Nemi Chand Ji Garg R/o 192, Rajasthan
Bank Street Ward No. 18. Madanganj- Kishangarh, Distt.-Ajmer(Raj.)

Minerals which applicant intends to mine:
The Firm is interested to mine mineral Granite as a dimensional stone.

Period for which the mining lease is granted/ renewed/ applied:

The mining lease would be granted for a period of 30 years.

Name and Address & Reg. No. of RQP who prepared mining plan: |
Nimish Singhvi

Mining Engineer & ROP

Reg. No.: RQP/SME/ (UDAI-CIRCLE)2012/07

Valid up to 05/09/2018

15, New Glass Factory Colony. Udaipur (Raj.) - 313003
Tel. No. 0294-2492060 (O) Mobile: 94141-10360(M)

Name of prospecting agency

The area has been prospected by (GSI & DMG, Rajsamand

SR e

;
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:
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CHAPTER -
LOCATION AND ACCESSIBILITY

2.1 Detail of the applied area (with location map)

“The arca under consideration has been <hown in Plate No.1 of the Mining Plan. The

lease area falls in G.T. sheet No. 45K/,

The applied leasc area is situated about 1.7 Km Southeast of Village - Kuker Kheda.

Tehsil - Bhim, District - Rajsamand (Raj.).

The other details are given in the following tables.

& e Vlllage ] ....... £ = | . A% : S
’ & & | Sheet No. ; fin - Period
State Tehsil | N 0 _______________________________________________ |

Kuker Kheda'

'Rajsamand
' Rajasthan | v 45 K“Q

ERP - Wcll of Sh. Sang ‘Smgh S“%I”d"il‘ Smgh Dhana 3111;1 ‘w’o ldlam ‘umah Rawal




CHAPTER -3

P GEOLOGY AND MINERALISATION

3.1 Physiography
The area falls in G.T. sheet No. 45 K/2. The height RL is 586 to 587m with respect 1o
Bench mark 587m near pillar S. Area mainly consists of granite. There is one Nallah

falls near mining lease area. The mining lease area is 25 meter away from NaEEdh
P i

The prominent village which falls around this mine, with their aerial di @2’5@; W !mh

£ ofa
given below in Table:- ? 5 1
o Ad;ommg villages (with aerial dlstances in km) =
s @ Towads N | axlgs | KukerKheda abou@___z _____ 0 %\mfﬁﬁ &
i I\_"!I“iq .......................................... dh“u[ f»}ikl»ﬂl* L b «—!
- ' Bina Ka Bariya | about 2.5 km el
4 km

| 5310&111 K; Guaz Ly _ about

S 3.2 Vegetatmn

i The Tease area is free from any type of vegetation, only few Cactus and thorny bushes
are present and some trees are exists near by the lease area. The density of major trees
per hectare is less than one.

4

3.3 Climate Condition
The area is characterized by extreme climate condition with very hot in summer and
3 @ cold in winter. The maximum temperature goes upto 46° C during month of April to
5 June. The minimum temp. Goes up to 4 8" C during winter months of December &
A January. The avg. rainfall of the area is low.
3.4 Inhabitation
{ The inhabitation is in the neighboring village Kuker Kheda, which is at a distance of
G ol about 1.7 km SW of the applied lease area. The population of the village is about 650.
- 3.5 Geology General:
“Granite” is a natural dimensional stone to withstand the atmospheric weathering and
4 industrial pollution. It is defined as igneous, granular rock of plutonic ongin generally
E grey, red, pink, white, green or black depending upon the presence of quartz, feldspar,
& and mica and necessary/ accessory ferromagnesian minerals, Owing to the fascinating
> colors’, hardness, capability to take mirror polish, its acceptability in the construction
o 1dustries in the international as well as in national market is increasing day to day.
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The commercial exploitation of granite 10 India was mainly confined to Andhra

pradesh, Karnataka, Tamil Nadu, Orissa and Uttar Pradesh. Now a day pr oduction is
also been started to large extent from Rajasthan, Madya Pradesh, Bihar and Gujarat,
Consequently India has become second largest granite exporter (20% of world export)
of the rough granite blocks and finished granite slabs, tiles and monumental stone after
South Africa.

Rajasthan possess Jarge deposits Of variegated granites in Ajmer, Alwar,
Banswara, Barmer, Rajsamand, Dungarpur, }alpur. Jalore. Jhunjhunu, Jodhpur, Nagaur,
pali, Rajsamand, Sikar, Sirohi and Tonk districts having vast reserves. Rajasthan granite

is available in various shades of pink, grey, green, [0sy. black, red, brown etc. whose

commercial name are prev ailing all over the lokalsar green. Nagina green,

Marry gold, Rosy pink, Black rose, Cobra ?(f'; ii ob _(hina blue (Blue peatl),
f I

[
Black pearl, Desert pink, Anglo grey etc. i\s X ) :
3.6 Regional geology of the area — R

Regional area is occupied by rock formations hch'uwim_"u‘-s the Sandmata Complex of

(N et

the Rajsamand Super Group & Gogunda and ]«.umbhﬂuh,n Ciroup

of the Delhi Super Group.

Granite intrusion 1n Rajsamand Super Group of rocks also covers most of the area.

Stram_mphy successxon of rocks can be summarized after GSI as under-

Rete
...... - —— MWN,'T -
: ! adgarh
= | Kumbhalgarh Gro
g : % umbhalg o | formation :
2 e e : l_l{éfwafé i m;pmlﬁﬁbwl'i"tg ey e
LB Group | | formation -| Calc-silicate rocks
R ] 2 - Quartzite
0 | | Cale-Biotite- schist
,_ | Gogunda Grou b e L e S
L : 2 : “Antala formation | Bio- schist,
O § Calc- Biotite- schist
IC | | Quartzie
o s (e v ol e e e T SR
ot L
"  (iah Bhim Acidic Rocks 5‘.; i f."
( | Dranodionic
o SIS 3 S : e ORI RS
E . Badnore Gamel- sillimonite- schist
A |  formation ~ Calc-schist
¥ % f_ .. - Amphibolite-schist
% E ' | Chlonte-schist
! | Biotite - sehistniess

CChaiane

Shambhuoarh '_ Migmatite Guiess
Sandmata Complex } formation ;

AR



oundaries in size, varying in colour

planes few mm to a feet size

Medium to big size boulders of chamockite are scattered in the area. The rock is
hard. compact massive, consists of mainly Quartz, Feldspar, Pyroxenes,
Hornblendes and occasional blue cherty quartz.

The area is sm"-tai:il-e for block mining; medium to large sized block of Granite can

be excavated from the area.

The area is suitable for block mining; medium to large sized block of Granite can be

e

excavated from the area.

" - Physical properties of Granite: : '
Porosity : Very low a
Absorption : 03t 12% ‘“ A %
Specific Gravity  : 2.6t03.0 AFPROVED
Density : 2500 to 2650 kg/m?
Crushing Strength ;1000 to 2500 kg/m’
Frost Resistance  : Good

. Fire Resistance : Low

Colour : Mostly Light
Texture . Interlocking, Coarse to Medium
Composition : Quartz & Feldspar
Hardness 2 ‘

Cleavage . Absent




CHAPTER - 4

RESERVES

4.1 Parameters of estimation of category of reserves and there categorize: -
Based on available information and well cutting in the lease area. It can be very well

said that the complete lease area can be considered as a mineralized area. The shape.

size and depth extension of mineral as delineated on geological plans and sections have
been considered. The following parameters have been considered while estimating the
geological reserves (insitu):

(i) Average 6.0m Cover has been considered as soil and overburden waste rock/

fracture rock. Recovery of fracture Granite b eghaidering as 20% for the next five

e

~
F ™ :Mz

year planning. ! : ’

s = = - - o""' ) . -

(it} Average 20.0m (5% 1 SmRI-360mRLY ‘depth o firafite has been considered for
o A i B

o %
§

proved category of reserve.

G

(iii) Average 15m (560mR1.-545mRL) depth @ﬁf;_;%@@elow proved category has
been considered for probable category reserve. PP
(iv)  Average Sm (545mRL-540mRL) depth of Granite below probable category has
been considered for possible category reserve.
(v) 2.8 tonnes/m’ have been considered as a bulk density of Granite.
(vi) Recovery of Granite is may be considered as 60% which includes blocks,
laffers, khanda.
(vii) Recovery of Granite is 50% of total reserve & 50% recovery as Granite laffers.
The recovery is an assumed it may be changed due any reason cannot consider for
any kind of Assessment.
The total lease area can be considered as mineralized area.
1. Total Mineable Reserve in Proved Category:
Average 6.0m Cover has been considered as overburden waste rock fracture Granite
Recovery of fracture Granite is considered as 20%.
Area x Depth x Bulk density x Recovery factor
= 30000 x 6 x 2.8 x 0.20

= 100800 MT
\finable reserve in proved category =Area X Depth x Bulk density x Recovery factor
= 30000 x 20.5 x 2.8 x 0.60
= 1033200 MT

" eserve = 100800 + 1033200 = 1134000 MT



b
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Il Probable Reserve:

Reserve =Area x depth x Bulk density x Recovery factor

I11 Possible Reserve:
Reserve = Area x depth x Bulk density x Recovery factor
= 30000 x 5 x 2.8 x 0.60 = 252000MT
Total minable reserve = (Proved + Probable) reserve
= 1134000 +756000
= 1890000 MT

2. Mineable Reserve s \
T
For estimation of mincable reserve 'hf ;i‘hlll,mi'ing parameters have been taken into
..‘.‘o \\ *.: }./
ey Y .g;"\z
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consideration:

(i) Losses due to presence of impurities. ;,\
(i) Reserve losses due to existence of impurities
= Total Reserves x 10 %
= 1890000 x 0.1 = 189000 MT
3. Reserve under Statutory Barrier
(1)  Reserve of Statutory Barrier in Proved category

Fracture Granite  =Area x depth x Bulk density x Recovery factor

=26510 MT
Minable reserve of statutory barrier =Area x depth x Bulk density x Recovery factor

=1052m x 7.5m x 20.5x 2.8 x 0.60

Total reserve of Statutory barrio in proved category = 26510 +271732 = 298242 MT
(b}  Reserve of Statutory Barrier in Probable category

= [052mx 7.5mx 15x2.8 x 0.60

= 198828 MT
() Reserve of Statutory Barrier in Possible category

= J082mx 7.5mx 5 x 2.8 x 0.60 MT

= 66276 MT
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- Total Reserve in Statuary Barrier = 298242 + 198828 + 66276

= 563346 MT
4 Total Losses = 189000_+563346 = 752346 MT

5 Total mineable reserve = Total reserve - Total Losses

= 1890000 - 752346 = 1137654 MT

8. Life of mine

We are considered average production of 120000MT of Granite per annum Granite

from the mine.
Life of mine = Total mincable reserve/Av. Annual Production

= 1137654/120000
=0 Years

The Life of mine may change depend upon | scting results, rate of production

and the extent of mechanization done by @g&g@’iz@zﬁ\ X%\t\?k ar future.




CHAPTER-5

MINING
5.1 Mining Method Mining will be done open cast method. The applied lease area is

mostly soil covered and partly exposurcs of granite. The bench height would not be kept

greater then (the statutory provisions of the prevailing Act) the width of the benches.
Benches of 9m height have been planned with width more than height of the bench, The

mining has been proposed to start north of the lease area. The Required Barrier along

the Mining lease boundary shall be kept 7.5 m. as show in the Plate (3, 4, 5, 6).

. 9 A Granite mine has two types of activities i.e. one is removing of waste rock and

2 overburden and the other is extraction of Gmmtc blocks.

D s

: Overburden/fractured capping from 6. u’m is TCMmoV gd by drilling small dia holes. these
?,@

blasted with light explosives charge prevent dmndu to Granite blocks from crakes)

and the overburden is removed with "@j Pr cu,hm (,l( 90 excavator and loaded mnto
Ashok Leyland 10 Tonne capacity Dump '
lease area at proposed dumping site.

When Granite is cxposed, a free face in the strike direction along weak zone of strata 1s

opened out by digging a trench box of 10m x 9m this in local terminology is called galli

'y preparation. Thus a bench is formed. The height of bench is 9.0m. Vertical holes of

» . 25mm dia are drilled by Jack hammer drill and with the wedging the big blocks are

e separated and toppled by using Jacks. Big size block is further divided into small blocks

o by drilling and Wedge method.

v The proposed five-year development programme is as follows:

- First Year

o During first year mining is proposed from the surface and ROM is excavated in present
@5& bench 578ABOVE,578-569 mRL is further benches. Extends towards southwest

direction along section PP'SS' the area of benches is measured plan area method. The

;! recovery of the bench is 20% of ROM. During this year about 71421 tonnes of

recoverable granite is proposed to be excavated. The limit of the area as shown 1n year

s ase development plan. The bench wise excavation figure has been given in below:



<

Benth NoJ Plan ' Depth Vulume " ROM ; Recovery Saleable = Waste
mRL . areain | inm.  inm’ | excavationin = Bench Granitein ~ intones
- | L ooy dume
T RS TR o
jersr 1 ok | 458 30583

204192 | . e 132771

Second Year
During second year, ROM is excavated in present bench 578ABOVE, 578- 569 1s

towards north direction along section PP'RR'SS' also extends in all direction. The area
of benches is measured plan area method. During this year about 81977 tonnes of
recoverable granite is proposed to be excavated. The limit of the area as shown in year
wise development plan. The bench wise excavation figure has been given in below:

Bench wise ROM excavatmn ‘along section PP'RR'SS'

Bench No./ | Plan I)cpth Volume =~ ROM " Recovery = Saleable . Waste

mRL ! area | inm. | in m’ | excavation in Bench Granite in | in tones

P oguzasnacd W) Dot - _tones
578ABOVE i98 _§_.__§__ 1_42355 5/ ____23?'19 948:’()
13853 | o | 3aer7/ | 58258
Total | 81977

Third Year
During third year, ROM is excavated m\mwm wﬁﬁ‘*l@}%@ABOV 578-569, 569-560

mRL is further extends towards east dlrectlon 'gh!ll‘w sectlon PPRR', The area of benches
is measured plan area method. During this year about 96213 tonnes of recoverable
Granite is proposed to be excavated. The limit of the area as shown in year wise
development plan. The bench wise excavation figure has been given in below:

Bench wise ROM excavation along section QQ' - RR'-XX'

" Bench No./ | Plan | Depth Volume 5 ROM Recovery | Saleable = Waste

! mRL area | inm. inm’ | excavationin | Bench  Granitein in tones

_ _ inm’ i A D SRR N
STRABOVE B3 1 apa6a 85299 | o L7060 68239
578-569 9 pouanl L 0aeld e {39281 20163
569-560 9 k23751 o 66503 ' 60% 39902 | 2660
569-560 S | R T

Fourth Year
During fourth year, ROM is excavated in present bench 578 ABOVE, 578-569. 569-360

mRL =i_s.;t?u:z%ther extends towards southeast direction along PP'QQ". The area of benches
is measured plan area method. During this year about 109290 tonnes of recoverable
Granite is proposed to be excavated. The limit of the area as shown in year wise

development plan. The bench wise excavation figure has been given in below:

|

e
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Bench wise ROM excavation aiongseg&on?i{é@ &R “«‘3'\ }

~ Bench No./ T’lfln | l.)epth ; ‘olwme | ROM Recovery  Saleable  Waste in
mRL | area inm, | inm’ excavation in Bench = Granite in tones
| ST8ABOVE | 4794 | B85 | 40749 | Ci14097 | 20% | 22819 | 91278
578560 | 34771 | O Bz | wpen | 6% | 52503
569-560 | 2242 | = 20178 | 56498 | 60% | 33899
s Total 1 | a5 | | 109290 148925

Fifth Year

During fifth year, ROM is excavated in present bench 569-560, 560-551mRL is furthe
extends towards all direction along PP'QQ'RR'SS. The area of benches is measured plan
area method. During this year about 120000 tonnes of recoverable Granite is proposed
to be excavated. The limit of the area as shown IE_L «w«tp%xi development plan. The

R L

bench wise excavation figure has been given in h;:m\ap .

‘\

Bench No./ | Plan Depth \’olume in ; R amtmn . ! Saleable | Waste in
mRL | areain | inm. | \4\&){195 LT (:mxﬁie in | tones40%
i g oS 60% |
| 34843 | 07574  dpioae 58544 | 39030
| g i e e
__ i 199999 120000 | 79999
Plopesed year wise excavation is as under:
Years Total saleable Minerals ! * Total waste in
.............................. 4. cintonnes G L OGS e
Flr"t Year s R P ?]42 l b R 1327?1
_Second Year | g0 133714

121008

S 2 Concepmal ‘\’lmmg plan

As this is a new area hence conceptual mining plan is prepared at end of lease period &

has been deciphered on the basis of following parameters:-
5.2.1 Determination of ultimate pit limit

Up to end of V" year a size of a single pit shall be around 210m x 113m. The ultimate
pit limit as assessed to be within the economic limit is shown the plan. This limit is

based on the following assumptions:

a. final pit slop angle will be maintained at 45°




-
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¢. Reserve under proved and probable category has been considered to determine the

ultimate pit limit.
5.2.2 Disposal of waste

Considering the above ultimate pit limit, average minerals yield & overburden
excavation is anticipated to about 616417MT. Mine waste shall be excavated up to end
of conceptual Mining Plan period. It will be disposed in the form of temporary external
dump of 27 m height. Its spread on surface will be about 77m x 73m. One retaining wall

will be made for stacking of waste.

5.2.3 Reclamation & A forestation

Even after reaching up to 55!mRL depth up to end of year, mineral existence will

continue in depth, therefore backfilling is not p% ”“IT lhljs stage, hence there shall be
7

no reclaimed area. However the forestation an ‘g§ all 1 be amu:‘;d 1046 sq m. up 1o end of

i E‘Mc &}g;’;{:ub(‘k to be planted during e

lease period. During this period about 300 Tr:

period. i L RSN ey
5.2.4 Post mining land use pattern W <
o

Due to frequent failure of the monsoon in the region, area is facing acute water crisis.
Therefore mining pit will be converted into a small water reservoir, which shall be a

useful as to the soclety post mining scenario.

3.2.5 Detalis of Proposed Mmmg Machmery

.............. Ma&lme | e L Make * = .____I_;I.Pfcapac“}
;ad\ H;mmels , IO ________ ___________________ Atla\ COI_);; ____________ o | =
____________________________ bompre%m At .__2 l __ I_OC‘{] Tirwiind i
__________________________________ W 2 Saw = ]0 : i el [ Obai o
__________ D _é;[__l;_;cmm... WA j | = hon e ks
sl P Oklean bk 2 _____________________ __________________________________________ H Itecm __________________ . = 14q = —I
_______________________________________ Q; E;iper ey | 8 ; . AShOk Leyhmd | l 75 HP
Water Fankcr | | o 'Fprd . l - 5000 Litre

chu:red more m ¢ shall be zai«:n on rent baszs to achieve the production
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5.3 Employment

For Granite mine, Technical, other staff and Man Power required are as follows:

Mines Manager (Second class Managers Certificate holder)

...... R ——— l
! ! !

Mines Foreman Maintenance Time Keeper

"

(Mechanical Diploma)

Mining Mate
‘L Mechanic
Labours l

Helper _
Besides above |11 Manpower will also require. The labour manpower will be engaged

on contractual basis as and when required.~ T

1 {

LG hy .ﬂg\ @
"% A
s g '&;1_'\* i
L5 0
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CHAPTER -6
BLASTING

Blasting is required only for removing waste rock. The blasting shall be controlled, so

that it does not damage the granite block. Light explosive will be used for removing

overburden. The Blasting shall be done on contract basis by the licensed person
fagency.

The 1.5m deep holes of 32mm dia are drilled for overburden removal by jackhammer.
the burden and spacing is Im and 1.2m respectively. One hole of 1.5m depth and 32mm

dia. will break about 5.0 MT rock. The powder factor in the overburden at the mine

normally 3 to 4. Each hole will have to be char_g;zd\'\:#;\‘:‘l-wl?_“ sut 250 Gms of explosives.

The number of holes per blast is 10 Nos. e "\ “*i
| ] H

Mainly special gelatin cartridges of 2511im dla ancf %4( }Lm neth are used with

<\:

% o

R-Cord and Delay detonator

The waste rock can be removed by blasting z%zg,% g@;,g@' R\’hu, ak into small pieces.

CHAPTER -7
MINE DRAINAGE

The Ground water table is 80m from the surface (in rainy season) to 100m (in
Dry Season). In the lease area the flow of seasonal rain water is very low. The working
at the end of fifth year will not intercept the water table. Water from mine area in rainy
season will drain out through the natural slope and channel and the excess accumulated
rain water from pit will be pumped by diesel pump of 5 HP capacities. Rain water
excess accumulated in the pit shall not discharge part of completely and this shall be

utilized for Water spraying, plantation and other mining works.

The applicant shall make garland drain, retaining walls. setting tanks all around the pits

and dumps. The rain water shall be utilized by barvesting techniques.
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CHAPTER -8
DISPOSAL OF WASTE
8.1 Nature of Waste
The waste overburden in the area is only fractured rocks of soil and Granite. which
cannot be cut into slabs, tiles and other uses. The total waste rock to be handled n five

years is as follows.

Volume uf O/Bin Takmg Swell Factor

8 ’ i 3 )
.. B TS TR 30%in M T‘““* R “ff__..
First year ; was | 153

ams

8.2 Dumping site

§
Initially the overburden will be dumped in-fhe lease aua as shown in plate no 5. laticy

on proposed to dump on the sanctioned GovE hm\ﬁd%ﬁﬂ no mineralization nearby w
; p{\ Ls{ ¥
the applied lease.

8.3 Maximum Height and Spread of Dump

The height of dump will be kept 27 m. The total overburden in five vears will be ahout

286192.5 Cu.m. This will be dumped in an area of 10600 Sq. m. The retaining = ai = 1

be erected to arrest the transport of overburden fines during rain.




CHAPTER -9
BENEFICIATION
[ie Granite blocks and laffers/khanda will be loaded by Jib crane into trucks and

transported to the Bhim and other Gang saw and small cutter units. At the plant block
can be dressed by dressing machine and then cut in slabs and tiles, then go to polishing

unit for polishing and then sold to the user of the Granite.

CHAPTER - 10
SURFACE TRANSPORT
o The Granite blocks and laffers / Khanda are trausported to Bhim and other places
from mine in trucks dispatched to the Gang ‘»clenztt RCUSSING.
The overburden is transported from mine in %ipj}%&f‘ﬁ _a'ri,{} d _,n.n;}’:rs of {0 MT.
o
CHAPTER - 11
USES
Uses of Granite depend on the quality of Granites
Traditional Granite Slabs/ Tiles Flooring, Column,
Build exterior, Staircases
Walls, Graveyard, Pre-
Fabrication unit.
Statutory White soft Granite Kitchen Column, Dividers
- Making Statue.
Novelty Granite Blocks/ Slabs Monuments of Table

Top, Name Plate, Vases,
Candle Holder

Others Granite Chips Industrial and construction
Rabble for real and bride

Preparation of housing site.

e And other construction Work.

o
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Chapter — 12
SITE SERVICES
12.1 Workshop

For maintenance of machinery it is proposed to establish a workshop nearby to mine

site. Welding, puncture etc.

12.2 Power supply

Electric power supply does not exist at mine site and it is proposed to take connection.
12.3 Water Supply

A tractor-mounted tanker is proposed for supply of waterJo mining work, spraying,

’ e, o
watering the plants and drinking purposcs. e s
5 2 *«;v % 1 ‘%‘%
12.4 First Aid L RN
A first aid facility is proposed at Mines office. S : _f,?'

12.5 Rest Shelter

Rest shelter is proposed near mine site.
12.6 Latrines and Urinals

At the mine site urinal and Bath is proposed tor staff and labours
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' Chapter — 13
ENVIRONMENTAL MANAGEMENT PLAN
Base Line Information

13.1.1 Existing Land Use Pattern

The applied lease area having soil cover of 6.0mt. There is agriculture land cxist in the
area. Nearly 80 percent of the total area is covered by soil. This soil is generally poor in

Nitrogen. The pH is neutral to slightly alkaline and is free from salt problem.

In the total lease area of 30000 Sq. m. the existing land use pattern is as follows:-

S No| %All the areas are | Forest = Crop | - Total
i‘_ | given in Hectares _ Land | Land - (Hect)
1 ; i =
12
|3 Sub Grade Mineral 5 7 3
| Stomge i L s YA . o
h WWWWWWWWW ]nfm‘;tmcmfe ok e e . Lo
'8 —
| Q k .
{11 \Effluent Treatment
| Plagt | 5 e T oI
12 Mineral Separation L : g
Plant i Kot Waai. B i PR
?"_14 ‘Electric | line e i e
E 15 Others gttt P
16 |Virginarea 3.00
I Y% Total e o 300 i
i3 1 2 Water Regime
Natural watercourses exist out of lh,e lcaae area. The water table is & ahews A TERL
from surface in the area. The quality (}f water is normal and frec froms salin
13.1.3 Flora & Fauna
Moreover there is no demarcated / protected forest close o0 ihe §> ea. The

protected wildlife animal in & around applied area iz also Bt prosen
13.1.4 Climatic Condition

area is characterized by semi arid climate with au & t"‘?‘;'{’if’j%é annual ramtall of ahout

3600 . which s mamly received during monsnns season o £ Iuly 10 Septemiber. There
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is a large variation of temperature i the area. In winter the minimum temperature 20¢s
i0 2°C and maximum 20°C, while m summer it is 25°C to 45°C respectively. Relative
humidity in the area is above 70% during the monsoon months but is below 20% during

the months of March-May. Wind velocity in the area is medium.
13.1.5 Public buildings, places and monuments

No such buildings/ places exist in the area.

13.1.6  Quality of Air and Water

Air is free from pollution and water is safe for human consumption.
13.2 ENVIRONMENT IMPACT ASSESSMENT

Impact of mining on the Enviromment: The common adverse effect of mining on
enviromment is as under:
13.2.1 Land Environment
(i) Land Scape

The land escape of this mine will be disturbed only\nmr«gmaHv iw ﬁsf&‘g&?&md mining

g

At the End of the  five J&ermd

and dumping in the area. The degradation shall be as shewn if) thé&%i;-

5 _ *All the areas are grven ~ Forest l Pt @ Govr.
] in Hectares | Land @ Ag Land

2 lop 5011 DumE
13 lJumps
4

1€ 1 Inimamlz;tufé (Work ';’nop
- ddm]mstranvc Building)
i 7 ROdd‘y

8 lewa}
Grecn Belt
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At the End of the Life of the Mine land use pattern
5. *All the areas are given  Forest Pt. Govt. - Pvr. Land Toral
No in Hec Land  Ag. Land Land

1% Water Reseno_____ - e 29111 | 223111
2 | Topsoil Dump e 1 - b~ %
3 | Backfilledarea [ - |
1 i z I
5 Sub Grade q‘ncl\ Yard g |
6 | Infrastructure ( Work shop, | I

_ administrative Building)

9 Green Belt | .

.| (other than Backfilled) | T e

| 10 | Tailing Pond

"11 | Effluent Treatment Plant &

12| Mineral Separation Plant | .. | -

et G SOouco I s SR BRSNS R
1] et P LI, A Q_ L
: ']"otai - e i S 3.00 3.00

17855 I.m R [} y

(i)  Aesthetic Environment P

The area is having little aesthetic due to fine g,,enew by bl tl,zyg be little effect on
aesthetic environment by the nuning activities, and the prqposed plantation will

compensate this minor impact.
(iti)  Soil and Land Use Pattern

The soil cover in the area is very marginal and by the mining activities the soil will only
be disturbed at the propose place of excavation. The proposed dumping site is covered

practically by very little soil cover.

The land use will only be affected at the place where the mining activities will

take place (i.e. at the pit excavation).
(iv) Agriculture

The proposed mining will not be done on any agriculture field or in agriculture area

and therefore, no impact will take place on the agriculture of thy n - the area
is such where the agriculture can take place in future. So there will be no impa'ct on

agriculture by the proposed mining activities.




O U v @ ¢ U ¢ @

¢ 0 L U YU U WY

é

L

4

(v) Forest
The mining area does not fall in or in vicinity of 500m reserve forest. In the operating
area the density of vegetation is very poor and at the proposed pit development site
there is no trees exist. Hence no impact will take place on the forest.

(v) Vegetation

The vegetation in mining area is very poor state, only some small bushes exist in the
area and as such no effect will take place by mining activities on vegetation.

(vi) Public Building, Places and Monuments

No public building, places of monuments are existing in the lease area or nearby, S0
there will be no impact by mining activities on any public building, places and
monunients.

13.2.2 Water Environment

. ]

(i) Surface Water

o

No nallah, spring or surface water found in the p|‘-'t§;{ﬁs"?:"‘_Ci_“o."i_},}m%z‘tg;ﬁ;1-|ﬁf§§§ and hence, there

will be no effect on surface water due to mining activities. Propogéd waste rock dump
T

sites are away from any seasonal water stream Thus there will be no impact of mining

in the natural flow of water and the drainage system in the lease area. The applicant

shall make garland drain, retaining walls, setting tanks all around the pits and dumps.
(ii) Ground Water

The in the area is low as 80-100 m more over there will be no discharge of toxic
substance from proposed mining and hence due to proposed mining activities no impact
on ground water will take place.

(iii) Water Quality

No impact will take place due to mining activities on water quality, as no toxic or

polluted water will be discharged, neither the pit depth will go below the water table.
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13.2.3  Air Environment

(i) Noise

Generation of ground vibration and noise is practically under limit and low enough. 10
find out effect of moving machinery and other associated activities a detailed noise
survey has carried out. The noise level with the mechanized mining operation varies 62-
65dBA. The noise level remains under permissible limit 80dBA. There shall be no
adverse impact on this account 10 the workers and local inhabitants (i1)The 1mpact on
the air due to mining activities can take place by generation of the fine dust due to:-

(ii) Air The only source (o pollute air is the generation of dust while undertaking the
mechanized mining operation including loading transportation & unloading sizing the
mineral. 1t had been predicted that SPM concentration at work zone would be around
120-150 ug/m’ & this person of the pollutants would be towards the eastern side as the
predominant wind direction. The total SP‘“«‘I ema;_e&_z’trﬁ_tion would be less than the
national permeable limit of 200 ug;‘m“ fbr.residemiai area. There for it may stated that

impact on air quality of the surrounding air gz ironment due to quartz & feldspar mine
P

may not be significant.

(a) Drilling and Blasting,. -
-

2 x . }", .:t 5;‘«,_’ s i ool {{3! - LT
(b) Running of external transport ma'ch.trzef,\;._l_x_k;:_ dumpers. frucks in the mining arca.
g, s N :

o

ook

Due 1o these mining impact will be very low ar%‘%ﬁ%ﬁsﬁ This will be controlled by
spraying water in the area & well drilling.

(iii) Climatic Condition

Climatic condition of area will have no c-ha;mgé b\ mining activities, as the mining
activities will be of a very limited nature. so there will be no impact of mining on

climatic condition.

13.2.4 Socio-Economic Environment
(i) Social and Demographic Profile
(i) Human Settlement

As far as the social and demographic profile is concerned there will be a positive effect

on the status of the persons employed in the mines because they will get employment

and their financial position will be im .. ;aﬁd.'itheir status will also improve.
presently there is hardly any employment potentiality in the area for the labour persons.

The workers will also be provided with facilities like medical care. money saving

IR o e il
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scheme as Provident Fund, Bonus etc. and thus there will be improvement in their social
life. As far as the demographic profile is concerned the demographic profile on the
persons will be increased due to mining activities.

No human settlement exists in applicant area; hence no impact will take place on human
settlement.

(iiiy Recreational Facility

The proposed mining activities will not have any impact on the recreational facility of
the area, as the proposed mining activities will not take place on recreational facility

site.

133 MANAGEMENT PLAN

P

omtthe impact caused by the
N

The following management plan will be made to Gy

b

mining activities.

13.3.1 Land Environment

(i) Land Scape
As landscape will not be changed much except the excavationrof the proposed pit. The
area is scanty, at the end of mining activity and pit will be converted into the water
reservoir.

(i)  Aesthetic Environment

Aesthetic beauty will improve in the form of green belt created by plantation.

(iii) Soil and Land Use Pattern

The total soil recovered from pit will be dumped over an area of 100Sq.m. with an
average height of 1-6m. This soil will be spread over the dump and the proposed
plantation will be done.

(iv) Agriculture

\ ¢ management plan required.

vy Forest

‘.. management plan proposed. The proposed plantation will enhance the density of

e e
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(vi) Vegetation

Plantation will be done as proposed in the programme of plantation.
(vii) Public Building, Places and Monuments

No management plan required.

13.3.2 Water Environment

Water Management:
(i)  Water collected shall be analyzed and if found potable than it shall be diverted

for drinking purpose in consultation with State Public Hcalth Engineering
Departiment.

(i)  Accumulated un-potable rain water shall be dewatered and diverted to nearby
pondf’aquifel'f"riv<31:fz\aliah, catchment area by providing suitable pipe line or
drains or links canals, as the case may be. in consultation with State Public

Health Engincering Department.

(iii) The procedure of water harvestii sdopted to recharge the ground water
r . ‘
table. ; & f \
: £
(iv) Effective steps shall be taken f*m r\ mw up ofa wa’f@r treatment plant wherever
T N

Sted i  {he \mqgfng pits; and

required to treat the effiuents collee
(v)  For working below ground water level the i@w license or short term permit
holder shall carry out a detailed hydro—geologlcal study taking into account the
mine water discharge, management of discharged water and shall obtain prior

approval of State Ground Water Department.
13.3.3 Air Environment
(i)  Noise
Noise is created due to machineries deployed in the area. Precaution and regular
maintenance of drills and excavator replacement of damaged/ wom out parts when even

required will be taken. Ear plugs will be proQided to the persons exposed to high noise

level.
(ii) The road will be maintained properly. The maintenance of road will also help in

maintenance of machinery, tyres etc. dust suppression will be done by spraying water

from time to time. Dust generation during drilling will be tackled by wet drilling / dust

 collector. In addition as an extra precaution dusk masks will be provided to the drilling

T
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@iii) Chlimatic Conditions

No impact will take place on climatic conditions of the area and hence no ﬁaamagem'em
plan is proposed.

13.3.4 Social Economic Environment

(i) Social and Demographic Profile

The Applicant shall spend 1% of profit for the development of the area i.e. treatment of

poors, schools, temples and other social work.
(i) Occupational Health and Safety

To prevent the occupational disease the measure as proposcd in drilli-ng operation in

workers. The workers will be periodically ¢ heuke}i deet Ru!c 29 (b) of Mines Rule and

if any worker found to have any occupational dﬂsga‘sc he will b&* immediately removed

\\,

from the mine area and will be provided with pmpw ‘medical care. " ¥

f’oﬁ\ lng measure will be
=

taken: 2

(iii) Safety to prevent the worker getting injury dLI?Fhmwml\ £6

(i) The workers will be trained in vocational training they get proper training in their
particular work. (ii) They will be provided proper safety equipment such as safety boots,
helmets, and lifeline etc. (iii) Proper benches will be formed. Apart from this all safety

precaution will be taken as per Act, Rules and Regulation.
(iv) Human Settlement
The local inhabitant will be protected during blasting operation.

(v)  Recreational Facility As no impact will take place on the recreational facilities

and hence no management plan is proposed.

(VD) Corporate Social Responsibility:
(i) Regular health check up camps for the workers engaged in mines shall be

organized.

(ii) Occupational health surveillance program of the workers shall be underiahen
periodically to observe any contractions due to exposure fo dust zng itake
corrective measures, if nceded;

(iii) Insurance cover to all workers engaged in mines shall be provided:
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PROGRAMMES FOR PLANTATION

The area falls in semi arid zone and there is a shortage of water so large-scale plantation
is not possible. The rains are also scanty hence it is essential that the sapling of selected
plants grown should be such those required minimum water and hence it is proposed to

plant 60 trees per year of the following:

1 Babool 2 Vilayati Babool
3 Khejati 4, Amal Tas
S. Perkin Sonia 6. Neem

The plantation will be done at the place shown on the Environment Management Plan

Plate No.VII. In every year an area of about 1046Sq. M. will be used for plantation.

Third year

[Fourth year |

...................

13.4.1 Place of proposed plantation: - The plantation shall be done at the following
places:-

1. At the boundary of the Lease.

2 Both site of the road (Mine to Kuker Kheda )

3. At the Dumps

4 At the Govt, waste land provided by the Govt. and own land.

13.4.2 Post Plantation Care:

(i) Protection from Grazing

Protection from grazing will be done by erecting suitable boundary in the plantation
area. As such in this area applicant will erect stonewall. This will protect plants from
grazing.

(ii) Watering during Dry Spell

Though these trees will required very less water, however in the first year from March
to August the watering will be done daily and September to February Thrice a day by

water tanker/Over head tank in the plantation area. Thereafter watering will be done

R Rt B o R A RN




alternate day from January to June and once in five days September to February. A fler
five years no watering will be required.

(iii) Manuring

% The manuring of goat dung will be done while plantation is taken up. No other
manuring is required for the proposed plantation.

(iv) Post Control

Applicant will consult from the agriculture expert for post control and treatment of

- seeds and plants before the plantation,
(v) Replenishment of Casualties
The loss of damage/ ingrown plants each year will be counted and in subsequent
plantation casualties will be again planted at same place. This way in the end of 5 years
300 healthy trees will remain in the area which will improve density of trees in the arca.
(13.5) Environmental Ma;:l-.aggment Fund:
(i) The applicant shall depﬁs‘{f.the amount in the Enwr{mmental Manageﬁkﬁ:ent Fund as decided

by the State Govt.

A i
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1. The applicant shall comply all provision of Mines Act Mines Rule Metalliferous Mine
Regulation, 1961 and Bye-laws made there under.
2 Consent from Rajasthan State Pollution Control Board: Shatl obtain from RSPCB.

Pollution Control measures:-

e
% ?
g Present Measures Future Measures

5 Plantation in the lease area and oumde """" i &;piaymg ofwéter on the haul roads.

| the lease. ’: 2 Plantation shall continue.

2. Water spraying on haul roads. | 3. Regular maintenance of machinery.

| | 4. Goggles, Ear plugs shall be provided.
S

0. Discharge of water and shall be
’ “s .» “‘N
-.-‘3 »%,Qza @r spraying, wire saw operation

ﬁﬁ‘é’z{%a{iih{ﬁ pu qua

i 23 i)
| | 8. Stackir® of Top Soil and shall utilize
| o for plantauon
|

= N

M/s Gem Granites . Nimish Singhvi
M.L. No.22/14 Reg. N& RQP/SME/(UDAI-CIRCLE)/2012/07
Valid up to 05/09/2018
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DETAILS OF M L. AREA

Rule 37 E (vi) of R.M.M.C.R.,1986 (Amended 2012)

Near Village
Tehsil
District
State
Mineral
M.L. No.

-

Area
L.ease Period

Land Type

DETAILS OF APPLICANT &

KUKER KHEDA
BHIM
RAJSAMAND
RAJASTHAN |
GRANITE |
22/14

&
L4

Name of Applicant

Status
Address

Nimish Singhvi, Mining Engineer & RQP
Registration No.: RQP/SME/(UDAI-CIRCLE)/2012/07;
Valid up to 05/09/2018
15, New Glass Factory Colony. Sunderwas, Udaipur (Raj.)

M/S GEM GRANITES

A PARTNERSHIP FIRM

CO. OPP. ADINATH COLONY, |
JAIPUR ROAD, MADANGANJ-KISHANGAR
DIST.- AJMER (RAJ.)

s
!
!

Prepared By

t Niobile No.: 94'1'%1%“__[_)_._@6.{-]'
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‘Review of implementation of scheme of mining including

 progressive closure plan up to the final closure of mine

N

Retrenchment |

6. Time Scheduling for Abandonment and Abandonment Cost

7 | Financial Assurance
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CHAPTER - 1.0 PROGRESSIVE MINE CLOSURE PLAN

ODUCTION

rogressive Mine Closure Plan is for Mineral applied Granite Mine (M. L. 22/14)
=ear village - Kuker Kheda, Tehsil - Bhim, District - Rajsamand (Raj.) has been prepared
on the consent of the owner of the lease M/s Gem Granites, C/o Shri Sahu Yatra Co. Opp.
Adinath Colony, Jaipur Road, Madanganj- Kishangarh, Distt.- Ajmer for fulfillment of
Rule 37 E (vi) of RM.M.C.R.. 1986 (Amended 2012).

The applicant is submitting this Progressive Mine Closure Plan for approval to “SME

~ (Rajsamand Circle), Department of Mines & Geology, Rajsamand (Raj.)” As per the

Central Government Notification.

The present land use pattern is as indicated in the following Table:

' District 1 Village [ GT. I  Khasra | Area % Fand | Lease |.
| D R R Sl 1 B
| State | Tehsit | No. | Hect) i
: ez ’ 13630/3463, 3464 to. ‘
'Rajsumand%hukei&%(hedaf 45 K2 " 3470, 3472, 3473,

| Rajasthan ' gy | 1 ____________ 3’33610 3 &,, :

The applied lease area is in Non forest lan?{__‘Tﬁji&@i@@fe’i %fr lease area falls in the GT

Sheet No. 45 K/2. ke i
1.2 REASON FOR CLOSURE .
The mine is proposed to close on account of exhaustation of economical recoverable
Granite reserve in lease holds area. The mine may be closed on account of others

unforeseen reasons i.e. force measures of Government directives etc. for which

information and notice shall be seemed to concerned Govt. authorities and departments.




TAUTORY OBLIGATIONS

%g tease number M. L. 22/ 14) near village ~ Kuker Kheda, Tehsil - Bhim, District -
csamand (Raj.) was applied by M/s Gem Granites, C/o Shri Sahu Yatra Co. Opp.
....:i.-sz%'iﬂatl] Colony, Jaipur Road,Madanganj-Kishangarh, Distt.-Ajmer 25 to the Government
of Rajasthan. The lease is applied for a period of 30 years. The applicant shall follow all
applicable rule & regulations under MCDR, MMR, MCR & State pollution control Board.
1.4 CLOSURE PLAN PREPARATION

1.4.1 Applicant's name and address:

M/S GEM GRANITES

C/o Shri Sahu Yatra

) Co. Opp. Adinath Colony ;

- Jaipur Road,Madanganj-Kishangarh,

- Dist.- Ajmer (Raj.)

P 1.4.2 Name and address of the recognized person who prepared this progressive
closure plan:

-

. Nimish Singhvi, Mining Engincer & RQP

3% Reg. No. RQP/SME/ (UDAI-CIRCLE)/2012/07; Valid up-to-HS 09 2018
_, 15, New Glass Factory Colony, S

A Sunderwas, Udaipur (Raj.)

~ <= Mobile No.: 94141-10360

3 n :“_v.'"‘,__:' R e

. Email- nimesh.singhvi@gmail.com ggi%
» e - :

1.5 Name of the Executing Agency

@ M/S GEM GRANITES. -

-

e
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CHAPTER - 2.0 MINE AREA DESCRIPTION

Physiography
The arca falls in G.T. sheet No. 45 K/2. The height with respect to Bench mark pillar S
587m. Area mainly consists of granite. There is onc Nallah falls near mining lease area.

The mining lease area is 25 meter away from Nallah.

The prominent village which falls around this mine, with their acrial distance, which are

given below in Table:-

>
y Adjommg villages (with aerial dxstames in km)
| % &fardgw’\E/W _________________________________________ - Kh = Kh'e_d'z; _____ e
@ | Towards NE_ Nilwa
@ | TowardsNE BinaKaBaiya

TowardsNW | Balotan Ki Guar
7 TowardsNW
4 Towards NE
3 !

Vegetation
2 The lease area is free from any type of vegetation, only .!'“ew Cactus and thorny bushes are
a present and some trees are exists near by the lease’arga.
- hectare is less than one. 7
- Climate Condition
a I'he area is characterized by extreme climate condition with vers
" in winter. The maximum temperature goes upto 46" C during month of April to June. The
3 minimum temp. goes up to 4-8° C during winter months of December & January. The avg.
? rainfall of the area is low.
- Inhabitation
2 The inhabitation is in the neighboring village Kukar Khera, which is at a distance of about
- 1.7 km NW of the applied lease area. The population of the village is about 650.
5 Geology General:

“Granite” is a natural dimensional stone to withstand the atmospheric weathering and
" industrial pollution. It is defined as igneous, granular rock of plutonic origin generally
¢ grev. red, pink, white, green or black depending upon the presence of quartz, feldspar. and
" mica and necessary/ accessory ferromagnesian minerals, Owing to the fascinating colors .

hardness. capability to take mirror polish, its acceptability in the construction industries in
- the international as well as in national market is increasing day to day.




The commercial exploitation of granite in India was mainly confined to Andhra
Karnataka, Tamil Nadu, Orissa and Uttar Pradesh. Now a day production 1s also
= started to large extent from Rajasthan, Madya Pradesh, Bihar and Gujarat.
~msequently India has become second largest granite exporter (10% ol world export) of
she rough granite blocks and finished granite slabs, tiles and monumental stone after South
Africa.

Rajasthan possess large deposits of variegated granites in Ajmer, Alwar, Banswara,
Barmer, Rajsamand, Dungarpur, Jaipur. Jalore, Jhunjhunu, Jodhpur, Nagaur, Pali,
Rajsamand, Sikar, Sirohi and Tonk districts having vast reserves. Rajasthan granitc is

2 available in various shades of pink. grey, green, rosy, black, red, brown etc. whose
D commercial name are prevailing all over the world as Mokalsar green, Nagina green.
3 - Marry gold, Rosy pink, Black rose, Cobra black. Cobra pink, China blue (Blue pearl),
Black pearl, Desert pink, Anglo grey etc.
" 3.6 Regional geology of the arca —
2 Regional area is occupied by rock formations belonging to the Sandmata Complex of the
b Rajsamand Super Group & Gogunda and Kumbhalghar Group
2 of the Delhi Super Group.
- Granite intrusion in Rajsamand Super Group of wekﬁwa}'&u ama& most of the area.
Stratigraph buccesqmn of rocks can be summanmzfi&iz R
s o R
A | Recent b
| SECET : B S DA N I A SR 1.
1 P i ‘adeark b 4 g
1 ' R  Kumbhalgarh Group !,_"dE"*.%% , if%% m.Iustf’Gneisk
| O i e o ; mw ¢ gﬁ_%’gzz
: T Delki Super 4 . Kelwara - '_Mﬁp}‘{iboleise- Gneiss
i E Gmup. | I: formation . Cale-silicate rocks
T R ' i' Quartzite
? o | 1 Cale-Biotite- schist
:,CKO da Grou S S Ee e
9 Z % De % 1 Antala formation | Bio- schist,
i ? | g Calc- Biotite- schist
' | uartzite
¥ Lo | b s g - paai
2 A Granite
R | Gyan Garh Bhim Acidic Rocks S
- C | Granodiorite
A RN ) N - ST | Granite ﬁnéi’és il
3 E Badlwre. Garnet- saihmomt&sciual
A formation Cale-schist
4 N : Amphibolite-schist
Chlorite-schist
2 Biotite - schist/Gniess
~ Rajsamand bt rd Quartzite BT
0 : ~ Super Group Shambhugr‘i | Migmatite, Gniess
R Sandmata Complex | formation ot e e DS

% Local Geology
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colors iron patches were also observed.

hard, compact massive, consists of mainly Quartz,

Hornblendes and occasional blue cherty quartz.

leldspar.

=ng in form rounded, medium to big boundaries in size, varying in colour

- ;1 brownish black to black with pink tinge at planes few mm to a feet size black

Medium to big size boulders of charnockite are scattered in the arca. The rock is

Pyroxenes.

The area is suitable for block mining; medium to large sized block of Granite can be

excavated from the area.

The area is suitable for block mining; medium to large sized block of Granite can be

excavated from the area.

Physical properties of Granite:

Porosity . Very low

Absorption : 03t01.2%

Specific Gravity : 2.6103.0

Density . 2500 to 2650 kg/m’

Crushing Strength : 1000 to 2500 kg/m’

Frost Resistance : Good

Fire Resistance - Low

Colour . Mostly Light i : _
Texture - Interlocking, Coarse to Medium -,
Composition . Quartz & Feldspar ~ et ol
Hardness o _

Cleavage . Absent

Parameters of estimation of category of reserves and there categorize: -
Based on available information and well cutting in the lease area. It can be very well said

that the complete lease area can be considered as a mineralized area. The shape, size and

depth extension of mineral as delineated on geological plans and sections have been

considered. The following parameters have been considered while estimating the

geological rescrves (insitu):

(i) Average 6.0m Cover has been considered as soil and overburden waste rock/ fracture

rock. Recovery of fracture Granite may be considering as 20% for the next five vear

planning.

e

A
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erage 20.5m(581.3mRL-560mRL) depth of Granite has been considered for proved

category of reserve.

 (iif) Average 15m(560mRL-545mRL) depth of Granite below proved category has been

considered for probable category reserve.

(iv) Average Sm (545mRL-540mRL) depth of Granite below probable category has
been considered for possible category reserve.

(v) 28 tonnes/m° have been considered as a bulk density of Granite.

(vi) Recovery of Granite is may be considered as 60% which includes blocks, laffers,
khanda.

(vii) Recovery of Granite blocks is 50% of total reserve & 50% recovery as Granite
laffers. The recovery is an assumed it may be changed due any reason cannot consider
for any kind of Assessment.

The total lcase area can be considered as mineralized area.

1. Total Mineable Reserve in Proved Category:

Average 6.0m Cover has been considered as overburden waste rock/fracture Granite
Recovery of fracture Granite is considered as 20%.

Area x Depth x Bulk density x Recovery factor

=30000 x 6x2.8x0.20
= 100800 MT

%

et
il

w Minable reserve in proved category =Area x Depth x Bulk deﬁ y x Recovery factor
dey sl 3

= 30000 x 20,5 x 2.8 \u(:d%
= 1033200 MT = e
Reserve = 100800 + 1033200 = 1134000 MT, .

11 Probable Reserve:

Reserve =Area x depth x Bulk density x Recovery factor
= 30000 x 15 x 2.8 x 0.60= 756000MT

111 Possible Reserve:

Reserve = Area x depth x Bulk density x Recovery factor
= 30000 x 5 x 2.8 x 0.60 = 252000MT

Total minable reserve = (Proved + Probable) reserve
= 1134000 +756000
= 1890000 MT




Vineable Reserve
cor estimation of mineable reserve the following parameters have been taken into

consideration:
(i) Statutory barriers of 7.5 m are not mineable.
(ii) Losses due to presence of impurities.
(i) Reserve losses due 1o existence of impurtties
= Total Reserves x 10 %
= 1890000 x 0.1 = 189000 MT
3. Reserve under Statutory Barrier
« (1)  Reserve of Statutory Barrier in Proved category
Fracture Granite =Area x depth x Bulk density x Recovery factor
= 1052mx 7.5m x 6x 2.8 x 0.20

= 26510 MT
Minable reserve of statutory barrier =Area X depth x Bulk density x Recovery factor

3
J
3
Lo

i
-~

= 271132 MY
Total reserve of Statutory barrio in proved category =26510+271732 = 29&3%’, MT

= 1137654/120000

% g& (b)  Reserve of Statutory Barrier in Probable category i€ ‘3‘,,,

F: 5 ~1052mx 7.5m x 15 x 2.8 x 0.60 a4 Ay : (%.;
:. = 198828 MT AL ORE
“ () Reserve of Statutory Barrier in Possible category j

- 1052m x 7.5m x 5 x 2.8 x 0.60 MT i
= 66276 MT
Total Reserve in Statuary Barrier = 298242 +198828 +66276
= 563346 MT
4 Total Losses = 189000 + 563346 = 752346 MT
3. Total mineable reserve = Total reserve- Total Losses
_ 1890000 - 752346 = 1137654 MT
3 8. Life of mine
"“ "> are considered average production of 120000MT of Granite per annum Granite fron:
o ihe mine
§% | -4s of mine = Total mineable reserve/Av. Annual Production




= Y Years

The Life of mine may change depend upon the prospecting results, rate of production and

the extent of mechanization done by the applicant in near future,




MINING METHOD
11 cast Mechanized Mining Method shall be adopted.

Bench Parameters shall be — 1. Height - 9m 2. Width - More than 9m

Proposeéd Production for the five year Period

| Years . | Total saleable Minerals Total waste in
R - 2 s Lo el BN _ intonnes __ tonnes
_ First Year e R L e ;

J | SecondYear . o AR R 7
» | Third Year Ry e 121008

| Fourth Year. ... . 109290 . . SR
2 Fifth Year 120000 s ] oo e

g = b .. - T i R S ... o
2

2 2.3.1 Rock Fragmentation A Granite minc has two types of activities i.e. one 18 removing
u
_d of waste rock and overburden and the other is extraction of Granite blocks.
2

9 Overburden/fractured capping from 6.0 m is removed by diitng-small dia holes, these
> blasted with light explosives charge (to prevent damage i‘i;}f"(_,;”’%z';mém-iﬁc‘?%%:‘\'mm crakes) and
3 SR T

the overburden is removed with help of Prochain CK 90 Keavato Mg;y aded into Ashok

Leyland 10 Tonne capacity Dumper. The muck Is transported .gmi myped i the lease area

- ArFiYE

at proposed dumping site.

When Granite is exposed, a free face in the strike direction along weak zone of strata is

“ U U w

opened out by digging a trench box of 10m x 9m this in local terminology is called galli

¥

preparation. Thus a bench is formed. The height of bench is 9.0m. Vertical holes of 25mm

dia are drilled by Jack hammer drill and with the wedging the big blocks are separated and

4

toppled by using Jacks. Big size block is further divided into small blocks by drilling and

¢

Wedge method.

5
W
°
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Machme

Make

Extent Of Mechanizations fﬂit&ﬁi&y%ﬁﬁ applicant will also arrange machinery on
hire basis on contract basis. Later the Applicant will go for own mechanization

Proposed Extent of Mechanization

HPK( dpacm

| e — 16 ; e Atlab Copw | ____________ 32mm
el compzessor i i - - | Tz Hp -
o m;‘mc Saw 10 1 Local Py 4 0 HP =
: _________________________ D e 1 = 13 K\;A _____

o el ; ); mCl\ = Iocalww . é _______________ Gommlel

Poklean

I)umpcr

fri'feehi

Ash,uk Ley,land

Water T anker 1

Ford

75 HP

’SOOO thre

2.4 Mineral Beneficiation

transported to the Mandal and other Gang saw and smaﬂ Cullﬂl uml

The Granite blocks and laffers/khanda will be loac%cf by fj.ib'”?é‘ra‘}ﬁ into trucks and

,m the plant block




Chapter — 3

REVIEW OF IMPLEMENTATION OF MINING PLAN OF

MINING INCLUDING PROGRESSIVE CLOSURE PLAN
UP TO THE FINAL CLOSURE OF MINE

This progressive mine closure plan is for an applied lease. Hence this chapter 15 not

applicable for at this stage.

e

e
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CHAPTER — 4 CLOSURE PLAN

The Proposals of the Final Closure are based on the Geology and Topography of the

region. At the end of the mining operation, lease area shall be used as water reservoir; the

water reservoir would be fenced.

4.1 Mined Out Land
Mined Out Land (Hectare)

v Particular T Proanak | At the end of " At the end of Life
| Mmmg Plan of Mine
- Broken l_Tp Area = |I ------- il j s I ..... i o 1 i i 2 51 i i
"Back Filled Area TR Nil *
Waur"""ilué'é'g;'gf()ll ________ T e | R
| i = e = i % i

Mined Out Land Planning The mined out land planning 18 lz,quﬂui to im unh, to ensure

that: ek P‘ ke ﬁ f
a4 As soon as the land matures, it shall be made ready for future use.™ 7 :
b At all the times mining pits and the roads shall be maintained in ';dir.. cnndmon #n prevent
« Jandslides etc. and stability shall not be disturbed. w

be maintained and cleaned in a manner that surface water shall not

¢. Water drainage shall

cause quarry flooding.

e
Z 4.1.1 Land Use Pattern The applied lease area is having Pvt. Land. In general the area s
3 Jow hilly. There is no village or human settlement in the lease area. Penmanent vegetation
in the area is also very less prominent.
g: The present land use pattem s as indicated in the following Table:
-
’




Pre:sent land use pattern

Forest = Crop (Govt,) | Pyt - Total
Land | Lond | Land | Tamd | (Heet)

~ Sub Grade Mineral

Storage

_ Infrastructure

~ Road/ Cart track
_Railway .
~ Green Belt/plantation
Tailing Pond
gl’:’fﬁuc’-ﬁt Treatment

area would be used as water reservoir.
4.1.3 Post Mining Land Use Plan As mining in the pits is not going to be

completed during the period of this five-year period, this point is not applicable.




A4 Proposed Land pattern during next five years
Pmposed Land use pattern during next five years

" *All the ureas are given ’ Forest | - Pu. Gowt. Pur. Total |
in Hectares Land | Ag. Land i Land Land

| Pits & Quames 1.9071 1.907 t

"""" | Top soil i Dump -~ - ‘ " 0022? 0.022 27

Dumps o~ 03668 | 0.3668
Mineral Stack Yard | - - =es __f0lg4 | 00104 |

| Sub Grade stack Yard | - - i 5
Infrastructure (Work shop, N 00148 | 00148

administrative Building)

“ RURE{;_—_ ..........
................. R
.................. e
s | Téil_mgnPond 5
tE [ Effluent Treatment Plant ; = 1.
5 i = I
|

PR

0.4669
3.00

operation, of the lease arca would be used as water re;érvmr a@d»}\pm of the

remaining region would be used for plantation. The pr

as indicated in the foll.ow_ing__}fab}e:

......

f g‘ ﬁ@f mine

o Nt
. S. *All the areas ave gsvenm Forest E i E;';rz. | Govt. g&?ﬁ? L m:d Total
"N . inHectares dond | gglond |  Leed | |
|1 | Water Reservoir = L. i 22111 | 221U
2| Top soil Dump - « ne P e e
E Backfilled area e o -
E Stack Yard % B o P i :
5 ISubGeadestackYard | - | - 1 R P AT
L6 Infrastructure ( Work shop, . Sap; | 6.0090 0.0090
ey administratpve Baildingy 0 0 & o 4 b it -
?? Roads e v D 'i. a
8 | Railway oo — o = s
o | Green Bdt 'M = 6.7799 {1770
12 Mineral St:paratlon Pl:mt . : .
i %am mh:p =
. ™ i o r] {}g‘} ‘Iz?%;
= : e 3 |




4.1.6 Post Plantation Care Post plantation cares including provision for watering
them. Most of these trees will be planted during the rainy season. The type of trees
proposed usually does not require much care after plantation. However, the
management will allocate workers to look after them, on a regular basis. This Green
Belt will be properly fenced. The water for the purpose of plantation during the
period other than rainy season will be fetched from the wells.

The plantation scheme proposed above would not only help in the restoration of the
land use but also improve the eco-system of the area.

It is suggested that a joint effort be made 1n consultation with the experts on the soil

conservation, agro-foresting and forestation, so that a systematic land use pattern

could be evolved. The applicant of this mine is willing to take part in such an effort.

4.1.7 Water Quality Management and Impact Assessment
Surface Water The working pits and proposed waste rock dumpsites shall be away
from any seasonal water stream. Thus there will be no impati ofimining in the

natural flow of water and the drainage system in the applied lcase arear,

Ground water The Ground water table is 80m (in rainy ﬁxiag@;}}.:_tu.“_}_.{'}Q«f”n (i Dry

is not likely to be effected at all.

« Water quality The mineral produced and the waste rocks generated are not likely to
pollute the water quality in any manner.
4.2 Air Quality Management The only source to pollute air shall be the generation

of dust while undertaking the mechanized mining operation including sizing the

b
)

mineral. But the leve!l of dust concentration shall be practically of very low order.

4.3. Waste Management
Rate of yearfv genemfion of waste next ﬁve year

5 L__vfimtmg Dump R e T e
Dump at the end five 0.3668 hect. 2861925m'

- vear period Sk |

3 Dump at the end of Nil |

Life of Mine
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<4 Top Soil Management
The total soil recovered from pit will be dumped over an area of 100 sq.m. with an average

height of 1-6m. This soil will be spread over the dump and the proposed plantation will be

done

4.5 Plantation
Proposed Plantation

..... .w - : — S " & e e % g ——
Present | S _ Nil ‘; Nil .
w ’ i 000 HEk v R R ﬂ
300 g 0.1046 hect. 5
540 0.7799 Hectare

4.6 Disposal of Mining Machineries

Most of the machineries used for mining activity are being hired on contract basis
sadt , : _ PN ‘
hence the machineries shall be carried with operating contragtors from ‘the mine

after completion of contract. s |

4.7 Safety And Security Most of the mined out area is proposed mwﬁfﬁgﬁ?e
e

GBS

and shall be properly fenced to prevent any unauthorized entry in to -t:l.’l’%éiﬁ'rea. The
water from this area shall be discharged after treatment for agriculture use. All the
safety measures as per the mine rules will be provided. For safety purpose the
following measures are also proposed:

a. Barbed wire fencing is proposed around all the pits, to check the inadvertent entry

of livestock in the

b. Security Guard are proposed for ward and watch duty and for security purpose.
He will not allow any general public person and livestock near the cutting of the

proposed workings.

i
!

T S R S S R S

S e s



. The safe workings are proposed in the supervision of technical and quahfied
supervisory staff.

4.8 Disaster Management and Risk Assessment

The proposed workings are by opencast -mecﬁanized mining method. Underground
mining is not proposed. In case of acmdem a wé%-l—equippcd Fmt Aid stati.o'n shall be
available at mine site for giving first aid to injured persons. i

4.9 Care and Maintenance during Temporary Discontinuance

[n case of temporary discontinuance of work, the mine workings will be in the
watch of the Security Guard employed for the purpose. Before entering the labour
into mine workings or faces during the resumption of work, the workings and faces

are proposed to be inspected by Authorized person.

N

i, o

T T PR - Xy MR,



CHAPTER - 5.0
ECONOMIC REPERCUSSIONS OF CLOSURE OF MINE AND
MANPOWER RETENCHMENT

5.1 Number of Local Residents Employed As per the Mining Plan |11 workers
other than the supervisory staff shall be employed on the applied mine. The labours
employed shall be from the nearby villages. Half of them are skilled labours and the
other half shall be unskilled labours. Some local habitants of the area will get
indirect job from the mining activities such as transportation etc.

5.1.1 Status of continuation of the family occupation and scope of joining the
occupation back.

As the mine is not supposed to be closed in the period of this plan, so this point is
not applicable.

5.1.2 Compensation given or to be given to the employees connecting
with sustenance of himself and their family members.

The compensation to the employees with sustenance of himself and their family
members will be provided as per Regulation.

5.2 Satellite Occupations Connected To the Mining Industry.

The life of applied mine is much more than the period of this Progressive Mine
Closure Plan hence this paragraph is not applicable at present.

5.3 Continued engagement of employment in the rehabilitated status of

Mining Lease area and any other remnant activities.

Not applicable in this Progressive Mine Closure Plan.
5.4 Envisaged Repercussions on the Expectation of the Society Around Due to
Closure of Mine.

This paragraph 1s not related to this progressive mine closure plan.

N ST S ERSC P i i
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Chapter — 6.0
TIMES SCHEDULING FOR ABANDONMENT
AND ABONDONMENT COST
The Applicant plan fencing around the five year pit limit in the near future. This
may cost him an amount of Rs. 47950/-. This shall be done during the financial year

2014-19.

The Applicant plan for plantation of trees as given in the plan. This shall be carried
out yearly as a festival among the labours during the rainy season. This will cost
him Rs. 54000/-.

The Applicant shall also make retaining walls. This will cost him an amount of Rs.
21000/-.

Time scheduling for the final abandonment at the end of the life of the mine.

Time scheduling for the final abandonment at the end of the life of the mine

% Lo | T g e Perlod
I ‘ ““““““““““ : e e i' - 2 W . U g = e e = ...Wv
. Plantation i 540trees i I dantus Guring
: I ope | TR
"} Fencing 959m

retaining walls | 300 m




Head . Area put | Aa‘rﬁtw:ml Toral | Area considered ] " Netarea
z onuseat  requirement  (inHa) : as fully . considered for |
start of § during Plan . reclaimed & calculation
; Plan period rehabilitated | (in. Ha.)
___________________________________________________  (InHa)  (inHa) - (in. Ha.) '

| Art,a under 1.9071 L 1.007 s 1.9071
| muning ; ko L

el o i ] DT, AR R . TRV b L s

i) ¢ ; ' 4 <4
Fit);rdg for top | . 0(}22? 0.0227 - 0.0227

3_ ; | Overbd;aenf
| - dump

~ | 03668 | 03668 P | 03668

00104 Tootoa | - T 00104

i | Vere slamgc R
5

E : ,mlnfrdatruuuie :
=4 oW kAR, L) o0l48 L gelas " L 0.0148
‘ administrative . =
| buildingete) | | 1 Gl o SE—
: o= S e = 0.1067
________________ 0.1046
§iw e - - e % e oo ...................
. Treatmen v o T S

of sanction, as per Rule 37 (J) of RM.M.C.R., 1986 ( Amend&:ﬁi O{)lm\’}»; 4
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M/s Gem Granites Nimish Singhvi
M.L. No. 22/14 Reg No. RQP/SME/(UDAI CIRCLE)/2012/07
M‘@‘;ﬁiﬁ Valid up to 05/09/2018
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FATPTIR povap ,’%?ABANGANJ»K!SHANL.‘AR.H f

' DESIETZ-AJMEIR'. i"hcr{:b) Certify that the under mentioned documents have been filed |
and registered Pursuant 1o the provision: At

CEenment of i iasthay.
FFICE OF THE REGIS 'TRAR OF FlRnais

. District Industries (" ¢nt re. Ajmer

i%egistmtion No, 17011 g

in the matter of M/ GEM GRANITES, C/0O SHR] SAHU YATRA iy

the India; ?arirncrs’nip Act 1932,

S %WX}W{ \ f‘,fi}‘_iﬁf
i ' .

" -iffll--—:i"
I NB. For Fm'ure”"borrespond
|| 1 variable otherwise no actj

*

<] “w@md Sealihis 1dth Now 914
= o mg .

ence the above Regisiration Number should pe mentioned
on will be possible.
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PARTNERSHIP DEED

This deed of Partnership executed on 12th the day of November, 2014 among

1) Shii Gayal Rarn Giirja: sonof shrmangilal jigurjar aged about 3¢« o o vasigent of b
ool Ke Pass, Khatoll, Tehsii Kishangarh, Distt. A;mer(Ra; }{hm:é”m af'm. ca lﬂdtmipdr‘cf

§60 f}}’akm?a Ward No, 47, Near Balaji Temple, ?&adha Krishos Vihar Madangan
’l(/s}r'éngarh Distt. Ajrmer {Raj.) {here in aftercalled the party ofthe Second part.)

PAN ;- AGZPIVI32720

Shri Satya Prakash Kabra Son of Shri Prabhulal ji Kabra aged about 46 \;a'ars resident of
T?kgadh}ch Colony, MadanganjKishangarh, Distt, Ajmer [Raj.) there in after calied the
{the Third part.)

a’KOlSSA

B ey

192; d’(asthan Bank Street Ward No, 18, Madanganj Kishangarh, Distt. Ajmex.tﬂa;.} {hera

_Jwrfter called the party of the Third part ) :
A poy s % aTi- #
- ¥k ,.J. e et Sy :I.‘: -
2l AN Tl Gy
Lo, c i W
e Contd....2

by




6"1.3 I

s meppnol o6 ARG

sl an e COVESHG

- m ot kaen e e dhie BOrtiRe iR ranstitions stated hee o altis

Lolurs

{the business shall be €jo Shrsai feld L Labn srdinatn

e Madangani Kishagarn Distt Ajme ard mines abwilibe Viee XUKER HREDE

e

siedbat s Yol AR TER AHIMVL DISTT RAJSAMAND {RAL L but i may be atany other place

sipisiesasagieed uponiom time to thne.

Z (3) The main business oi the firm shiall be imining of Marble ancl Granites. Sale Marble
& Granites, Khanda, Block, Salbs, Tiles, Sad Stone. {The partners with their
mutual consent may enter into any other 8ccan be extended to such other line or

iines as the parties here to may decide from time to thive e T
- R i

i That the business of the firm shall be that of manufacturing ag A é@%f\ﬂiqing&i

with their mutual consent may carry any other fing of busingss 77

time {o time,

Manufacturing sale & purchase of all kinds of Marble Product Hoads job Work
A ining work, Marble Swﬂé‘.ané purchase and sale of all kinds of marble prod-
iucts goods, block, khanda, luffer, chips, tiles, crazy, slab, powder granites, sand

stone & all kind of mining work, marble stone & Granite Stone

|

{d) purchase & sale of all type of Land & Building, shops & all type of immavable

properities & can be extended to such other line or lines as the parties hereto

may decide from time to tir.e.

a4l This deed shall be operative with effect from 12.11.2014 é
|
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partners mutually lo

of the partnership firm

tecided aigt they shallbe

artiies s
mipcome lax Act, time fo time a0

bk z G nesﬁkmuﬁ{f
mravesy @ 12 Y DEC U @w&_;aw rese it
ohail be - ediled o ther account atthe dose o
secounting yea
The profit & loss of the $iemchalibe Aliccated b the parties o iRe manne: mepionen
this clause
4. That ali the paringis 8. & workingpanent 0 ihs i g € Yhaw b
entitled to the remunersiion as under
The yearly remuneration payablet

(v]of T Act

ncome for each accounting year in

a)

o the p:n‘tners shallbe c.alculated atihe pefwv bage

the following manner as per provisions of section 401b:
On the first Rs, 300000 of

of the hook profit orin case
of loss

Rs. 150000 or at the rate of

90% of the book profit which
sypr s rmore

On the balance of the

book profit

a1 the rate of 6Q ‘P’

K1
LI

5o far asremuneration afindividual partners is concerned itwill be

oking to the time and attention g

! ; S
ﬂ\"(ld%ﬁéﬂw&_ﬂs the - ;*
iven by each of thenmméw@w bl
That the partner shallbe entitied to increase/decrease the
also agree to revise the afore
partners from time totime

That the net profit/loss of the firm af:
partners shall be shared/bor

No.

1.
2.
3
4.

Ba
rfa G ATTer A 4,%

above remuneration and may
said mode of calculation as may be agree

d between the

ar chiarging salary, commision and interest to
ne by the partnersin the following proportion
Name of parties

Profit Ratio
ShriDayal Ram Gurjar 25%
Shri Ram Swaroop Mantri 25%
Shri Sat-.ya Prakash Kabra
Shri Dinesh Kumar ..rg

25%

25%
RS e [!}E"T"W)
Y FIcATH Tl d 3

Contd....4




srofit/ioss sharing ratin The first arcount shall e cosed on 314 Niarch 2015

No new partner shall without the consant of the other partners be admitted in this
|
partnership business,

The bank acco villgpened in the nane of M/s GEM GRANITES and same wili be

opreated by signature of all pa riners jointly or severally as mutually dacided by

gartaers

fhat the propaerbooks of account of the partiership Business shali be kept at business
place where in alf the transaction matters and things relating te the said business shall

berecorded and each partner shall have the right to access there to at allthe time.

That each partner shall be just and faithful to the other in all transaction rrxia}m@ to fhl'

partnership and shall atall time give to other partner a2 just and ia) t

cz:a{,m\
of the same without any concealment or suppression and upon ;eawnabie regasst
furnish a full and correct account | s»é 4 w8 E é 2
%\ Ay
N

That no partner have right to assign, mortgage or atherwise transfer his | Tterestin ,,rspj o

F

firm to any outsider without the permission of the other Partners ‘Q‘ g

e i e m ki L
] KBy %
(i) The Partnership shall “Not g at will” YR Y ihm A :
{i1) Any change in Partnership shall require prior written permission from RFC/other !

Financial Institutions.
fiif) In the partnership deed and clause in consitent with the loan agreement shall not

be inforce during the currency of the ioan of RFC/other Financial Institutions.

T T e T

14 That in case of dissolution of firm na partner can use the name of the firm in future

e

withautthe consent of other partners,

i

..

& —fc,'-'.l"\’J h
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This indenture made this 2S00 7 day of 20 o between the

Governor of the State of Rajasthan (hereinafier referred to as the Government
which expression shall, where the context so admits, include his successors in
office and assigns) of the one part
and
When the lessee is an individual =———mmemcncmmscvmmmmmsnmancnss (Name of

person) (hereinafter referred to as the “lessee” which expression shall where the

context so admits, include his heirs, executors, administrators, representatives, and

ermitted assigns)

01
y/@@n the lessee is a registered firm & il ofy w sy <urerm™

Far 160, s R, ad Avay

...... Framdl 192, o 9% wfe, aré w18
et fperrre, R oo (Name and address of 4rt partner) and all carrying

on business in partnership under the firm and style of (Name of the Firm)

dad o OIEd registered under the Indian Partership Act, 1932 (9 of 1932)
and having their registered office gRT il g, 231 Hy= Afe=ner sard @ Mg,
AR e, wEew  fEere, e aiome (Address of the firm) (hereinafter
referred to as “lessees” which expression shall, when the context so admits be
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d firm, their respective heirs,

deemed to include all the partners of the
executors, legal representative and permitted assigns}
or
When the lessee is a registered Company ... {Name of the Company)
and Company registered under 1956 (Act under which incorporated) and having
its registered office Al i (Address of the company) (hereinafter
weferred to as the “lessee” which expression shall, where the context so admits be

deemed to include its successors and permitted assigns) of the other part.

BACKGROUND:
A. The lessee had participated in an electronic auction for grant of a mining
lease, pursuant to which the lessee has become eligible for grant of a -

mining lease or had been granted a prospecting licensee or fetter of intent
has been issued or mining lease has been sanctioned with respect to which
the lessee has completed the requirements under the Rajasthan Minor
Minera! Concession Rules, 2017 (hereinafter referred to as the said rules)
for grant of a mining lease. .

B. Accordingly, the State Government is now executing this deed for grant of
a lease to the lessee in consideration of the fee. royalties, covenants and
agreements hereinafter reserved and contained on the part of the lessee to
be paid, observed and performed.

s The State Government hereby grants the mining lease for I8 mineral

respect of the lands hereinafter described in clause I(b) and has/have

deposited with the Government the sum of RS, 45,000/~ as security, RS,
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45,000/~ as performance security and Rs. 90,000/- as financial

assurance.

Now therefore this deed witnesses and the parties hereto hereby agree as

follows:-

1. Demises:

ie

(1) In consideration of the rents and rovaities covenants and agreements
hereinafter contained and on the part of the lessee/lessees to be paid,
observed and performed the Government hercby grants and demises up to
the lessee/lessees, all these mines/beds/veins/seams of (hereinafter referred

to as the said minerals) situated. lying and being in or under the lands which

are referred 1o hereinafter and subject of other provisions of this lease.

(2) The area of the said lands is as follows (hereinafter referred to as the said
lands or the leased area).

(3) The lessee/lessees shall hold the premises hereby granted and demised from

the date of registration for period of 30 years thence next ensuing.

2. Liberties, powers and privileges to be exercised and enjoyed by the lessees:
The following liberties, powers and privileges may be exercised and enjoyed
by the lessee/lessees subject to the other provisions of this lease:

(1) Toenter upon land and search for, win, work etc.- Liberty and powers at all
pe
S

times during the terms hereby demised to enter upon the said lands and to
search for, mine, bore, dig, drill for, win. work, dress, process, convert,
carry away and dispose of the said minerals.

(2) To sink, drive and make pits, shaft and inclines etc.~ Liberty and powers for
or in connection with any of the purposes mentioned in this clause to sink,
drive, make. maintain and use in the M%%ii Emd and pits, shafls, inclines,
drifts. levels, water-ways, air-ways and other works and to use, maintain.
deepen or extend any existing works of the like nature in the said lands.
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(3) To bring and use machinery and equipment- Liberty and power for or 1n

connection with any of the purposes mentioned in this clause to erect,

construct, maintain and use on or under the said lands any engines,
machinery, plant, dressing floors. furnaces, coke ovens, brick kilns,
workshops, store houses, bungalows, god owns. sheds and other buildings
and other works and conveniences on the like nature on or under the said
lands.

(4) To use water from streams efc- Liberty and power for or in connection with
any of the purposes mentioned in this clause but subject to the rights of any
existing or future lessees and with the written permission of the Collector 1o
appropriate and use water from any stream, water courses, springs or other
source in or upon the said lands and to divert, step up of dam any such
stream or water course and collect or impound. Any such water and 10
make, construct and maintain any watercourse, culverts drains or reservoirs
but not so as to deprive any cultivated land, villages, buildings or watering
places for a livestock of a reasonable sa:zgzsg??}‘ of water as before accustomed
nor in any way to foul of pollute any stream or spring provided that the
lessee/lessees shall not interfere with the navigation in any navigable stream
nor shall divert such stream without previous written permission of the
government. :

Restriction as to the exercise of the liberties etc.:
The liberties, powers and privileges granted under clause 2 are subject to the
following restrictions and subject to the other provisions of this lease:-

(1)  The mining operations within 45 meters of the public works etc.- The lessee
shall not carry on or allow to be carried on, any mining operations at any
point within a distance of forty five meters from any railway line except

under and in accordance with the written permission of the railway

$ir

/Do sgpdministration concerned or under or beneath any ropeway or ropeway
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trestle or station except under and in accordance with the written permission
of the authority owning the ropeway or from any public roads (excluding

mines approach road/village roads], reservoir, canal, other public place,

buildings or pillars of railway and road bridge or inhabited site except with
the previous permission of the Collector or any other officer authorized by
the State or Central Government and otherwise then in accordance with
such instructions, restrictions and g&ﬁéétiem either general or specific as
may be attached to such permissions. The said distance of forty five meters
shall be measured in the case of public roads (excluding mines approach

road/village roads), railway, reserveir or canal horizontally from the outer

toe of the bank or the outer edge of the cutting as the case may be and in
case of a building horizontally from the plinth thereof. The lessee shall not,
in the case of mines approach road/village roads (including any track shown
in the revenue record as village road). allow any working to be carried on
within a distance of ten meters of the outer edge of the cutting except with

the previous permission of the Caollector or any other officer duly

authorized by the State/Central Government in this behalf and otherwise
than in accordance with such directions, restrictions and additions, either
general or special, which may be attached to such permission.

s (2) Permission for surface operation in a land not already in use- Before using
for surface operation and land which has not already been used for such
operations. The lessce/lessees shall give to the Collector of the District one
calendar month previous notice in writing specifying the situation and the
extent of the land proposed to be so used and the purpose for which the
same is required and the said land shall not be so used if objection is issued

by the Collector within one month a ter receipt by him of such notice unless

., the objection so stated shall on reference to the Government be a mulled or
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4. The lessee/lessees hereby covenants with the Government as following:
(1} Covenants in accordance with the Rajasthan Minor Mineral Concession
Rules, 2017. The lessee/lessees shall pay rovalty on the quantity of the said
mineral dispatched from or consumed within the leased area at the rates

asthan Minor Mineral

specified in Schedule-Il appended to the
Concession Rules, 2017: e
Provided that the said rates shall be liable to be revised by the

Government and such revision shall apply to this lease subject to the

condition that the enhancement in the rate of royalty shall not be made more

than once during any period of three years.
(2y  Surface rent and other payments-

a. The lessee shall pay premium

wount as specified in the Rajasthan
Minor Mineral Concession Rules, 2017,
b. The lessee/lessees shall pay for the surface area used by him/them
(for the purpose of mining) surface rent equal to the land revenue
payable under the Rajasthan Land Revenue Act, 1956 or any other
law in force to the Land Revenue Department of State.
£, The lessee shall. in addition to rovalty, pay to the District Mineral
Foundation Trust as per the rates specified in the District Mineral
Foundation Trust Rules, 2016, as amended from time to time.
(3} Dead Rent-The lessee/lessees shall also pay for every vear, the yearly dead
rent in advance as determined, from time to time:
Provided that the lessee/lessees shall be liable to pay the dead rent or
rovalty in respect of each mineral, which ever be higher but not both.
(4)  Rate and payment of dead rent ete.- Subject to the provisions of sub-clause
(3) above as from the day of the registration of the lease, the lessee/lessees
shall pay to the Government for each year the minimum annual royalty as

T us 7 Pead Rent” of Rs. 1,80,000/- in the office of the Mining Engineer/
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Assistant Mining Engineer subject as aforesaid. This provision will also

apply to the payment of royalty, Distrct Mineral Foundation Trust or any
other charges. Surface rent will be deposited with the Revenue Department.
Revised security, performance security and financial assurance- The lessee
shall pay difference amount of security and performance security as per
revised dead rent. The lessee shall &éﬁ@ pay difference amount of financial
assurance if area used for mining and allied activities increases.

Dump removal charges- The lessee/lessees shall pay such amount per vear

or part thereof to the Government for ecological restoration of mines and

quarries in the said area at such tim such rate as may be fixed by the
Government, from time to time.

To pay compensation for damage and indemnify the Government- The
lessee/lessees shall make and pay such reasonable satisfaction and
compensation for all damage, injury or disturbance which may be done by
him/them in exercise of the powers granted by the lease and shall indemnity
the Government against all claims which may be made by third parties in
respect of such damage, injury or disturbance.

4. To indemnify against all claims and to pay compensation for
infringement of rights of third person- The lessee/lessees shall make
and pay such reasonable satisfaction and compensation as may be
assessed by lawful authority in accordance with the law in force on
the subject for all damage, injury or disturbance which may be done
by him/them in exercise of the powers granted by this lease and shall
indemnify and keep indemnified fully and completely the State
Government against all claims which may be made by any person or

persons in respect of any such damage, injury or disturbance and all

costs and expenses in connection therewith.
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b. To pay a wage not less the minmmum Wwage prescribed by the Central

or State Goverament from, time 10 time.

c. To comply with the provis ; nes Act, 1952.
d To comply with the provisions of the Rajasthan Minor Mineral

Concessions Rules 201 '

(8)  Not to injure tree- The lessee/lessee not cut or injure any tree in area

of higftheir lease without the previous tion in writing from the

competent authority.

9y To maintain boundary and intermediate piliars- The lessee/lessees shall at

his/their own expense erect and at A1l times maintain and keep in repair
boundary and intermediate pillars according to the demarcation shown in

the plan annexed hereto and as in clause (iv) of sub-rule (1) of

rule 28.

(107 Not to erect buildings etc. on certain places- The lessee/lessees shall not
erect any building or carry oOr aiy surface operations on any public pleasure
grounds, places of worship, scared graves. urial grounds or village sites for
houses. public roads or other places which the competent authority may
determine as public grounds to bring within this restriction.

(11) To commence mining operations within six months and carry them on
properly- The lessee/lessees shall commence mining operations within SIX
months from the date of the lease to himithem and thereafter carry on such
operations effectively in a proper <kilful and workman like manner both as
regards prevention of waste by removal of sufficient overburden careful
storage of waste and drainage and as regards removal of all valuable
minerals within the mine. The lessce/lessees shall work in workman like
manner for systematic, scientific and environment friendly mining so as 10

N ensure systematic development, conservation of mineral deposits,

PG T Fy o e, .
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Accounts- The lessee/lessees shall keep correct accounts showing the
quantity and particulars of all minerals obtained from the mine, detail of

mineral sold or dispatched, and the number of persons employed therein

and also complete plans of the mine and shall allow any officer of the
Department at any time to examine such accounts and mine plan and shall
furnish him with such information and return in respect of aforesaid matter
as he may require.

(13) Abiding by Rules- The lcssee!’iesseeé shall abide by all existing Acts and
rules enforced by the Government of India or the State Government and all

such other Acts or rules as may be enforced, from time to time in respect of

working of the mines and other matters affecting safety, health,
environment and convenience of the lessee/lessees or of the public.

(14) To allow facilities to other mineral concession or permit holders- The
lessee/lessees shall allow existing and future mineral concession or permit
holders of any land which is comprised in or adjoins or is approachable by
the land held by the lessee/lessees, reasonable facilities for access thereto.

(15) To allow entry of officers- The lessee/lessees shall allow any officer of the
Department or any other officer authorized by the Central or State
Government in this behalf to enter upon the premises comprised in the lease

- for the purpose of inspecting the same and abide by instruction issued by

him from time to time regarding the conservation and development of

minerals and the related matters.

(16) Building erected by Lessee- The lessee/lessees may erect on the area
granted to him, any building required for bonafied purpose and such
building shall be the property of the Government after the expiry of the
lease or earlier determination or surrender of the lease:

Provided that the provisions of this clause shall not be applicable for

W
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(17) To report accident and riisowef}?_ mineral- The lessee/lessees
shall without delay report to Mining Engineer/Assistant Mining Engineer

concerned or any other officer authorizec by them any accident which may

oceur ator in the said premises and also the discon

v on or within any of

the lands of mines demised by the lease 0f any minerals whether minor or

otherwise not specified in the lease.

(18)  Grant/working of newly discovered mi Te subsequent to the

grant, any new mineral is discover shall not win and disposed

oft unless it is included in the lease or a separate lease is obtained. If lessee

does not apply for inclusion of s terminated and
new lease shall be granted through e-auction.

(19} To hand over possession of protected area- [f any area out of the lease ares
is declared as a protected area under the Ancient Monuments Preservation
Act 1904 (Central Act VII of 190 ).

possession back to the State Government without claiming any

essee will have to deliver the

compensation for that area.
(20) Liberty to determine the lease- The lessee/lessees may at any time

determine this lease with immediate effect by giving a notice in writing 1o

the State Government or to such

cer or authority as the State
Government may specify in this behalf and shall pay all rents, water rates,
royalties compensation for damages and other moneys which may then be
due and payable under these presents to lesser or any other person or
persons and shall deliver these presents to competent authority and then this
lease and the said term and the liberties Powers and privileges hereby
granted shall absolutely cease and determine but without prejudice to any
right or remedy of the lesser in respect of any breach of any of the

.371‘7£"g;‘;:;§§1};$g§ﬁ33 Or agrecment contained in its presents,
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. (21) Cancellation-The lease shall be liable to be cancelled if the lessee/lessces
ceases to work the mine for a continuous period of six months without
obtaining written sanction of the competent authority,

(22) Pre-emption- The Government shall have the rights of preemption at
current market rates over all minerals lving in or upon the lands demised by
the lease and shall be indemnified be the lessee/lessees against claims of
any other party in respect of such minerals.

(23) Consequence of nonpayment of royalty or rent- The Government shall
determine the lease after serving a notice to the lessee to pay the dues
within thirty days from the date of the receipt of notice and forfeit the

o’ security amount if the dead rent or royalty or dump removal charges are not

paid within thirty days next after the date fixed in these presents. The
Government shall have the right at any time after serving the above notice
to enter upon the s;ai%i lands and to distain all or any of the minerals or
movable property therein and shall carry away, distain or order the sale of
property so distain or so much of it as will suffice for satisfaction of the rent
or royalty of dump removal charges and all costs and expenses occasioned
by the non-payment thereof. These rights shall be without prejudice to the
right of the Government to realize all its dues, under the Rajasthan Public

,b Demand Recovery Act. 1952 (Act No. V of 1952) or Rajasthan Land

Revenue Act.1956 (Act No.15 of 1956},

a. Consequence of breach of other covenants- In case of any breach
on t‘he part of Lé;gg_@@fl@;sge_es of any covenant or condition
contained in the lease whether contained in this clause or any
other clause of this lease, f?a@“*{?ovemment may determine the
lease and forfeit the security amount and take possession of the
said premises or in the alternatively may impose payment of a

S '_-"159?@?;%?3?;7“ penalty as specified in Schedule-1V. Such action shall not be
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taken unless the lessee/lessees has/have failed to remedy the
breach after thirty days' notice.

b. Delivery on termination of lease- On expiry or ecarlier
determination of the lease the lessee/lessees shall deliver up the
said premises and all mines (if anv) dug in respect of any working
as to which the Government might have sanctioned abandonment.

C. (iy Determination of lease in the public interest- The

Government may detern > lease if the Government

considers that the minor minerals under the lease are required

for establishing an industry beneficial to the public

(i1) Determination of lease for the aforesaid purpose shall not

be valid unless six

nths notice in Writing has been given
by the Government to the lessee/lessees. Such notice need
not however, be given in war of emergency.

(24) In the schedule area, the lessee shall give preference in employment, to the

tribal’s and to the persons who become displaced because of the taking up

of mining operations.
(25) Employment of Foreign nationals- The licensee/licensees shall not employ,
in connection with the prospecting operations any person who is not an
Indian National except with the previous approval of the Central «
Government,
5. Further covenants of the lessee:
The lessee/lessees hereby covenant/covenants with the Government as
follows:-
1. The lessee/lessees shall, when mandated by the Government, provide and at
all times keep at or near the pit head or each of the pit heads or in nearby

cluster area at which the minerals shall be brought to bank, a properly

WL Py e S - =% sr ] ; ;
% lek%tf}lt}ted and efficient computerized weighing machine and shall weigh
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or cause to be weighed thereon all the said minerals, from time to time.
brought to bank. sold, exported and converted and also the converted

products. The lessee shall at the close of each day cause the total weights,

ascertained by such means of the said minerals raised, sold, exported and
converted during the previous twenty four hours, to be entered in the books
of accounts maintained by the lessee, The lessee shall at all times during the
term of the lease, permit the Government to employ any person or persons
to be present at the weighing of the said minerals as aforesaid and to keep

accounts thereof and to check the accounts kept by the lessee.

]

To allow test to weighing machine- The lessee shall at any time or times

during the term of the lease, allow any person or persons appointed in that
behalf by the Government to examine and test every weighing machine to
be provided and kept as aforesaid and the weights used therewith in order to
ascertain whether the same respectively are correct and in good repair and
order. If upon any such examination or testing, any such weighing machine
or weights shall be found ncorrect or out of repair or order, the
Government may require that the same be adjusted, repaired and put in
order by and at the expense of the lessee. If such requisition is not complied
with within fifteen days after the same has been made, the Government may
o cause such weighing machine or weights to be adjusted, repaired and put in
order at the expense of the lessee. If upon any such examination or testing
as aforesaid, any error is discovered in any wei ghing machine or weighis to
the prejudice of the Government, such error shall be regarded as having
existed for three months prior to the discovery thereof or from the last
occasion of so examining and testing the same weighing machine and
weights, in case such occasion is witbﬁiz;?%i%a;@:isajd:_period of three months, and

the lessee shall pay the royalty accounted for accordingly.
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3. Not to obstruct working of other minerals- The lessee/lessees will exerciig

the liberties and powers hereby granted in such manner as to cause no
unnecessary or reasonably avoidable obstruction or interruption to the
development of any working within the said lands of any minerals not
included in this lease and shall at all time afford to the Central and State

mineral cor

Government and to the holders of

>ssions in respect of any
such minerals within any land or any minerals within any land adjacent to
the said lands as the case may be, reasonable means of access and safe
convenient passage upon and across the said lands, to such minerals for
purpose of getting, working, developing and carrying away the same
provided that the lessee/lessees shall receive reasonable compensation for
damage or injury which he/they may sustain in consequence of the use of
such passage by such lessees or holders of mineral concessions.

Forfeiture of property left more than three months after determination of
lease- If on expiration of lease or earlier determination of the lease or after
the date from which any surrender by the lessee of a part or parts of the said
lands under the provision contained in sub-clause (20) of clause 4 of this
lease becomes effective, there remain in or upon the said land of the
surrendered part or parts thereof as the case may be, any engines,
machinery, plants, structures, tramways, railways and other work erections
and conveniences or other property which are not required by the
lessec/lessees in connection with his/their operations in those parts of the
said lands they shall become the property of the Government and may be
sold or disposed of in such manner after period of three months from the
date of expiration or earlier determination of the lease the Government may

deem fit without liability to pay any compensation.

\..-.;gw,w“"' 2%:%
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5. Exemption of royalty for tenants- No royalty shall be charged on minor
minerals required by the tenant for any bonafied purposes as specified in

rule 75 of the rules.

6. Further covenants of the lessee:
The lessee/lessees further covenant/covenants with the Government as
follows:-
I. Interest- The lessee/lessees shall pay to the Government simple interest at
the rate of fifteen percent per annum on all amounts outstanding against the
lessee/lessees under this lease, whether as dead rent, royalty, surface rent or

otherwise.

2. Keeping mines etc. in good order- The lessee/lessees shall keep throughout
the terms of his/their lease all mines. building, engines, machinery and

other mining plants in good repair and working order.

e

3. Taking ballast etc. for leased area only- The lessee/lessees shall take out

and use ballast, khandas and rubbles from his/their quarries for his/their
bonafied use in the leased area only and shall ‘pay royalty for minerals so
used.

4. Delivery of samples of rocks etc- The lessee/lessees shall deliver to or
permit to be taken by the representative of the Government a sample or
samples of all rocks found on mines or raised and all intermediate and
finished products sold on intended for sale by the lessee/lessees.

5. Security of pits and Shafts and not filling them up- The lessee/lessees shall
properly secure pits and shafts and will not without permission in writing of
the Mining Engineer, will fully close, fill up or choke any mine or shafts.

6. Sefting apart land for public purposes- The lessee/lessees shall when
required by the Government so to do, set apart land for public purposes and
ey Government may occupy the same whenever it thinks necessary of

/f
%y/gﬁp'e’éﬂﬁm but Government will, so far as is compatible with the objects
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aforesaid, select the land so as not to interfere with the mining operations of

lessee/lessees and will from to time pay to the lessee/lessees such sums of

money expended in buying surface rights over any of the lands so set apart

and cost of removal of any work there on and for any loss or
damages caused to the lessee/lessees by any interference in the mining
operations.
7. (a) Abstaining from entering occupied land- The lessee/lessees shall
abstain from entering on the surface of any occupied Government

land or of any private land comprised within the leased area without

previously obtaining the consent of the occupant in writing.

(b) The lessee/lessees shall abstain from opening any new quarry or
depot in the leased area without the previous sanction of the Mining
Engineer, Assistant Mining Engineer concerned.

8. Not to obstruct road etc- The lessee/lessees shall keep open and in no way
obstruct any road path or way by any means whatsoever.

9. Not to obstruct working of other mineral- The lessee/lessees shall in the
event of his/their declining to take a lease, permit the Government or other
persons duly authorized by the Government in that behalf to enter into the
leased area and to conduct prospecting and mining operations thereon in
respect of minerals or other substance other than
(name of mineral) but the Government wili S0 far as is compatible with the

objects aforesaid, select the land to be so set ape

-and appropriated in such
a manner as not to interfere with the mining operations of the lessee/lessees
and will indemnify the lessee/lessees for any loss or damage caused to the
lessee by any interference with the mining operations.

10.To allow free use of tanks, water courses efe. to the public and Government.

T The lessee/lessees shall abstain from all mterterence with and allow to the
v s

o

(BHd arid the Government the free use of tanks. water courses, places of

e Ay

S
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worship, scared graves, burial grounds and village sites for houses which
may be existing or may hereafter be set apart or appropriated as herein

before provided on the leased area.

11.Not to use land for other purposes- The §@$wea!essaes shall not cultivate or
use the land save for the purposes of the lease.

12.Not to enter upon or commence operations in forest land etc.- The
lessee/lessees shall not enter upon or commence any mining operations in
any forest land under special protection comprised in the leased area except
after previously obtaining permission in writing of the competent officer.

13.To respect water rights and not to injure adjoining property- The

A lessee/lessees shall not injure or cause to deteriorate any sources of water,
power or water supply and shall not in any other way render any spring of
stream of water unfit to be used or do anvthing to injure adjoining lands,
villages or houses.

1 4. Removal of stock of minerals on expiry or determination of the lease- The
lessee/lessees shall on the termination or earlier determination of the lease
remove within three months all extracted minerals from the premises of the
leased areas. All extracted minerals in the said lands left over indisposed
after three months of the termination or determination of lease shall be

% deemed to be the property of the Government:

Provided that in case of mining lease of mineral bajri (river sand), the
lessee shall not have any right to remove any stock of bajri after the expiry
of lease period or receipt of the order of determination of the lease.

15.Service of notice on lessee- The lessee/lessees shall at all times have at the
lease area a duly accredited Superintendent or Agent to whom all notices
may be given and all communications from the officers of the Department

or the Government may be de]ivefﬁeé', if there be no such Superi_n-tendez“zt or

j 3{9 . Ngsi%
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serve all notices and other

other person present there as such

documents upon the said person Of in the case of there being no such other
person as aforesaid, then by affixing such notice or documents on some

conspicuous portion of the mining block.

16.Supply of stones 10 the Public- The lessee/lessees shall not unless prevented

by reasonable cause €.g. collapse of the quarry &tc. 10 the satisfaction of the

Governgnent, fall or neglect or delay to supply....cooonr (name of mineral) 1o

the public at pits mouth within reasonable period of......... (to be

specified). In the event of unsatis ly by the lessee/lessees 10
local public the Mining Engineer/Assistant Mining Engineer with the

approval of the Director, may allow the cOnsumers to quarry/extract with

‘heir own arrangement in the leased area outside the existing quarries Of
depots and the lessee/lessees will not be entitled to any royalty on this
account but the same will be payable to the Government.

17. Employment of qualified person- for the purpose of carrying out mining
operations in accordance with the approved practices:-

(i) awhole-ime mining engineer of the person possessing | Class Mine
Manager's Certificate of Competency issued by the Director General
of Mines Safety and g_go-lqgisu where mining operations are carried
out by deployment ot &%@x z%z’%z;aé‘zag maé&%ﬁery for deep hole
drilling. excavation, loading and transport, OF where the average =
employment exceeds one hundred and fifty per day;

(i) a whole-time mining engineer or the person possessing II Class
Mine Manager's Certificate of Competency issued by Director
General of Mines Safety, where mining operations are carried out by
deployment of heavy mimng machinery for deep hole drilling.

excavation, loading and transport, or where the average employment

G O] 6] Oeleeds seventy five per day;
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(iii) in case of any other mine, a person having degree in mining or
diploma in mining with two year's experience in mining operations
or Geologist or the person possessing foreman's certificate of
competency issued by the Director General of Mines Safety:

Provided that in case where area of lease is up to one hectare
and mining is carried out only by manual means, the person having
qualification mentioned in clause (1), (i) or (iil) may work for a
maximum of fifteen leases or fifty quarry licenses, provided that all
such mines/quarries are located within a radius of hundred
kilometers:
provided further that if any doubt arises about the lease covered
under clause (ii) or (iii) above it shall be referred to the Director for
s decision whose decision shall be final,

Explanation: The expression ‘average employment’ means the
average per day of the total employment of the mine during the
preceding quarter (obtained by dividing the number of man-days
worked by the number of working days).
The Lessee shall inform the Government of any change in his immovable
property and its value within a period of fifteen days from such change.
Caleulation of royalty, assignment of tax and recovery of dues:
[t is hereby further agreed between the parties hereto as follows:-
|. The royalty payable hereunder shall be calculated on the quantity
dispatched from or consumed within the leased area as per the rates
specified in Schedule-1l of the Rajasthan Minor Mineral Concession
Rules, 2017;

2 The lessce/lessees shall not assign, sublet or part with the possession of

the leased area or any part thereof except in the manner permitted by

T
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1]

Without prejudice to any other mode of recovery under any provision of
this lease or any law, all amounts falling due hereunder against the
lessee/lessees may be recovered as arrears of land revenue under the law

in force for such recovery.

P

The lessee/lessees shall duly and regularly pay to the competent
authority all taxes, cess and local dues in respect of the leased area, said
minerals or the working of the mines.

8. If in any event the orders of competent authority are revised or cancelled by
the appellate authority or by the State Government in pursuance of the
proceedings under Chapter XI of the Rajasthan Minor Mineral Concession
Rules, 2017 or under any other provisions of the said rules, the lessee/lessees
shall not be entitled to compensation for any loss sustained by him/them in
exercise of the powers and privileges conferred upon him/them by these
presents.

9. I in any event the orders of the Government or any other officer empowered
under these rules are revised, reviewed or canceiled by the appellate authority
or court of law, the lessee/lessees s"haij?mg be entitled to compensation for any
loss sustained by the lessee/lessees in exercise of the powers and privileges
conferred upon him/them by these presents.

10. In the event of the existence of a state of war or of emergency (of which
existence the Government shall be sole judge and a notification to this effect
in the Rajasthan Gazette shall be conclusive proof), the Government shall
from time to time and all times, during the said terms have the right (to be
exercised by a notice in writing to the lessee/lessees) forthwith to take
possession and control of the works, plant, machinery and premises of the
lessee/lessees situated on the said lands or meant for use in connection with
the said lands or the operations under this lease, during such possession or

~zy-ptontrol and the lessee/lessees shall confirm to and obey all directions given by

DT
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or on behalf of the Government regarding the use or employment of such
works, plants, premises and minerals:
Provided that fair compensation which shall be determine in default of

agreement by the Government shall be paid to the lessee/lessees for all loss or

damages sustained by him/them by reason or in consequence of the exercise
of powers conterred this clause:

Provided further that the exercise of such powers shall not determine
the said term hereby granted or affect the terms and provisions of these
presents further than may be necessary 1o give effect to the provisions of this
clause.

Security and forfeiture thereof:

L. The Government may forfeit the whole or part of the amount deposited by
the lessee/lessees as security under this lease in case the lessee/lessees
commits/commit a breach of any covenant to be performed by the

lessee/lessees under this lease.

P

Whenever the said security deposit or any part thereof or any further sum
deposited with the Government in replacement thereof shall be forfeited
under sub-clause (1) or applied by the Government in satisfaction of any
dues of the Government under this lease (which the Government is hereby
authorized to do) and the lessee/lessees shall immediately deposit with the
Government such further sum as may be sufficient with the inappropriate
part thereof to bring the amount in deposit with the Government up to the
limit as mentioned in Ruyle 19.

3. The rights conferred by this clause shall be without prejudice to the right
conferred on the Government by any other provision of this lease or by
any law,

(Plan with boundary marks of demarcation report to be annexed)
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In this leasc unless the context otherwise requires,-

I. ‘Department’ means the Department of Mines & Geology, Rajasthan.

2. ‘Director’ means the Director of the Mines & Geology, Rajasthan for the
time being and includes any officer authorized by him to perform any of his

functions.

J

3. "Government” includes an officer of the Government to whom any power of

the Government has been for the time being delegated,

IN WITNEES WHEREOF this indenture has been signed by the

lessee/lessees. L

ALY g U T
: the Governor of Rdjasthan
(Designation)
And by
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Regional Office Bhilwara
Rajasthan State Pollution Control Board
18, Azad Nagar, Near Pannadhai Circle, Bhilwara -311001
\%W Phone: 01482-241159

Registered

File No F(Mines)/Rajsamand(Bhim)/995(1)/2015-2016/4413-4416

OrderNo  2015-2016/Bhilwara/8637 Date:  15/03/2016
Unit Id : 77,337
M/s GEM GRANITES

R/o Opp Adinath Colony, Jaipur Road, Madanganj, kishangarh
Tehsil : KishangarhDistrict :Ajmer

E-Mail : gemgranites@gmail.com

Sub: Grant of Consent to Establish  under section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981and under section 25/260f Water (Prevention & Control of
Pollution) Act, 1974for your Minor Mineral Mine at near Village-Kuker Kheda,
Tehsil-Bhim, District- Rajsamand (M.L.No-22/2014 ).

Ref: (i) Your applications dated 05/02/2016
(ii) Received on 05/02/2016

Sir,

In view of the details submitted vide your above referred applications/ documents, the

Consent to Establish under section 21(4) of Air (Prevention & Control of Pollution)

Act,1981 and under section 25/26 of Water (Prevention & Control of Pollution) Act, 1974

is hereby granted for carrying mining activities. This consent is subject to the following

stipulations:-

1 That this consent is being granted in favour of M/s. GEM GRANITES, a Mine of Minor
Mineral having M.LNo.- 22/2014in an area measuring 3.0000 Hectares at/near
Village-Kuker Kheda ,Tehsil-Bhim,District-Rajsamand.

2 That this consent is valid for a period from 05/02/2016 to 31/01/2019, or
commencement of production whichever is earlier.
3 That this consent is valid for following mining activities :-

Valy
Dy
Mineral Permitted Mining Capese

T LSS
1 GRANITE 120000.0000 MT/ANNUM




Regional Office Bhilwara
Rajasthan State Pollution Control Board

~-bsasta. . 18, Azad Nagar, Near Pannadhai Circle, Bhilwara -311001
Phone: 01482-241159

|/

Registered

File No F[Mines]/Rajsamand[Bhim]{995[1}/2015-2016{4413-4416

OrderNo  2015-2016/Bhilwara/8637 Date:  15/03/2016
Unit Id : 77,337
4 That you shall achieve following standards in ambient air in mine area / mining
activities.
Pollutant Standards for Ambient Air Standards for mining activity
SPM 500 pg/M? SPM = 600 pg/M?
S02 120 pg/M? (To be measured between 3
NOx 120 pg/M? to 10 meters from mining
co 5000 pg/M? eIt

5 That the Mining unit shall maintain zero discharge status of waste water from the
premises. No trade effluent shall be discharged inside/outside mine premises.

6 That your mining will not intersect the Ground Water Table during the consent period
and the permission from the Central Ground Water Authority shall be obtained for
intersection of Ground Water Table/ abstraction of ground water, if any and submit a
copy of the same to the Board.

7 That you shall not operate the mine without obtaining Consent to Operate from the
Board.

8 That this Consent to Establish is for mining / processing / beneficiation of product as
mentioned above in M.L.No.-22/2014 and a separate Consent to Establish is required
to be obtained for any other Mineral mining/ processing/ beneficiation ~ Plant/process if
any and for any addition/ modification/ alteration or change in process.

9 A. That as per submitted document the Mining Lease is pending with DMG
& Lessee shall submit the copy of lease documents to this office.
B. That the lessee has deposited Consent to Establish Rs. 24000.00 (three
year) under the provisions of Water Act, 1974 & Air Act, 1981 for (Minor
Mineral, Red Category, area 01 Hectare and above but less than 5
Hectare).Balance fees of Rs 30000.00 has been adjusted against fees for
Environmental Clearance.
C. That lessee shall comply all the E.C. Conditions issued by
SLEIAA, Rajasthanm l etter n o
F1[4]fSEIAA/SEAC-Rai/Sectt/Proiect/Cat[A]B2(EC]14-15 jaipur Dated
05/01/2016 and compliance report shall be submitted to this office once in
six month positively with evidences.
D. That this grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.
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Regional Office Bhilwara

Rajasthan State Pollution Control Board
18, Azad Nagar, Near Pannadhai Circle, Bhilwara -311001
Phone: 01482-241159

Registered

F(Mines)/Rajsamand(Bhim)/995(1)/2015-2016/4413-4416
2015-2016/Bhilwara/8637 Date: 15/03/2016

77,337

A. No trade effluent shall be discharged inside/outside mine premises.
B. That the Drills shall be operated with water injection system i.e. wet
drilling be carried out during mining or the drills shall be operated with
dust extractors.
C. That the lessee shall develop plantation in at least 33% of the total lease
area within a period of 03 years to maintain ambient air quality around the
mine and the Action Plan for plantation submitted by you, shall be
implemented.
A. That this consent shall be subject to valid & approved mining plan.
B. That mining plan shall be approved in time and mining shall strictly be
carried out as per mining plan.
C. That this consent shall cease to remain in force instantly on expiry of
the validity of mining plan.
D. That this consent is being issue on the basis of information submitted by
unit. The consent may be automatically revoked in case of any wrong
information found after that, _
A. That this consent is being issued without physical verification of the
mine area on the basis of the copies of Environmental Clearance regarding
production and affidavit submitted by the lessee, copy of valid approved
mining plan. And if on verification any violation is observed this consent
shall be revoked / refused without any notice and legal action shall be
initiated accordingly.
B. That this consent is subject to Forest and Wild Life Clearance from
Forest Department, if required.
C. That this consent 1is subjected to the provisions of the Forest
(Conservation) Act, 1980, Forest (Conservation)

Rules, 1981 and any other relevant statutes, orders and guidelines as
may be applicable to the lease from time to time.
That all other general conditions enclosed as Annexure shall be strictly complied with.

That this Consent is subject to the conditions as stated above and general conditions as
stated in Annexure. Further, the mining unit will comply with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 & Water (Preventioss wControl  of
Pollution) Act, 1974 and any such conditions as may be specified frong.

the State Board under the provisions of the aforesaid Acts. Pete PR

to time by



Regional Office Bhilwara
Rajasthan State Pollution Control Board

e e 18, Azad Nagar, Near Pannadhai Circle, Bhilwara -311001
Shady Phone: 01482-241159
ST
Registered

File No F(Mines)/Rajsamand(Bhim)/995(1)/2015-2016/4413-4416
Order No  2015-2016/Bhilwara/8637 Date: 15/03/2016

Unit Id : 77,337

15 That the grant of this Consent to Establish is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility, to comply with the conditions laid down in all other laws for the
time-being in force, rests with the industry/ unit/ project proponent.

16 That the grant of this Consent to Establish shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be instituted
against you by the State Board for violation of the provisions of the Act or the Rules
made thereunder.

Encl: As Above

Yours Sincerely

Regional Officer

Copy To:-

1 Member Secretary, RSPCB, Jaipur for information .
2 Mining Engineer, Department of Mines & Geology, Government of Rajasthan, Amet
3 Master File.

J



Regional Office Bhilwara
Rajagthan State Pollution Control Beard
18, Azad Nagar, Near Pannadhai Circle, Bhilwara -311001
Phone: 01482-241159

Registered
File No F(Mines)/Rajsamand(Bhim)}/995(1)/2015-2016/3659-3661
OrderNo  2017-2018/Bhilwara/1 1657 rate: 14/18/2017
Uit i 77.337
M/s GEM GRANITES

R/o Opp Adinath Colony, Jaipur Road, Madanganj, Kishangarh
Tehsil: KishangarhDistrict :Ajmer

E-Mail : gemgranites@gmail.com

Sub:  Grant of Consent to Operate under section 21{4) of Air {Prevention & Controi of
Pollution)  Act, 1981 and under section 25/26of Water (Prevention & Control of
Pollution}  Act, 1974 for your Minor Mineral Mine at near Village-Kuker Kheda,
Tebsi-Bhim, District- Rajsamand (M.L.No-22/2014 ).

Hef (1} Your applications dated 14/10/2017
{ ceived on 14/10/2017

(i) Received at Head office on 10/10/2017

Sir,
[n view of the details submitted vide your above referred applications/ documents, the
Consent to Operate under section 21(4) of Air (Prevention & Contrel of Pollution)
Act 1981 and under section 25/26 0f Water (Prevention & Contrel of Pollution) Act, 1974
is hereby eranted for carrying mining activities. This consent is subject to the following
stiputations:-

. ; . . Signature
I That this consent is being granted in favgg? ol

i f it
Mineral having M.LNo.- 22/2014in W%&“%
Village-Kuker Kheda Tehsil-Bhim,District-Rajs#hvand.

o ¥ERIE RANITES, 2 Mine of Minor
R
f@ﬁ&ﬁg"g 3.0000 Hectares at/near

2 That this consent is valid for a period from 14/10/2017 to 30/09/2022

3 That this consent is valid for following mining activities -

r
| |

Mineral Permitted Mining Capacity
1 GRANITE 1200000000 TPA

i
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Regional (fice Bhilwara
Rajasthan State Pollution Control Board
18, Azad Nagar, Near Pannadhai Circle, Bhilwara -311001
Phone: 01482-241159

Registered
F(Mines)/Rajsamand(Bhim)/995(1)/2015-2016/3659-3661
2017-2018/Bhilwara/11657 Date:  14/11/2017
77,337

That you shall achieve following standards in ambient air in mine area / mining
activities,

Pollutant Standards for Ambient Air Standards for mining activity
SPM 500 pg/M* 5PM = 600 pg/M*
502 120 pg/M° (7o be measured between 3
NO« 120 pg/M"* to 10 mieters from mining
” activit
o 5000 pg/M* aetani

That the Mining unit shall maintain zero discharge status of waste water from the
premises. No trade effluent shall be discharged inside /outside mine premises.

That your mining will not intersect the Ground Water Table during the consent period
and the permission from the Central Ground Water Authority shail be obtained for

intersection of Ground Water Table/ abstraction of ground water, if any and submit a
copy of the same to the Board.

That this Consent to Operate is for mining / processing / beneficiation of product as
mentioned above in M.L.N0.-22/2014 and a separate Consent lo Operate is required to
be obtained for any other Mineral mining/ processing/ beneficiation Plant/process
any and for any addition/ modification/ alteration or change In process.

A. That as per submitted documeignihee | wfieliease  is  valid  upte
W5/ 102000, A AT R

B. That the lessee has deposited C{msemtd™“Operate Rs. 66000.00 (Five
years) under the provisions of Water Act, 1974 & Air Act, 1981 for {Minor
Mineral, Red Category, area 01 Hectare and above but less than 5 Hectare)
as per notification dated 26.05.2016.

C. That this grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.

That lessee shall comply all the E.C. Conditions issued by DEIAARajasthan
letter no. F1(4)/DEIAA/DEAC- -Raj/Sectt/Project/ CatB2File No. / ( ] 14-15
Jaipur Dated 05/01/2016. And compliance report shall be submitted to this
office once in six month positively with evidences.

That this consent is subjected to any subsequent order from NGT regarding
Environmental Clearance {EC) as applicable.

That you will apply for renewal of Consent within stipulated time period
{120 days before expiry of the cansent).




Regional Office Bhilwara
Rajasthan State Pollution Control Board
18, Azad Nagar, Near Pannadhai Circle, Bhilwara -311001
Phone: 01482-241159

Registered

File No F(Mines)/Rajsamand(Bhim)/995(1)/2015-2016/3659-3661
Order No  2017-2018/Bhilwara/11657 Date:  14/11/2017
Unit 1d ¢ 77337

12 A Notrade effluent shall be discharged inside/outside mine premises.

B. That the Drills shall be operated with water injection system ie. wet
drilling be carried out during mining or the drills shall be operated with
dust extractors.

C. That the lessee shall develop plantation in at least 33% of the total lease
area within a period of 03 years to maintain ambient air quality around the
mine and the Action Plan for plantation submitted by you, shall be
implemented.

13 A, That this consent shall be subject to valid & approved mining plan.

B. That mining plan shall be approved in time and mining shall strictly be
carried out as per mining plan,

C. That this consent shall cease to remain in force instantly on expiry of
the validity of mining plan,

0. That this consent is being issue on the basis of information submitted by
unit. The consent may be automatically reveked in case of any wrong
information found after that.

14 A, That this consent is being issued without physical verification of the
mine area on the basis of the copies of valid lease agreement, M.E
certificate regarding production and affidavit submitted by the lessee, copy
of valid approved mining plan. And if on verification any violation is
observed this consent shall be revoked / refused without any notice and
legal action shall be initiated accordingly. Signature Mot Verified
8. That this consent is subject to MHBTRAF A4 HWAET Life Clearance from
Forest Department, if required. Location:
¢ That this consent is subjected to the provisions of the Forest
{Conservation) Act, 1980, Forest {Conservation) Rules, 1981 and any other
relevant statutes, orders and guidelines as may be applicable to the lease
from time to time.

15 That ali ather general conditions enclosed as Annexure shall be strictly complied with,

16 That this Consent is subject to the conditions as stated above and general conditions as
stated in Annexure. Further, the mining unit will comply with the provisions of the Air
(Prevention & Control of Pollution] Act, 1981 & Water (Prevention & Control of

Pollution) Act, 1974 and any such conditions as may be specified from time to time by
the State Board under the provisions of the aforesaid Acts.




Regional Office Bhilwara
Rajasthan State Pollution Control Board
18, Azad Nagar, Near Pannadhai Circle, Bhilwara -311061
Phone: 01482-241159

Registered
File No F{Mines)/Rajsamand{Bhim1/995{1}/2015-2016/3659-3661
OrderNo  2017-2018/Bhilwara/11657 b Date:  14/11/2017
Unit 1d 77337

17 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility, to comply with the conditions laid down in all other laws for the
time-being in force, rests with the industry/ unit/ project proponent.

18 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be instituted
against you by the State Board for violation of the provisions of the Act or the Rules
made thereunder.

Encl: As Above

Yours Sincerely

Regional Officer

Copy To:-
1 Member Secretary, RSPCB, Jaipur for information.
2 Mastes File . Signature Not Verified
Digitally slg' by Bakesh Gupta
Date: 2017 11.14A7:46:19 15’
Haason SeifAlmstad

Regional Officer

Logation:
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Regional Office Rajsamand
Rajasthan State Pollution Control Board _ _
Old Building of District Excise Office, Kalalwati, Rajnagar, Rajsaman¢ {5
Phone: B094178389Fax: 8094178389 -

Registered
File No F(Mines)/Rajsamand{Bhim}/995(1)/2015-2016/520-521

OrderNo  2022-2023/Rajsamand/11721 Date:  22/06/2022
Unit 1d : 77,337
M/s GEM GRANITES

R/o Opp Adinath Colony, Jaipur Road, Madanganj, kishangarh
Tehsil : KishangarhDistrict :Ajmer

E-Mail : gemgranites@pmail.com
Sub:  Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of
Pollution]) Act, 1981and under Section 25/260f Water (Prevention & Control  of
Pollution) Act, 1974for your Minor Mineral Mine at near Village-Kuker Kheda,
Tehsil-Bhim, District- Rajsamand (M.L.No-22/2014, ).
Ref: (i) Your applicativns dated 30/05/2022
(ii) Received ou #11/06/2022
(iii) Received at Head office on 19/05/2022
Sir,
In view of the details submitted vide your above referred applications/ documents, the
Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)
Act,1981 and under Section 25/260f Water (Prevention & Control of Pollution) Act, 1974
is hereby granted for carrying mining activities. This consent is subject to the following
stipulations:- .
1 That this consent is being granted in favour of M/s. GEM GRANITES, a Mine of Minor
Mineral having MLNo- 22/2014, in an area measuring 3.0000 Hectares at/near
Village-Kuker Kheda ,Tehsil-Bhim,District-Rajsamand.

2 Thatthis consent is valid for a period from 01/10/2022 to 30/09/2027

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capaciq;
1 GRANITE : 1200000000 TPA

# That the project proponent will comply with the Standard as prescribed vide the Ministry of
Envivronment, Forest and Climate Change notification no. GSR 826(F) dated 16th November,
2009 with respect to National Ambient Air Quality standards.

Signature valid |

£l B Yaday
. g’i’gﬁrﬁ?




Regional Office Rajsamand
Rajasthan State Pollution Control Board
0ld Bulldmg of District Excise Office, Kalalwati, Rajnagar, Rajsamand
Phone: 8094178389Fax: 8094178389

Registered

File No F(Mines)/Rajsamand(Bhim}/995(1)/2015-2016/520-521
OrderNo  2022-2023/Rajsamand/11721 Date:  22/06/2022

Unit Id : 77,337

S That this consent to establish/consent to operate is only for carrying out mining of mineralfore
and not for any processing/benefication or crushing/grinding of ore/mineral for which a
separate application for consent to establish and/or consent to operate should be submitted.
‘The project proponent is required to obtain seprate consent to establish and consent to operate
for carrying out mining of other minerals(s), if any or processing/beneficiation of such
mineral(s) and for any addition/modification/alteration or change in process.

® That this Consent to Operate is for mining / processing / beneficiation of product as
mentioned above in ML.N0.-22/2014, and a separate Consent to Operate is required
to be obtained for any other Mineral mining/ processing/ beneficiation Plant/process if
any and for any addition/ modification/ alteration or change in process.

7 L That the production capacity mentioned in Condition No.-3of this
Consent order is pgiven on behalf of capacity mentioned in the
Environmental Clearance and further Mining shall be dome as per the
approved Mining Plan/Scheme and annual production must not exceed the
capacity as mentioned in the approved Mining Plan/Scheme or capacity as
mentioned in Environmental Clearance, whichever is less.

1. That the profect proponent/lessce shall comply with all conditions as
imposed in  Environmental Clearance letter issued from State Level
Environment Impact Assessment Authority, Rajasthan
LetterNo.F1(4)/SEIAN/SEAC-Raj/Sectt/Project/Cat.1(a)B2(EC)/2014-15
Jaipur dated 05.01.20t6and complisnce report shall be submitted to this
office once In six mounth positively with evidecces,

IL That lessee has deposited Consent to Operate fees Rs. 66000.00 (Five
years) under the provisions of Air Act, 1981 & Water Act, 1974 for (Minor
Miperal, Red Category, Area O1Hectare and above but less than 05 Hectare,
as per notification dated 26.05.2016.

V. That the lessee has submitted the Mining Engineer Certificate vide Letter
No.- 1554 dated 26/05/2022 issued by Mining Engineer, Amet, Rajsamand,

Slgnature Y d

Location:




Regional Office Rajsamand
Rajasthan State Pollution Control Board
0!d Building of District Excise Office, Kalalwati, Rajnagar, Rajsamand
Phone: 8094178389Fax: 8094178389

Registered

FileNo  F(Mines)/Rajsamand{Bhim)/995(1}/2015-2016/520-521
OrderNo  2022-2023/Rajsamand/11721 Date:  22/06/2022

Unit Id : 77,337

8 I That this consent shall be subject to valid & approved mining plan and
the approved mining plan/scheme shall be approved/renewed well in time
by the competent authority & copy of the same shall be suhrmtted to the
Board within 30days of its expiry and mining shall be strictly carr:ed out
as per approved mining plan/scheme. That this consent shall cease to
remain in force instantly on expiry of the mining plan validity.

1. That this consent is issued on the basis of the copies of valid lease
agreement by Mining Department and Environmental Clearance, affidavit
and other relevant documernts submitted by the project proponent/ lessee
without physical verification of the mine area. Later on upon verification if
any violation is found, this consent may be revoked /refused without any
further notice and legal action may be initiated accordingly.

{II. That the unit shall comply with the Guidelines for Abatement of
Pollution from mining operations issued by the Board vide Letter
No.F.14(38) policy/RPCB/Plg./2786-2817 dated 15.07.2011. The
guidelines are available on website of the Board www.rpch.nic.in.

IV. That garland drains, settling tanks and check dams of appropriate
size,gradient and length shall be constructed around the mineral and
overburden dumps to prevent runoff water and flow of sediments.

V. That the lessee shall comply with the standards, with respect to National
Ambient Air Quality, as prescribed vide MOEF Notification No. GSR
B826(E)dated 16th November, 2009. _

VI. That the lessee shall comply with the MOEF&CC Notification No.
$.0.2731(E) dated 09th September, 2013, Notification No. S.0. 2601(E)
dated7th October, 2014and other subsequent Orders/Notifications in
future,

VIl. That as per submitted Deputy Conservator of Forest (WL}, Rajsamand
vide Letter No. 4740dated 27/05/2022, mine lease is not located within
1-10km of boundary of Kumbhalgarh Wildlife Sanctuary and also located
outside the Eco-Sensitive Zone of TadgarhRawli Wildlife Sanctuary.

VIIl. That as per submitted document the Mining Lease is wvalid upto
04/10/2067.

Digiiallg;i J wrag Yaoay
Date; 2007 g B8 st
Haggon: Bad

Location
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Regional Office Rajsamand
Rajasthan State Pollution Control Board
0ld Building of District Excise Office, Kalalwati, Rajnagar, Rajsamand
Phone: 8094178389Fax: 8094178389

Repistered

F{Mines)/Rajsamand{Bhim)/995(1)/2015-2016/520-521

2022-2023/Rajsamand /11721 Date:  22/06/2022

77,337

I. That the overburden should not be dumped in such a manner that it
flows with water In the nearby tanks, reservoirs and ponds ete, during the
rainy season.

Il. That plantation shall be developed so as to cover at least 33% of the
total land wse for mining and allied activities as given in approved Mining
Plan and shall be maintained at all the Hime to maintain ambient air quality
around the mine.

IIl. That top soll shall be stacked separately and wused for plantation
&agriculture.

IV. That no natural watercourse and/or water resources should be
obstructed due to any mining operation. Adequate measures shall be taken
for protection of the older-streams, if any, emanating/ passing through the
mining area during the course of mining operation.

V. That the lessee shall apply for fresh/renewal of this consent at least 120
days in advance prior to expiry date of this consent letter else additional
fees shall have to be deposited in accordance with the Rajasthan Water
&Air (Prevention & Control of Pollution) (Amendment] Rules, 2016 and
amendment thereafter. :

VI. That the project proponent/lessee must submit point wise compliance
of this consent order cnce in a year, .

Vil. That the lessee shall not dig/install any bere well/ground water source
or not carry out abstraction of Ground Water without prior permission
from Central Ground Water Authority,

i, ’rhat this consent is subfect to valid ‘permission of forest diversion by

competent authority if applicable for the mining lease under reference. In
case of applicability of same ie. lessee is required to obtain forest
diversion permission for fts mine lease and if same is not
valid/expired/not cobtained, this Consent  shall be stand/treated as
revoked/withdrawn  astomatically  without any further intimation (Only
dpplicable for the Forest diversion required leases),

IX. That the projecr proponent  shall  obtain  Envivonmental  Clearunee
andfor Wildlife Clearance from the Standing Commitiee of the NEW.L. if
and as may be required under the Environmentsl Protection Act, 1986 ar
the Wildlife (Protection) Act, 1972and any orders of the Hun'Ble NGT .
Hon’ble Supreme Court. .

H
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Regional Office Rajsamand
Rajasthan State Pollution Control Board
Old Building of District Excise Office, Kalalwati, Rajnagar, Rajsamand
Phone: 8094178389Fax: 8094178389

Registered

F(Mines)/Rajsamand(Bhim)/995(1)/2015-2016/520-521

2022-2023/Rajsamand/11721 Date:  22/06/2022

77,337

. That this consent does not absolve pProject proponent from other
statutory obligations prescribed under any other law or any other
instrument of force. The sole & complete responsibility to comply with the
conditions laid down in all other laws for time being in force, rests with the
industry/unit/project proponent.

li. That any information submitted/mentioned in the consent application
form/declaration/ affidavit/ supporting enclosures if found incorrect later
on, shall make the lessee liable for legal action under Section 42 of the
Water Act, 1974 and Section 38 of the Air Act, 1981,

liL. That if emissions after monitering from competent authority if
required, found to be discharged in excess of the standards prescribed
shall make the lessee liable for legal action under Section 43 of the Water
Act, 1974 and Section 37 of the Air Act,1981.

IV. That this consent is subject to any order or direction from any Court of
the competent jurisdiction,

V. That project proponent/lessee shall obtain prior consent for any
addition{insertien/aiteratien/mudiiication;’replacement/change/expansi
on/increase,

VI. That this consent is subject to Forest & Wild Life Clearance from Forest
Department, if required & is subjected to the provisions of Forest
(Cons.)Act, 1980, Forest {Cons) Rules, 1981& other relevant statutes,
orders &guidelines as may be applicable to lease from time to time,

VIL. That mining operations shall be restricted to above ground water
table& should not intersect ground water table, In case of working be low
ground water table, prior approval of Ministry of Environment, Forest
&Climate Change and C.G.W.A. shall be obtained.

VIll. That you shall not establish/operate any stone crusher/mineral
grinding/mineral processing plant within  said lease without obiaining
prior consent of the State Board,

That all other general conditions enclosed as Annexure shall be strictly complied with,

That this Consent is subject to the conditions as stated above and general conditions as
stated in Annexure. Further, the mining unit will comply with the provisions of the Air
(Prevention & Control of Pollution] Act, 1981& Water (Prevention & Control  of
Pollution) Act, 1974 and any such conditions as may be specified from time to time by

the State Board under the provisions of the aforesaid Acts,

Signature valid
Dttty sign: urag Yauiv
-.?'_‘etm: 30 4 18:198 IsT
Reason: Sa utl

Lataban




Regional Office Rajsamand
Rajasthan State Pollution Control Board
Old Building of District Excise Office, Kalalwati, Rajnagar, Rajsamand _
- Phone: 8094178389Fax: 8094178389

Registered

File Nao F{Mines};'Rajsamand(Bhim};'995(1]/_2015'»2816/520-521
Order No 2022~2023/Ra;samand/11721 Date:  22/06/2022
Unit Id : 77,337

13 That the grant of this Consent to Op:

15

Is issued from enssronmentsl angle only,
and does not absolve the Project propenent fivm st 2 statuliry oblipations
prescnbed under any other law or any other instrument in - The sole and comyilee
responsibility, to comply with the condititis lnid down o all other laws for the
time-being in force, rests with the Industry/ unit/ project proponent.

t of this Consent to Operate shall not in any way, adversely affect or
egal proceedings, if any, instituted in the past or that could be instituted
the State Board for violation of the provisions of the Act or the Rules
made thereunder.

That the grant of this consent o establish foperste s issued from the environmental angle

oy, and does not absalve the project  proponent from the other statutory obligations
presanibed  weder any other lsw or ay other Jegzl instrument in force. The sole and

ciomtiplers responsibility, to comply with the ronditons laid down in all other laws for the
time-being in force, rests with the industry/unit/project proponent.

Encl: As Above

{A):

Yours sincerely,

RO
Copy Ta:-

1 Master File.

(8)

T Mining Engineer, Depadment of Mises Grolgy. Amat Rasamand b nbarn Wi Eonsent fis Bees lssued Fom

the environmental angle only, and! EfsLing compilance of sny ot lewiactteiaglatin or oonar of any
Court/Tribunal is the sole responritiiity of e peaiect prapesen #Hl e puncamead dopaitents

Y D.CF. (WL) Ragamaret & infoom that Bis corpant oy been issued from the environmenlal angle only and

ensuring compliance of any oifwr lowiactnile {Egulion of arder of any Court/Tribunal is the sole responsibifity
of the project Popenent and e concemed deparimenis ' .

RO

Signature vglid

ii}_igjllalj:? Sydad bl urag Vaday
als 518:18 IST
g
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HKAJAD AN DAL
REPORT OF°

W&&%U ARLAINY WIIN LI DRSNS

ﬁﬁARD ANALYST

Report No. : 4808

Report On © 03/06/2022
| hereby c,ermy that I Ms Pas nder sub Section(2) of Section 29
of the Air (Prevention & Control of Pollution) Act, 1981 1 ved on the "521’05!3822 from Udit Soni, JSO,
Udaipar RSPCB Udaipur a sample of Ambient Air y of M/S GEM GRANITES , Plant - , , City-
Kuker Kheda Tehsil- Bhim , District- Rajsamand MLL No- 22/2014 Collected from AAQM (fagitive emission)

near mining pit Collected on 25/05/2022. The Sample was in a condition fit for analysis as reported below -

> and declare the result of the

I further certify that [ have analyzed the aforementioned sample on 03/
analysis to be as below :-

8. No. |Parameters 3 " [Result
| 1 Particulat er {PE@&E.@} ugms 94
, 2 Sulphur Dioxide as SO2 ug/ma 15.4
3 |Oxides of Nitrogen as NOx pg/ms _ _ 18.6
It 4 Suspended Particulate Matter pg/ms 412 |

Toe a:andﬂwa of the seaéz& fastening and cczz%m on

pt was as follows : Intact
~'»§v&€?

ARD-ANALYST

1 Sti&-te on Control Board
Regional Office Udaipur
F 7470, Madri Ind. Area, Udaipur

Phone: 0294-2491269
ol C



KAJAN L HANDLALR FALLU E RN LY AL DL LY
REPORT OF THE STATE BOARD ANALYST
{(See Me 113)

Report No, @ 4809

Report On . $3/06/2022

1 hereby mr%zfy that 1 Ms Payal Pa
of the Alr (Prevention & Control of B@ﬁu. :

Udaipur ,RSPCB Udaipur a sample of Ambient Air Quality © ! {TES , Plant - , , City-
Kuker Kheda Tehsil- Bhim , District- Rajsa MLL No~ 2 ted from A&Qg& (fgg;tiw; emlssmm
pear O.B. dump of mines buslééng Collected on 25/05/2022. The "%ﬁmpée was in a conditien fit for analysis &
reported below -

inted under sub 8§

Or Se‘:ﬁﬁﬂ
0512022 “mm Udit Soni, l‘sU

[ further certify that I have analyzed the aforementioned sample on §3/06/2022 and declare the result of the

lysis to be as below i~ ; _
[ S.No. |Parameters o Result ]
‘ 1 Partioulate Matter (PM10) pgims 92 '
5 2 Sulphur Dioxide as SO2 ug/ms 4.8

n as NOx pg/ms 64
o Mate 304

Sigued This On '93;?%

State ?Qiluiﬁ@n Qaml Board
jonal Office Udaipur
F /470, Madri Ind. Area, Udaiput
Phone: QZI%»Z!%%} 269
o| &



PN Uve -\

—

KAJANTHAN mm B a?m,w LAY LAY 11RO DR
REPORT OF ’I‘H“E STA‘I’E ’BOARD ANALYST

Repart No. | 4810

Report On © 03/06/2022
[ hereby certify that | Ms Payal Pancholi, State Board Analyst duly appoin sub Section(2) of Section 29
af the Air (Prevention & Control of Pollution) Act, 1981 received on the 31/05/2022 from Udit Soni, JSO,
Udaipur ,RSPCB Udaipur a sample of Ambient Air Quality of M/S GEM GRANITES , Plant -, , City-
Kuker da Tehsil- Bhim , District- Rajsamand M.L No~- 22/2014 Collected from AAQM (Iugitive emission)
at Admin building. Collected on 25/05/2022. The Sample was in a condition fit for analysis as reported below -

nle on 03/66/2022 and declare the result of the

1 further certify that I have analyzed the aforementioned san
analysis to be as below -

| S.Ne. [Parameters _ e Result
| i Pamculate Mat‘ter (PM10) pg/ma 96
§ z Suiphur Dioxide as SO2 ug/e ' | 59

3 10xides of N&ir%sm as N( - 120.8

g ondod Pir iate 1362
The condition of ﬁ’m se&ia %@émmg amﬁ container on receipt was as follows @ Intact .
Signed This On 03/06/2022 o

BOARD ANALYST

State Pollution Contro! Board
Regional Office Udaipur
F /470, Madri Ind. Area, Udaipur
Phone: 0294.2491269

olL.




RAJANIHAN 31ATE PULLD L BN WULAY L UL, DUA L

REPORT OF

Report No, : 4810
Report On @ 03/06/2022

[ hereby certify that | Ms Payal Pancheli, State Board Analyst duly appointed under sub
Act, 1981 received on the 3V65/2022 from Udit Seni, JSO,
t Afr Quality of M/S GEM GRANITES , Plant -, | City-
2614 Collected from AAQM {fugitive emission)
at Admin building. Collected on 25/05/2022. The Sample was in a condition fit for analysis as reported below -

of the Air (Prevention & Control of Polluth
Udaipur ,RSPCB Udaipur 2
Kuker Kheda Tehsil- Bhim , District- Rajsaman

1 further certify that Tk lyzed the aforementioned

TE BOARD ANALYST
e Rule - 10)

ion{2) of Section 29

5/2022 and declare the result of the

H

analysis to be as below :-
8.No. (P Resuit

1 Particulate Matter (PMI10) pgfms 96

2 Sulphur Dioxide as SOZ ug/my 5.9

3 Oxides of Nirogen as NOx pg/ma 20.8
4 Particulate Matter pg/ms 362
The condition of the seals, fastening and container on receipt was as follows : In _
Signed This On 03/06/2022 R

ANALYST

Rajasthan State Pollution Control Board
Regional Office Udaipur
F /470, Madri Ind. Area, Udaipur
Phone: 0294-24%1269

oll



Rajasthen State Poillution Control Board

4. Institational Area, Jhalana Doongri,

Result of Ambient Noise Level Monitoring

Jaspur (Raj.) - 302 004

DATE OF RECEIPT : 31/05/2022

MONITORED BY : u@gmi 80, Udmpur

prashrey » e ise Level |Noise Level In
| | Lsb f | Point of Col Dateof | InDay Night
IS.No.] 'ia mple]  Name of Industry / Place Cocntivn Monitoring] Time(Leq Time(Leg

[ | No | © ] aBAp | dBA)
j;?.. ......... ; ................... " :;Ww..v i - s e s ;i ;;’t;j‘%%géﬁgne g
| 1 ] as2s | -, Elouhaing nos s 43
g J

va._.';"i?gzé”

A,

é




_ REGIONAL OFFICE j
RAJASTHAN STATE POLLUT ION CONTROL BOARD : _
i | Old excise office building, Kalalwati, Rajnagar, Dist: Rajsamand - 313324 veamsor
\%W‘;%W Phone/Fax no. 02952-294203, E-Mail 1D : rorpcb.rajsamand@gmail.com FHE s n

RPCB/RO RAVRM-2554/ <™ [ 4 Date: 15/ c-";}zoz 7

M/s Gem Granites,

Smt. Ghisi Devi W/O Shri Dayal Ram Gurjar,
Riv- 26, School ke pass, Khatoli,

Tehsil — Kishangarh, District - Ajmer.

Sub: - Notice regarding non-compliance of Conditions of Environmental Clearance and Consent
to Operate under the provisions of the Air (Prevention & Control of Pollution) Act, 1981
and the Water (Prevention & Control of Pollution) Act, 1974, in respect of your Mine at MI.
No. -22/2014, Village- Kuker Kheda, Tehsil — Bhim, District — Rajsamand.

Ref - |. Environmental Clearance issued from SEFAA, Rajasthan vide letter dated 05.01.2016.
Consent to Operate under the provisions of the AirAct, 1981 and the Water Act. 1974
dated 22.06.2022.

nspection of the mining lease dated 14.07.2022.

]

T

1 Whereas. the Water (Prevention & Centrol of Pollution) Act, 1974 & Air (Prevention & Control
of Poliutiony Act, 1981] (hereinafter referred as the Water Act &The Air Act. Respectively) have
come in 1o force in the whole of the State of Rajasthan w.e.f 1974 & 1981 respectively.

1) And whereas. the Water Act & the Air act have been enacted to provide for the Prevention
Control and abatement of Water & Air pollution and 10 carry out the atoresaid purpose. the Board
has been conferred power to take such sieps as are deemed necessary for the prevention. Control
& abatement of water & air pollution,

3 And whereas, mine is being operated in the name & style of Mz Gem Granites, ML No, -
22/2014, Village- Kuker Kheda, Tehsil ~ Bhim, District — Rajsamand. engaged in the mining
ol Granite.

4) And whereas. Environmental Clearance was issued to the unit from SEIAA, Rajasthan vide letier
no. FHAYSEIAA/SEAC-Raj/Sectt/Project/Cat. 1a)BAEC)14-15 Jaipur, dated 05012016
with ¢onditions mentioned therein.

8} And whereas. Consent to Operate under the provisions of the AirAct.1981 and the Water Act.
1974 was issued from Regional Office. Rajsamand vide fetter
no F(Mines )/Rajsamand( Bhim995(1/2013-2016/520-521  dated 22062022 with conditions
mentioned therein,

6) And whereas. mining lease was inspected by the Board official’s  on dated [4.07.2022 and
following observations were made:-

a) Retaining wall around the O.B. dump has not been constructed,

b) Garland drains and siltation pond have not been constructed in mining lease area.

¢} Usnit has not made adequate plantation in compliance of Consent 1o Operate.

d) Over burden generated from the mine was found dumped outside the mining lease
area near the natural storm water drain causing obstruction to the flow of storm
water,

7y And whereas. above stated non-compliance and violations of provisions of the Air Act and the
Water Act have been viewed seriously by the State Board.



REGIONAL OFFICE
RAJASTHAN STATE POLLUTION CONTR OL BOARD
Old excise office building, Kalalwati, Rajnagar, Dist; Rajsamand - 313324

YA RE o

Phone/Fax no. 02952-294203, E-Mail ID : rorpcb.rajsamand @gmail.com i Ak

FHE MR g

Registered Post

In view of above gross non compliances, this show cause notice is being issued
action may not initiated against the unit under the provisions of the Air (Prevention & Control of
Pollution) Act. 1981, the Water (Prevention & Control of Pollution) Act. 1974 and the Environmen
(Protection) Act, 1986, n case, if you wish 1o submit any obiection /
please arrange 1o submit your ¢l
28.07.2022, failing to which action

as 1o why the

clarification (¢ above notice
arification along with supporting  documents /evidence (1]
shall be initiated against the unit without any further notice,

Yours Sincercly,

.?srsz:’rg:‘:ml.n

(Regional Olicer)

A



e Date 2'21 a¥ ;_'.?.f: i

The Regional Officer Rajsamand : 5
Rajasthan State Pollution Control Board
Raisamand (Raj.)

Subject ~ Notice regarding non-compliance of conditions of Environmental Clearance and

Consent to Opersle under the provisions of the Air (Prevention & Control of
Pcﬁim;@a) Act, 1981 and the Water (Prevention & Control of Pollution) Act, 1974 in
espect of our ’vlme " i,,a %@ \22&&4 Village-Kuker Kheda, Tehsil-Bhim. Dist

Reforence - Your inspection of mining lease dated 1420712022,

Respected Sir,
With reference 1o above subject my point Wise reply is as follows-
| We have started the work of construction of retaining wall around the O.B. dump and we
will complete in one month and will su%xim? the evidence of the same in the affice.
2. Garland drains will also be constr ucted in one month and will submit the evidence of the
same in the office.
1 We have already planted 400 plants in the lease area and we have planted more than 500
irees in the nearby ares and in the panchayat. Also, we have planned for plantation of 600
_ plants in coming 2 years (300 plants in 2022 and 300 plants in 2023). Photgraphs of the
~ plantation are attached
4. Owcrbm‘ﬁen generated from the mines is being dumped inside lease arca only. However
' _lders. were spilled to the m‘rm wal -’a{mm I have already removed the
bﬁutdem causing. obst nd nmxg_ there is no dump is there in the swk*?fl water driin
and there is no obstruction to the {low of storm water.

. | request you to allow me one month 1o complete the deficiency found during the
zmpw ion. | have already complied with 2. deficiencies and work has already been started for 2
works and it will be mmﬁl@%&xﬁ at the earliest.
In view of the above. | request you to not take any action agwm{ our iease

Hegards

%*vm \’ifs (mm Qrwues
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Elevatio
Accuracy:
Time: 18-
Note: Gem

Fig. — Residence of Shri Shiv Singh, R/o — Village — Nilwa, Talab ka Pachore, Tehsil -Bhim, District -
Rajsamand
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Fig. — Photographs of Cracks in the house of Mr. Shiv Singh
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Accuracy: 2.7 m =
Time: 18-07-2022 15:42
Note: Gem Granites kukar

Fig. — Photographs of Cracks in the house of Mr. Shiv Singh
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Fig. — Photographs of Cracks in the house of Mr. Shiv Singh
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Fig. — Photographs of Cracks in the house of Mr. Shiv Singh
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Fig. — Photographs of Cracks in the house of Mr. Shiv Singh
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Fig. — Photographs of Cracks in the house of Mr. Shiv Singh
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Fig. — Photographs of Cracks in the house of Mr. Shiv Singh
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Fig. — Photographs of Cracks in the house of Mr. Shiv Singh
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Fig. — Photographs of Cracks in the house of Mr. Shiv Singh
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Fig. — Photographs of Cracks in the house of Mr. Shiv Singh
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Fig. — photographs of house of shri Hari Singh

/\r-a
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Fig. — photographs of house of shri Hari Singh

Latitude: 25. 691809

ccuracy: 2.7
e: 18-07-2022 16:11
Note: Gem Granites kukar
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Fig. — photographs of house of Shri Raghuvir Singh
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Fig. — photographs of house of Shri Raghuvir Singh
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Fig. — photographs of cracks in the house of Shri Praveen Rawat
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Fig. — photographs of cracks in the house of Shri Praveen Rawat
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Fig. — Photograph of Nilwa Talab
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Fig. — Photograph of Nilwa Talab
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Annexure - 29

Fig. — No cracks in the residential quarters at mining lease

Accuracy: 4.3 m
e: 18-07-2022 17:10

Note: Gem Granites kukar
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Dot =21

The Regional Officer Rajsamand
Rajasthan State Pollution Control Board
Rajsamand (Raj.)

Subject — Your Inspection of our Mine ML No, 22/2014, M/s Gem Granite on 18/07/2022.
Reference — NGT Case OA No. 432/2021.

Respected Sir,
With reference to above subject my point wise reply is as foliﬁgy . 5
Mining Lease Agreement and Gyapan is attached with the letter. ~ 3.9 % &4
Date of Commencement is 15/10/2017. - #wwmrs =4 Lo 7257
Consent to Establish is attached with the letier, =~ 4anes — ;-
Consent to Operate is attached with the Totter. — Innen —4 oo
Year wise production figures are attached with the letter. — Aaee
Blasting Report — N/A (No Blasting Required).
Instruments of Drilling — LD4 (4 inch Diameter), Jack Hammers (32mm Diameter) for
drilling holes to insert wire for wire saw cutting of rock. s
8. Blasting process as per Mining Plan — N/A (No Blasting Required) - brnes ) ( Votgy e T
9. Blasting Intensity — N/A (No Blasting Required) \.
10. Details of Drain before commencement of mining — There is one seasonal Nallah near to
the lease which is 10 meters away from the lease boundary, — #wnce - €
1 11. Details of Dumping Yard- There is 1 Dump in the lease area whose size is 0.58 Hectare
approximately and height is 4 Meter approx.
12. Volume of Dump is 11750 Cubic Meter approx.
13. Dumping is being done inside lease area and Nallah is not affected by mining operations.

Py gl i

e Bl el

Thanks & Regards

|7‘: * % ,;?T:‘ wé;‘?%/’
" Gem Granite

Enclosures-
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Government Gf Rajasthan
Office Of Additional Director(Mines), Mines & Geology Department, Udaipur-Zone, Udaipur
g Telephone & Fax- 02948&2584880 email- admudaipur.mg@rajasthan.gov.in

S—————— b et e T A e

No ADM (mines) Udai -Zone/ Amet/mine Scheme / ML No 2272014 /F -108 /22 26 2\ Dated : 2’-{ 13312022
To,
M/s Jem Granife ,
/0 Shri Sahu Yatra Company ,Behind Adinath Celony,
Jaipue Road, Madangan), Kishangath
District- Ajmer (RAJ)
SUB: - Approval of Mining Scheme with progressive mire closute Plan in respect of your (ML No 22/2014), Lease
Atea- 3.00 Heet.) for Minerals Granite Near Village - Kuker Khera, Tehsil Bhim Distt- Rajsamand (Rej )
submitted under Rule 29 (10) & 29(5) (vi) of RM M C.R 2017
REF - Your RQ,P.’s Letter Dated: 22-03-2022
Dear Sir,
In reference of Mines (Grade-11) Department’s Notification No.F-15(20)Mines/Gr 11/94 Juipur dated 18.03 2002
and Directorale leltel No.DMG/Minor/F-2Mar.Pol/U.D./2002/968-1047 dated 30.09 2002 and Netification Ne F-
14(2)/khan/Gr.2/85 dated 20.04 2005 of Mines (Gr.2) Depariment, Rajasthan, Jaipur & according to Rule 29 of
R.MM.C.R.-2017
The said arca was jointly inspected dated 28/02/2022 by the Mining Engineer Amet and Senior Geologist
Rajsanamd The Mining Scheme with progressive mine closure Plan has been verified after completing the deficiencies poinie:]

il i | t faen
Che shie s of ghove 1 herchy APPROVE the saig Mming Sehiome with progeessive mine lostae Pian thas appresad
Lot to the Totlowng comidian
{0 The hotmg SObeoe sl progeessiey SIA0 S Pl e anproved withon sreiadioe o ahiy otii s g waing T

mine/area from tine to time whether made by the Central Government, State Government of any other authority.
and any order or direction passed by court of the competeat jurisdiction

1t is further clarified that approval of the Mining Scheme with progiessive mine closure Plan is subjeet (o the piovisions
of Foresi(conseivation) Act 1980, Forest (Conservation) Rule, 1981 and Brviroamental Protection Act 1986, any
other relevant statuses, orders and guidelines us may be applicable to the lease from time 1o time.

The execution of Mining Scheme with progressive mine closure Plan of the said the mining lease shall be subject t©
vacation of prohibitory orders/notice, if any

4 The approval of the Mining Scheme with progressive mine closure Plan is subject to the compliance of the mstruction

-2

Led

Lo B |

contained in the aider dad 21102003 aud subseyuent oiders of tie Hon bie High Court, Jodnpur m Lz, Civid
Writ Petition No.3879/2002 or any order or direction from any court of the competent jusisdiction.

The approval of the Mining Scheme with progressive mine closure Plan is subject to the condition that the lessee would
not dump the overburden in forest fand or chasagah land. The lessee shall have to dump the overburden at the
approved site.

_ The lessze himsel; would be responsible for wrong information/data provided by him/her [f anything found
concealed as required by the Mines Act 1932, MMR-1961 M.M.D&R (Ammendment) Act 2015 and Rajasthan
Minor Mineial Concession Rules 2017 in the contents of the Mining Scheme with progressive mine closure Plan the saio
approvid siafl Be deemied 10 hive been adithdrants it mmedinte eftect, The approved copies of KMinmg Sohane

L&,

™

with progressive mine clospre Pl shall be smade svatlabio 1o the conceming ofifces, AL any
the informattos furmished, date weorparnged in the docsment iy figaerec) v mbsreprusg
document shal! be tevoked with immediate effect

7 Lessee will also follow the conditions mentioned concerned Environmental clearance order, issued under EIA,

notification 2006 and amendment Lime to time.

Yours Faithfully,

~
4
( Mahesh Mathur),
Additional Divector (Mines),
Udaipur-Zone, Udaipur(Raj.
o N AR mimesy Udan - Zoge’ Ametonoe Rihidme ¢ ML 8o 223004 /F 108 122 [Jatea (LRI

ot Toarded for Lind apfornation 1
i

i Ry

o Ceneral of Mines Safety, dhimurkodr v, SEAL Secler-d

| se Trrector of Mines Saluty, Dhreeiora

"

2. Superintending Mining Engineer, Mines & Gcoiﬁgﬁ’i Departimgnt, Rugsamuinl. siong with o copy of the approved M
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" SCHEME OF MINING |

i
With Progressive Mine Closure Plan

(Submitted under Rule 29(10) & 29(5){vi) of Rajasthan Minor Mineral Concession Rules, 2017) |

-
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FOR MINING LEASE 70 Minlae Pl S
Fo loRldR  Iuwgr | 2e3)- | 3034
M.L. No.- 22/2t11 4
MINERAL - GRANITTE
LEASE AREA - 3.00HECT.
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; NEAR VILLAGE - KUKER KHERA. |
TEHSIL- BHIM.
DISTRICT- RAJSAMAND
- i MINING LEASE PERIOD - 06/10/2017 to 05/10/2067
™| Period of SOM with PMCP- 2022-23 to 2026-27
- | .
- |
:

4

INFAVOUR OF

M/s Gem Granite,

C/o Shri Sahu Yatra Company, Behind Aadinath Colony,
Jaipur Road, Madanganj, Kishangarh, Dist.-Ajmer (Raj.)

=
=%
o

x‘}"?, i "‘i g |
Soineald !}
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PREPARED BY
Nimish Singhwi (Mining Engineer)
15, New Glass Factory Colony,
Sunderwas, Udaipur-313003
Tel, No. 0294 - 2492060, 94 141-10360
il:- nimesh.singhvi @ gmail.com

APPROVED
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Nimish Singhvi

Mining IFngineer,

15, New Glass Factory Colony,
Sunderwas. Udaipur (Raj.)

Tel. 0294-2492060, 94141-10360 (M)

CERTIFICATE

This is to certify that provisions of for fullillment of Rule 29(10) & 29(5) (vi) ol Rajasthan
Minor Mineral Concession Rules, 2017 have observed in this Scheme of Mining with
progressive mine closure plan of Granite Mine M L No. 22/2014, Leasc arca of 3.60Hect.. Near
village - Kuker Khera, Tehsil- Bhim & Disirict- Rajsamand ol Rajasthan state, of lessee Mfs
Gem Granite, C/o Shri Sahu Yatra Company. Behind Aadinath Colony, Jaipur Road.
Madanganj. Kishangarh, Dist.-Ajmer (Raj ) Wherever the specific permissions are requited the
lessee will approach the concerned authorities ol Directorate of Mines & Geology for granting

(he pernission.

Date: Nimish Singhvi
Place: Udaipur Minino fosineer

This is to certify that the provision of Mines Act, Rules and Regulations made there under have
been observed in the Scheme of Mining with progressive mine closure plan and wherever
specific permissions are required, the lessee will approach the Directorate General of Mines

Safety. Standers prescribed by DGMS in respect of Miners Health will be strictly implemented.

: @"m'l b
Date- \ Nimish Singhvi
Place: Udaipur Mining Engineer

R



AUTHORISATION

we are partners of, M/s Gem Granite, hereby authorize Shri Nimish Singhvi. Mining

Engincer to prepare the Scheme of Mining with progressive mine closure plan for the Granite

§ § & & ¢4

Mine ol 3 O0Hect. N/v- Kuker Khera, Tehsil- Bhim & District- Rajsamand (Raj.).

we ate partners of also authorize Shri Nimish Singhvi, Mining Lngincer for a
r) s g

i madification in this Scheme of Mining including progressive nune closure plan and 10
- coriespond with the Department of Mincs and Geology in this regard till final approval

wp

wH

up

B Signature I R. S MmantTy

- Name : M/s Gem Granite

M.L. No 2 22/2014

DECLARATION

The Provisions of Mines Act, Rules and Regulations Made there under have been observed in

the Scheme of Mining including progressive mine closure plan of Granite Mine lessee M/s Gem

§84é¢

| Granite, C/o Shri Sahu Yatra Company, Behind Aadinath Colony, Jaipur Road, Madanganj,

Kishangarh, Dist.-Ajmer (Raj.) and where specific permissions are required the I approach the

D.GM.S. Further standards prescribed by D.G.M.S. in respect of Miners health will be strictly

implemented.

. ¥ . Mﬂ-\»\ﬁ' g
Signature AR

Name
M.L. No.

S sy
AFEROVED
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INTRODUCTION

The Scheme of Mining with progressive mine closure plan for Granite Mine (M. L.
22/2014) near village- Koker Khera, Tehsil- Bhim. District- Rajsamand (Raj ) has
been prepared on the consent of the oswner of the lease M/s Gem Granite, Clo Shi
Sahu Yatra Company. Behind Aadinath Colony, Taipur Road. Madanganj. Kishangarh,
Dist-Ajmer (Raj ) tor Tulfillment of Rule 29 (10) & rule 29 (5)(vi) of RM.M.C.R.,
2017

The mining lease was granted in (avour of M/s Gem Granite, C/o Shri Sahu Yatra
Company. Behind Aadinath Colony. Jaipur Road, Madanganj. Kishangath, Dist -
Ajmer (Ray ). vide order No. SME/Raj-Cit/CC-Amet/MR/ML./22/2014/957 on dated
1907/2017 The lease deed was registered on 06/10/2017 for 50 years (Lease period
18 06/10/2017 to 053/10/2067).

The Mining Plan with progressive mine closwie plan was approved vide order no

0855-39 Daled 20/03/2013.

The Scheme of Mining with progressive mine closurc plan for next five-years 2022-

o

I'he lessee is capable of deploying machinery and technical staff at the mine for
proper mining ol Granite

T =
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CHAPTER-1
REVIEW OF MINING PLAN / SCHEME

1.1 Name of Mine
Kuker Khera Granite Mine

1.2 Particulars of Approval of Mining Plan/scheme.
The Mining Plan with progressive mine closwre plan was approved vide order no. @
9855-59 Dated 20/03/2015.

1.3 Date of commencement of mining operations:-

The mine is in operation since 06/10/2017.

1.4 Review

1.4.1 Defliciencies in the Approved Mining Plan/Scheme;-

No deticiencies found in the Maodification of Mining pian.

1.4.2 Rectification of Deficiencies in the approved Mining Plan/scheme:-

Deficiencies in the approved Modification of Mining plan 1s rectified 0y proper

survey consultation with lessce of the leasc area during the preparalion of this Mining

plan,

1

1.4.3.1 Review of Compliance Position of Mining Plan/Scheme:-

[.4.3.2 Exploration:- no expioration was proposed in the approved Mining plan

There is one pit exists in the mining lease area.

1.4.3.3 Mine Development & Expleitation:-

The

working  proposed  in

the

previously approved Scheme of Miring plan was within the lease & was canmed out

their only

reur of working

l’rt}posed Production
~of Granite (tonnes)

Achieved Production
of Granite (tonnes

B

&

_2017-2018 SRS . Rl S L
81977 4800
| - 96213 15500
109290 11700
= T 15050 P
' 478901 L7051

L% %‘\é‘ﬁ%? ‘«‘ l'g ?Zgz 4"; lease

R

area. At

present there are two dumps lying in the lease are

’*‘? i 38 iwl'itm Building & Other Tufrastructure The 1o snparary shade

¢ e

Bk

1.4.3.0

Yol

cuse aren. The roads e

The lessee has not i

e devels

siuined

apad at the site prope

ganeral stagk v

is

‘1*% e Management. The proposal for dumping in the ¢ approved Minine plan
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proposed in the approved Mining plan.

1.4.3.7 Plantation lcssce has planted plants in association with the marble
associalion, Rajsamand. The association has planted a very healthy plantation.

1.4.4 Review of Compliance of conditions and Stipulation imposed while
approval of Mining Plan/Scheme

No special condition was imposed while approving the Mining plan

1.4.5 Review of Compliance of Vielations pointed out during Last year

The lessee has nol received any violation during the last years.

. An‘_v Other Point Requiring Attention

No

;;;;;



2.1

2.2

2.4

2.3

2.6

CHAPTER -2
GENERAL

Name and address of Applicant:
M/s Gem Granite,
C/o Shri Sahu Yatra Company,
Behind Aadinath Colony, Jaipur Road,
Madanganj, Kishangarh, Dist.-Ajmer (Raj.)
Mob. No.-
Email ID-
Status of Applicant: - A Partnership Firm
Partner’s are-
(1) Smt. Ghisi Devi, W/o Late Shri Dayalram
(i1} Shri Ramswaroop Mantri, S/o Shri Kishan lal
(iii) Shri Satvaprakash, S/o Shri Prabhu lal Kabra
(iv) Shri Dinesh Kumar, 8/¢ Shri Nemichand
2.3 Minerals which applicant intends to mine:
The lessee is interested 10 mine mineral Granite as a dimensional stone
Period for which the mining lease is granted/ renewed/ appliced:
The mining lease was granted for a period of 30 years.
Nanie and Address of Mining Engineer who prepared plan:
Nimish Singhwi
Mining Engineer
15, New Glass Factory Colony, Udaipur (Raj.) — 313003,
Tel.No 0294-2492060 (O) Mobile: 94141-103 60(M)
Name of prospecting agency
Nil

- Ay '\.‘.’: e )
A

APPROVID




CHAPTER -3
LOCATION AND ACCESSIBILITY

3.1 Detail of the applied area (with location map)
‘The area under consideration has been shown in Plate No.1 of the Mining Plan The

lease arca falls in G.T. sheel No. 45 K/02.

tagay
»
»
»
»
b 4
-
=

The other details are given in the following tables.

District  Village Topo Khasra Area :Dwncrshipl Type
& & - Sheet No. {in  Dcecupanc z of
State  Tehsil  No. NRRSRARC o [ R ~ Land

3630/3463,3464.3465 f |
3466,3467.3408,3469 300 Pyt Waske
3470,3472,3473.3476 " | Land Land
34773478 |

Raisamand Kuker Khex‘aE
s 3.\"; mal 5 1 (K;" 4§ K}{)?
Rajasthan i

; Bhim

* As Superimposed Khasara map provided by applican:

3.2 Descriptions report of the lease area:-
~ From To Bearing Distance
Bt - e 229°00° L 20m
| At L ZHLE s
BB { B 25700 ‘ Fm
D 2200 Llm
D . E 182°00° ... i6m
‘ 16100 1 43m
H A 31800’ 3lm
3 J | 209”300 ! 30m
| . K _ k70 | 3lm
K | 3 140" 25m
it iy 1Zm
27600 | 3lm
210700’ 23m
P Q 173°00° Fae 28.8700m
R
S
[
I

Fds48108844

—
L

:

=
e

e
clwiz)

288°00° ...149.500Im B
19%15° 308.9756m

119"00” o 26m
. 178°00° e lIm
| o 194°00°
a A 10800

-
*
g
=g
b
sl

iy
iy
o)



o

FRP:- Well of Shri Sang Singh Sardar Singh Dhana Singh S/o Shri Jalam~Singh
Rawat

3.3 [Existence of Public Road and nearby and approximate distance there to-
The lease is about 17 km from Kuker Khera village The Village- Kuker Khera is

about 5 OKm from Tehsil- Bhim, and Tehsil- Bhim to Dist - Rajsamand is aboul
99K m.

3.4 Infrastructure —
[ The mine is facilitated with power line,
2. Drinking water can be obtained from tube well situated near by the lease area.

3. The state transport buses and ptivate buses are available up to village Kuker
Khera and mine site.

4. The nearest telephone is available at near village Kuker Khera
5. The nearest police station applicable is at Bhim

6. Permanent offices and other buildings at mine proposed.
Mobile Phone connectivity is available at mine site,

8  The Post office applicable for the area is Bhim.

9 Medical facility is avaitable at Bhim.

ST
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CHAPTER-4
GEOLOGY AND MINERALISATION
4.1 Physiography
The area falls in G T. sheet No 45 K/02 The mining lease area is flat land.
The alutude of the area is 586-5S87mRL and benchmuark is pillar 'S' 587mRL  Arca

mainly consists of granite.

I'he prominent village which falis around this mine, with their aerial distance, which

are given below in Table:-

Adjoining villages (with aerial distances in km)

Towards NW ‘{Lzl{.&r"f{:‘liqr_a_ ~ labout 1.7 3\1":1 -
Towards N& _Nilwa  aboutlOkm
Towards NE Bina ka b&f tya TN, 5. '&boutﬂQ 5 km ek
Towards NW i B'Ilc}ton ki guar - about 2.4 km |
Towards NW - Bhoponkidoli  about28km
lmxmds N% ~ Hmdola dbout3 1 km : i

4.2 Regional Geology: Regionally the rocks found in Rajsamand District. Belong
to Bhilwara Supergroup. Avavalli Supergroup and Delhi Supergroup. A complexly
folded and metamorphosed assemblage, composed, chielly of the rock of
argillaceous and calcarcous faces.

The stratigtaphic of the succession of the region is as under (Reference of GSI,
Publication Vol.1.2,3)

General Stratieraphic Succeession of Rajsamand District

(Source Director General, GSI)

Granite & Gne:s%

; Sendara-Ambaji Epidiorite, Pyroxine-Granulite, Gabbro,
= Graniteid Hornblende Schist, Amphibolites, Ultamafic
= Phulad Ophiolite Suite . rock
Beawar Formation ' Biotite Schist, Cale- gne1ssr,s . Quartzite,
waet  polomite
Tedgarh Biotite Schist, Calc- gz1E:1sse'; Quartzite,
Formatron | lmpute Calcitic Marble
Kelwara Quartzite, Cale-Schist, Cal c—ﬂhcm
Formation ~ Amphibolites, Hornblende Schist

Quartzite, Calc-Schist, Cale-gneiss
- Amphibolites, Hornblende Schist, Impure

. y"? - Antalia Formation Marble
"’? il ‘»”’5 Ricl;;[;“I;:;a[zonwwaua”me Cale-Schist, Calc-gneiss
APHFROVED e AATIDHIDONitES,
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4.3 Physical properties of Granite:

Porosity
Absorption
Specific Gravity
Density
Crushing Strength
Frost Resistance
Iire Resistance
Colour

lextute
Hardness
Cleavage

Very low
031t01.2%
26103.0

2500 to 2650 kg/in®
1000 to 2500 kg/m*
Good

Low

Mostly Light
Interlocking, Coarse to Medium
7

Abscnt



(ii) The depth of proved mineral is taken up to 560mRL from the surlace

CHAPTER -5

RESERVES
5.1 Parameters of estimation of category of reserves and there categorize:-
Lstimation ol reserves are based on pit exist nearby lease area It can be very wel! said
that the complete lease area can be considered as 2 mineralized arca ‘The shape. size
and depth extension of mineral as delineated on geological plans and sections have
been considered The following parameters have been considered while estimating the

ceological reserves {insitu)

(iy  Average 6.0m Cover has becn considered as fractured granite. Recovery of

fractured granite is 20%.
(i)  Average 21m depth of Granite below fractured granile category has been
considered for proved categoty reserve

(iii)  Average 15m depth of Granite below proved category has been considered for
probable calegory reserve.

(ih)  Average 3m depth of Granite below probable category has been considered for
possible category reserve

(v)  The statutory barrier is not considered as mineable separate reserve calculation.
The reserve under statutory barrier has not taken into calculation

(viy 2.8 tonnes/m” have been considered as a bulk density of Granite

(viiy Recovery of saleable Granite is 50% to 60%, now we arc idpns%dering as 60%
which includes blocks. laffers. Khanda. The recovery is assumed it may be changed
due any reason cannot considered for any kind of Assessment.

Reserved under the category 111-

(i) It is assumed as per the present mining scenario.

i Ak Average  Mineral  Bulk . Geological | Ree. | Recoverable Woaane
Sa (rt‘ﬁ' . <" Depth Vol Den. insitu | % | granite b
LTS oy | () MT/m’ Mincral ~ intonnes tonnes
VRS Lo . O (SN . (tonnes) |

6__ | 90768 | 28 . 254150 | 20% | _ 50830 | Juiilg

om0 | 28 T ssan | eo - AR
g2 15 | 7380 | 28 20664 | 60% 12398 | 8266
19969 | 21 | 419349 | 2.8 1174177 60% 704506 469671

_Total 1504431 800998 703433
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Reserved under the category 121:- The depth ol Probable mineral 1s taken as 15m,

Area {m Depth Mineral Bulk = Geological
{m) Vol. Den. i insite Mineral
(m”) MT/m’  (tonnes)
2001k | 95 U 38fesy | 23

lotat e

928662

Reserved under the eategory 333:- [ he depth of Possible muneral 1$ taken as >
' | Recoverable

Area (m’) DLp&h Mmu‘ll Bulk ~ Geological
(m) Vol. Den. insitu Mineral
(mJ} MT/m’ (tonncs)
7 1 R S R R W R P T e
Totl 309554 |

~2 Toml Reserve
Nature of

‘ Reserve as per UNFC Rescrve

o (tonnes)
1 R et i 1504431
TTE SE
LT N | 309554
Total 2742647

5.3 UNKC Classification —
Mineral Reserve as pet UNFC Classification

4 Indicated Mineral Resource & 333
5 Inlerred Mineral Resource
6 Reccnnaissance Mineral Re%ource

5.4 Life of minc

Recoverable

i To .m ]. [ = Ge 0[0 g,i cafmw i

Waste in
tonnes
40%

granite in

fonnes
60%

'371405

557197

>.Um

W-l\tc in

tonnes
40%

granite in
tonnes
L S :
185732 % 123822
185732 | 123822

Recoverable
Granite
{tonnes)
800998
357197 |
185732
13-{?927

Quantity
(tonnes)

1543927

800998
-1 .

Classification Code
[atal Mineral Rusomccs (A-i B) ' o
_A.Mineral Resenve N
l Proved Mineral 111
2. Probable Mmera! | S . -
B I\L“""“m&: RGbOUI’CCS T SNEE o A | |0
| Feasibility __Mmeral Rescurce )
| 2. Pre Fl‘dblbtll_ly '\/Ii__n_cral Resouice 2.
3. Measured Mineral Resource 331

We are considered average production of 93002.2Tonnes of Granite per annum

Granite from the mine.

= 1358195/93002 2 = |5 years

e may change depend upon the prospecting results, rate of
gvich m”c extent of mechanization done by the applicant in near future.



CHAPTER-6
MINING

6.1 Mining Method:- Mining will be done open cast method. The lease area 1s mostly
soil covered and partly exposures of granite The bench height would not be kept
greater then (the statutory provisions of the prevailing Act) the width ol the benches
Benches of 6m height have been planned with width more than height of the beneh
The mining has been proposed (o start northeast of the lease arca The Required
Barrier along the Mining lease boundary shall be kept 7.5m as show in the Plates,

A Granite mine has two types ol activities i.e. one is temoving ol waste rock and
ovetburden and the other is extraction ol Granite blocks

Overburden/Soil with {ractured capping [rom 6 0m is removed by drilling small dia
holes, these blasted with light explosives charge (to prevent damage o Granite blocks
[rom crakes) and the overburden is removed with help of excavator and loaded into
Dumper. The muck is transported and dumped n the lease area at proposcd dumping

sile.

When Granite is exposed, a free face in the strike direction along weak zone of strata
15 opened out by digging a trench bax of 10m x 9m this in local terminology 15 called
galli preparation. Thus a bench is formed The height of bencli is 6m Vertical holes of
2>mm dia are dvilled by Jack hammer drill and with the wedging the big blocks are
separated and toppled by using Jacks Big size block is further divided into small

blocks by drilling and Wedge method. As mining progress wire saw shall be uscd

The proposed five-ycar development programme is as follows:

(2022-2023)
During this year mining is proposed ftom the existing pit and ROM is excavated in

present benches 581 above & 381-575mRL is further benches. Extends towards
northeast direction along section PP’ the area of benches is measured plan arca ™
method. zlmmz i’|; 5 yl_ur about 57244tennes of recoverable granite is proposed to be

excavatgd: e Hm'zi n; the area as shown in year wise development plan. The bench

?@%&i& im |‘\,us* e il |Si..m.-.

3

WISC exCuvati
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Bench wise ROM exeavation aiong section PP

Bech Noo/ Plan  Depth Volwine ROM Rec.  Saleable Waste
mBL oared . inm'  excavation in % Granite in i

Cinnr ; tonnes fonnes  tonnes

S8l above | 1953 6 11718 | 32810  20% | 6562 | 26248

S81-575 | 5028 | 6 | 30168 | 84470 60% 50682 | 33788

~ Total _ 1 nmse | §7244 60036

(2023-2024)

During this year mining is proposed {rom the existing bench and ROM is excavated in
present benches 581 above, 581-575, 575-569 & 572-569mRL is further benches.
Lixtends towards all direction along section PP-RR'-SS' the area of benches js
measured pian arca method During this year about 78185tonmes of recoverable
granile is proposed to be excavaled The limit of the area as shown in year wise
development plan The bench wisc excavation figure has been given in below :

Bench wise ROM exeavation along section PP'-RR'-SS'

Beweh No./ Plan  Depth Valme ROM Rec. Saleable Waste
mRI ared in ni. i e excavation in % Granite in in
inm’ tonies pnes fonnes
 S8iabove | 2863 | 6 | 17190 48132 20% 9626 | 38506
581575 | 3310 | 6 | 19866 | 55625 | 60% 33375 | 22250 |
575-569 | 2703 | 6 | 16218 | 45410 | 60% 27246 | 18164
572-569 oy - & 1725 | 13230 [60% 7938 . 529z
~ Tonl _ 162397 | 78185 L 84212
(2024-2025)

During this year mining is proposed from the existing bench and ROM is excavated in
present benches 581 above, 581-375, 575-569mRL is further benches Extends
towards all direction along scetion PP-RR’ the area of benches is measured plan area
method. During this year about 96284tonnes of recoverable granite is proposed to be
excavated. The limit of the area as shown in year wisc development plan. The bench
wise excavation figure has been given in below:

Bench wise ROM excavation atong section PP'-RR"

Bemeh Now' | Plan | Depth | Volume ROM Rec. | Saleable = Waste
mRl. | area | inem | inmd | excavationin | % | Graaite in in

o, | tonnes | fonnes tonnes

6 21474 60127 | 20% 12025 48102

6 17934 50215 60% 30129 20086

6 32220 | 90216 60%, 54130 | 36086

200558 L. 96284 | 104274

.
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(2025-2020)

During this year mining is proposed ltom the existng beneh and ROM is excay ated in
present benches 369-363. 366-503mRI is further benches Batends towards all
direction along section PP-RR'-S8" the arca of benches iy measured plan area method
During this year about 113299%onnes of recoverable granite is proposed o be
excanvaied  Hhe bt ol the area as shown in year wise development plan. 'he benek
wise exeavation figure has been given in below:

Bench wise ROM exeavation along section PP'-RR'-SS'

Bemoh S iamn Dol vy edunse dn Aoy I Satearhle Hassyp

s il s i I " SErnRti Aptaireste 11 i
m. i ErHeT Fesdddes LR

BEL i

it - e sz g h
s T T R T e TTW
Futat A - T FRADT L_%w}z

(2026-2027)

During this vear miing 1s proposed from the existing beneh and ROM is excavated in
present benches 381 above. 381-373. 375-369 & 309-363mRI is further benchey &y
Lxtends towards all ditection along section PIP'-QQ' 1he arca ol benches is measured
plan arca method During this yvear about  119999¢onnes of recoverable granite is
proposed 1o be excavated. The limit of the area as shown in year wise development

plan. I'he bench wise excavation figure has been given in below;

Bench wise ROM excavation shng section PP

Bonody Vi it Bepil b ooy By T“Rr.(__ A Safvatde  Huw
s d e 42 421, for wee exvavation g | % Granite in | i
in nr’ fnes L Te T
S8labove | 5774 | S T 388675 | B0B2O _ | 3|  [6io6 ity
S81-575 | 4305 23830 | 72324 iaoh| 4330
569-563 4718 [ 41210 Tefs, 73 0 jum
ol 283888 | 119999 133886 |
L h ‘-2 Year wise excavation is as under:
Vedar 2 ROM Total saleable { Waste
' Excavation | Mineral in
Mg bl Lo b Intonnes | intennes | tonnes
et A | 117280 SRR 60036
2023-24 | 162397 | 78185 ‘ 84212
(134-15 200558 i 96284 104274
2025-26 188831 113299 |
2026-27 253885 ' 119999 ' L3 aK%
Tl - T o {}% _ o . R
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6.2 Conceptual Mining plan
As this 18 a new area hence conceptual plan is preparcd at end of lease period & has
been deciphered on the basis of following parameters,
6.2.1 Determination of ultimate pit limit
Up to end of year a size of a singal pit shali be around 221118q.m.
6.2.2 Disposal of waste

Considering the above ultimate pit limil. average minerals vield & overburden
excavalion is anticipated to about 457940(onnes. Minc waste shall be excavated up to
end of conceptual Modification Mining plan period. 1L will be disposed in the form of
temporary external dump. One retaining wall will be made for stacking of waste
6.2.3 Reclamation & Afforestation

I“ven after reaching up (o 545mRL depth up 1o end of vear. mineral existence
will continue in depth. therclore back(illing 1s not proposed at this stage. hence there
shall be no reclaimed arca However the afforestation area shall be around 9900g m
up to end of plan. During thus petiod about 990 Trees are expected to be planted
during lease period
6.2.4 Post mining land use pattern

Due to frequent failurc of the monsoon in the l‘cgion. area is [acing acule waler
erisis. Therefore minmg pit will be converted inte a small water teservoir, which shall
be a uselul as to the society post mining scenario

Details of Present Mining Machiners

Machine . . Nos.  HP/Capacity

lack Hammers 3 32mm
Compressor i 4 __ 60HP. 100 HP

Wirc Saw 5 40HP

1D G, Set oL 1125 KVA

Derrick Crane 2 40 MT
Water Tanker — > .. |5000Liter
- Hydraulic excavator N 2 1.6m

Dumper T Y b o & 20 ToNmSE

LD-4 _ g - 42mm




| o Cirnnnte mine, Techacal, saber stndl and Man Peswer required are as [ollows:

6.3 Employment Q@E%

Mines Manager (Secomd elass Masagers Cerlilicite holder)

- . A
‘ + 4
Mines Foreman Maintenance Time Keeper
l FForeman

(Mechanical Diploma)

Mining Mate

i Mechanic
Labours l
Helper

Besides above 15-20 Manpower will also require. The labour manpower will be
engaged on contractual basis as and when required. Two labour extra deployed for

maintenance of planlation
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CHAPTER -7
BLASTING
Blasting is required only for removing waste rock The blasting is controlled. so tha it
does not damage the granite block. Light explosive will be used for removing
ovetburden. The Blasting shall be done on contract basis by the licensed person

/fagency.

The 1.5m deep holes of 32mm dia aic drilied for overburden removal by
Jackhammer. the burden and spacing is Im and 1.2m respectively. One hole of 1.5m
depth and 32mum dia. will break about 50 M7 tock. The powder [actor in the
overburden al the mine normally 3 to 4 Each hole will have to be charged with about

250 Gms ol explosives. The number of holes per blast is 10 Nos.

Mainly special gelatin cartridges of 25mm dia and 140mm length are uscd with

R-Cord and Delay detonator,

The waste rock can be removed by blasting the rocks to break into small

picees.

CHAPTER -8
MINE DRAINAGE

The depth of water table is at about 60-70m. In the lease area the flow of
seasonal vein water is very low The wotking al the end of five year will not infercept
the water table Water (rom mine area in rainy season will drain out through the
natural slope and channel and the cxcess accumulated rain water from pit will be
pumped by dieset pump of 5 HP capacitics. Rain water excess accumulated in the pil
shail not discharge part of completely and this shall be utilized for Water spraying.

plantation and other mining works.
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CHAPTER -9
DISPOSAL OF WASTE

9.1 Nature of Waste
The waste overburden in the area is only fractured rocks of soil and Granite,

which cannot be cut into slabs, tiles and other uses The total waste rock to be handled
in five vears is as follows.

Totul Waste
_in tonnes

Year '

N 2022-23 60036
e e | 006
- 202425 | 104274
| 2026-27 | ' 133886
7L R T .

9.2 Dumping site
Iutially, the overburden will be dumped in the lease area as shown in plate no 3.

9.3 Maximum Height and Spread of Dump

The height of dump will be kept 12m. The total overburden in five years will be about

457940 Tonnes The retaming wall will be erected to artest the transport of

overburden fines during ram.
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CHAPTER - 10
BENEFICIATION
The Granite blocks and lalfers/khanda will be loaded by crane into {rucks and
transported to the Rajsamand, Udaipur and other Gang saw and cutter units. Al the
plant block can be dressed by dressing machine and then cut in slabs and tiles, then go

Lo polishing unit {or polishing and then sold to the user of the Granite.

CHAPTER - 11
SURFACE TRANSPORT
‘The Granite blocks and laffers / Khanda are transported to Kishangarh, Amet,
Rajsamand, Udaipur and other places from mine in trucks dispatched to the Gang saw

Unit [or processing.

The overbutden is transported from minc in tippers and dumpers of 20 MT

CHAPTER - 12
USES

Uses of Granite depend on the quality of Granitcs

Traditional Granite Slabs/ Tiles Flooring, Column,
Build exterior. Staircases
Walls, Graveyard, Pre-
FFabrication unit

RERTH g White soft Granite Kitchen Column, Dividets
Making Statue,

Movoliy Granite Blocks/ Slabs Monuments of Table
Top, Name Plate, Vases,
Candlie Holder

Others Granite Chips Industrial and construction

Rabble for real and bride

Preparation of housing site,

And other construction Work.
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Chapter - 13
SITE SERVICES
13.1 Workshop

For maintenance of machinery it is proposed to establish a workshop nearby 10 mine

site. Welding, puncture etc. ..

13.2 Power supply

Electric power supply does exist at mine site.
13.3 Water Supply

A tractor-mounted tanker exists for supply of water to mining work, spraying,

watering the plants and drinking purposes.

ORI ORIRRRRRET

13.4 First Aid

R
¥

A first aid facility is exists at Mines office.

13.5 Rest Shelter

Sy

Rest shelter extsts at mine site.
13.6 Latrines and Urinals

At the mine site urinal and Bath is exists for staff and labours

ST
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Chapter - 14
ENVIRONMENTAL MANAGEMENT PLAN
14.1Base Line Information

[4.1.1 Existing Land Use Pattern

There is no agriculture land exist in the arca Neatly 66percent of the total area
is covered by soil. This soil is generally poor in Nitrogen. The pH is neutral to stightly

alkaline and is free from salt problem.

In the total lease area of 3 00Hect the existing land use pattern is as follows -

Ar, ‘w AH rfr_ﬂr_.':g{{} are rnven in Hectares P 3 Total (Hect.
~wrea under excavation B o R 07424
:\l'orage of Top Soil

__[9/B Dump Ly _osms
el Copipe, 0 o o el
. .:.V“1|‘ E’”.-'"" 'I xf{l 12‘{2\%'2 ———— TR B T S b SR— S
“  Inflastructure _ g (h, (st
i oad/(art track ) R

S5 5{ a2 Bc I/ phntatton s i T B

10 Tailing Pond L TR RS | s
Il Effluent Treatmen! lint \ = I
= Mineral Separation Plant NP
15 ownShip M B
14 Dlectric line - A
- Othiers e
16 g aiea NS e I
_____________ e i e e T R

1412 Water Regime
Natural watercourses exist out of the Iease arca The water table is at about 60-70m
from surface in the area The quality of water is normal and free from salinity.

14.1.3 Flora & Fauna

Moreover there is no demarcated / protected forest close (o the applied area The

protected wildlife animal in & around applied area is also not present.

mainly received during monsoon season «f July to September

variation of zcmperarure in the area. In winter the minimum

Wﬂa‘y Aelytive humidity in the area is above 70% during the monsoon months



77

but is below 20% during the months of March-May, Wind velocity in the arca is
medium

14.1.5 Public buildings, places and monuments

No such buildings/ places exist in the area

14.1.6 Quality of Air and Water

At is free [rom pollution and water is safe for human consumption.

14.2 ENVIRONMENT IMPACT ASSESSMENT

tmpact of mining on the Environment: The common adverse effect of mining on

environment is as under:
14.2.1 Land Environment
(1) Land Scape

‘The land escape of this mine will be disturbed only marginally by the proposed
mining and dumping in the area. The degradation shall be as shown in the table;

Land use puttern af the £nd of the five pear

Sr. No.  *All the aveas are given in Hectares Total (Hect)
] Puts & Quarries b oo desll]
> Topsoil Dump - 00590
5 Dumps I ) . 0.1524
1Mol Stack Yo il o 070
5 - Sub Grade stack Yard v ML 3 i S e
O  Infrastructure (Work shop, administrative Building) 00090
7 \Roags 0 SN,
S Railwas - |
9 Green Belt |
________________ 16 Tailing Pond b T i —
_____________ Il Effluent Treatment Plant SR T
12 Mineral Separation Plant R
13 Township __ e
4 Non Utilized _ _ 0.4025
AL T e
)
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Land usc puttern at the End of the Life of the Mine

Sr. No. h’_{_{{_g_"{;_{em are givent in ]‘f(’(ffﬁé’\ - _ Total (Hect.)
! .;.\ ater Reservoir o . 22111
2 fop soil Dump X i
3 | ackh]led area f

| Slack Yard
3 _ Suo G:ade stack Y‘ud
o T " S
9 "i(ﬂeﬂ1Be“(ONMfﬂHHIBaCkh“€d1 Ee e oo SRRRD |
11 Effluent Treatment Plaat o e
12 Mineral Separation Plant
13 Township o .
14 Non Utilized e “

Toal 30

(i)  Aesthetic Environment

The arca 1s having little aesthetic due to fine generation by blasting be little effect on
aesthetic environment by the mining activities, and the proposed plantation will

compensate this minor impact.
(iit)  Soil and Land Use Pattern

The scil cover in the area is very marginal and by the mining activities the soil will
only be disturbed at the propose place of excavation The proposed dumping site is

covered practically by very little soil cover.

The land usc will only be affected at the place where the mining activitics will

take place (i.e. at the pit cxcavation).

(iv) Agriculture

There is no agriculture land in lease area and proposed mining will no affect
(v)  Forest

The mining area does not fall'in or in vicinity of 500m reserve forest. In the operating

“ining area is very poor state, only some small bushes exist in the

arca and a&*@tﬁr.ﬁb effect will take place by mining activities on vegetation.
APPROVED



(vi) Public Building, Places and Monuments

No public building, places ol monuments are exists in the lease area or ncarby, so
there will be no impact by mining activities on any public building, places and

monuments
14.2.2 Water Environment
(i) Surface Water

No nallah, spring or surface water found in the proposed mining area and hence,

there will be no effect on surface water due 1o mining activities
(i) Ground Water

The water table in the area is low as 60-70m more over there will be no discharge of
toxic substance from proposed mining and hence due to proposed mining activitics no

anpact on ground water will lake place,
(i) Water Quality

No impact will take place due to mining activities on water qualily, as no Loxic
or polluted water will be discharged, neither the pit depth will go below the water &

table.
14.2.3 A Environment
(i) Noise

The source of the noisc in mining particularly in this arca can be due to (1) Mobile
plant (Drilling running of compressors ete.) (2) External Transport Plant related with
supply of material running of trucks and dumpers ctc. (3) Explosive deterioration. | '
Sound waves etc. No sound pollution will be caused by above source, as the sound

generated will be below tolerance limit of 80 (d.B.). The blasting will not be of high :
scale so practically no ground vibration will take place. The sound due to blasting "
cannot be controlled but it will remains under tolerance limit of 80 ( d.B.) and it will |

not cause any danla;,kgﬁéﬁﬁiiﬁa’:ﬁk power.
5 B N
1 L) CONIC I .
« Liritining activities can take place by generation of the

(i) The impact zgrf E{Eé&“é

- E_ % 3{
fine dust due to:- ="

_ . g
(a)y  Drilling and Bl
iR
¥, NE b
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(b)  Running of external transport machinery, like dumpers, trucks in the mining
area.

Duc to these mining impact will be very low / negligible. This will be conrolled by
spraving water in the atea.

(iti)y Climatic Condition

Climatic condition of area will have no change by mining activities, as the mining
activities will be of a very limited nature, so there will be no impact of mining on
climatic condition,

{4.2.4 Socio-Economic Environment

(i) Social and Demographic Profile

(ii) Human Settlement

As far as the social and demographic profile is concerned there will be a positive
cflect on the status of the persons employed in the mines because they will get
cmplovimient and their financial position will be improved and their status will also
mmprove. presently there is hardly any empioyment potentality in the area for Lhe
fabour persons. The workers will also be provided with facilities like medical care.
money saving as Provident Fund. Bonus ete and thus there will be improvement in
their social life. As far as the demographic profile 1s concerned the demographic
profile on the persons will be increased due to mining aclivities.

No human settlement exists in lessee area; hence no unpact will take place on human

settlement,
(iii)  Recreational Facility

I'he proposed mining activities will not have any impact on the recreational facility of
the arca. as the proposed mining activities will not take place on recreational [acility

Sile,

143IMANAGEMENT {;,m :

be made lo overcome the impact caused by the

14.3.1 Laund Enwron‘gamnﬂ; " /“,
Ty, .;‘;'_‘f an

(i) Land Scape -i!;l’-‘ffq;
\PPRCVED




As landscape will not be changed much except the excavation of the proposed pit.
The arca is scanty, at the end of mining activity and pit will be converted nto the
waler reservoir.

(i)  Aesthetic Environment

Aesthette beauty will improve in the {orm of green belt created by plantation,

(iif} Soeil and Land Use Pattern

The total soil recovered from pit will be dumped over an average height of 3m This
soil will be spread over the dump and the proposed plantation will be done.

(iv)y  Agriculture

No management plan required

(v) Forest

No management plan proposed The proposed plantation will enhance the density of
trees 1 area.

(vi) Vegetation

Plantation will be done as proposed in the programme of plantation.

(vii) Public Building, Places and Monuments

No management plan required

14.3.2 Water Environment

(i) Surface Water

No management plan requited

(i)  Ground Water

No management plan required.

(i)  Water Quality

No management plan required,

14.3.3 Air Environment

(i) Noise

Noise is ¢ ::h_';uiféﬁ'iftft!ﬂc to machineries diploid in the area. Precaution regular s
P,

e, gmz:h cef Liu wuﬂ excavator replacement of damaged/ worn out parts when

even e -L_.mmé ww;;é; he z;aég.m. Ear plugs will be’ provided to the persons exposed to high
] i

L S it N

() The road Wilkbg maintained properly The maintenance of road will also help
i mgmie hmw_ ulasthinery, tyres ete. dust suppression will be done by spraying

watcr from time to time Dust generation during drilling will be tackled by wet
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drilling / dusl collector. In addition as a extra precaution dusk masks will be provided
to the drilling erew.
(ii1) Climatic Conditions

No impact will takc placc on climatic conditions of the atea and hence no

managerment plan is proposed,
14.3.4 Social Economic Environment
(1)  Social and Demographic Profile

The Lessce shall spend 2% of profit for the development of the area i e. treatment of

poars, schools. temples and other social work.
(ii) Occupational Health and Safety

To prevent the occupational disease the measure as proposed in drilling operation in

previous columns will be taken. This will prevent the inhalation of the dusl by the

\

workers The workers will be periodically checked under Rule 29 of Mines Rule and
il any wotker found Lo have any occupational disease he will be immediately removed
from the mine area and will be provided with proper medical care

(tif) Safety to prevent the worker gelling injury during work following measure il
be taken:

(1) The workers will be trained in vocational training they get proper training in their
particilar wotk (i} They will be provided proper salety equipment such as salety
boots. helmets, and lifeline ete (i) Proper benches will be formed Apart from this

all safety precaution will be taken as per Act, Rules and Regulation.
(iv}  Human Settlement
The local inhabitant will be protected during blasting operation.

(v)  Recreational Facility As no impact will take place on the recrcational

facilitics and hence no management plan is proposed

(4.4 pnmm i m: ,\zm PLANTATION

z s:.‘

.,l

?“W
w ( 4
hence il is froﬁfﬁﬁ\?%m 198 trees per year of the following:
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The plantation will be done at the place shown on the Envitonment Management Plan

Plate No.VL. In every year an area will be used for plantation

Programme for Plantation

Sr. Year of " Target of Assumed Eé&“gﬁmzliﬁhznwﬂ Total
_No.  Plantation | Plantation | survival | uf Cusunlties |

! 2022-23 (98 4 = | T8

2| 2023-24 AR _m L

3 202425 198 L g

i 2025-26 A N

5 2026-27 20 - 198

14.4.1 Place of proposed plantation: - The plantaticn shall be done at the following

places:-

L. At the boundary of the Lease.

2 Both site of the road (Mire to Kuker Khera
3. Atthe Dumps
4 Atthe Pvt. Land provided by the Govt. and own land

14.4.2 Post Plantation Care:
(i)  Protection from Grazing

Protection from grazing will be done by erecting suitahle boundary in the plantation
area. As such in this area lessee will erect stonewall. This will protect plants from

grazing.
(i) Watering during Dry Spell

Though these trees will required very less water, however in the first year from March
1o August the watering wili be done daily and September (o February Thiice » day by
water tanker/Over head tank in the plantation area. Thereafter watering will be done
alternate day from January to June and once in two days September to February. Afler
five years no wateriitg will e required

: SN
{iish z“s-!fumriug- 1 3 %
Hhe mang e ol poat dung S be done while plantation is taken up No other
REnLring s requinsd fir E;l_%@}p‘;b‘p()éed plantation.

(v Pest Contral e

L } g
s

s |



Applicant will consull from the agriculture expert for pest control and (reatment of

secds and plants before the plantation

(v) Replenishment of Casualties

The loss of damage/ ingrown plants cach year will be counted and in subsequent
plantation casualtics will be again planted al same place. This way in the cod ol 5
years 990 healthy trees will remain in the area which will improve density of trees in

the arca

OTHER INFORMATION:

{. The lessee shall comply all provision of Mines Act Mines Rule Metallilerous Mine
Regulation, 1961 and Bye-laws made there under
2 Consent from Rajasthan State Pollution Control Board: Shall obtain from RSPCB

Pollution Control measures :-

* Present Measures ' Future Measures
I Plaatation in the lease area and i ?pla)mgof water on the haul roads,
| ousude the leasc. 2 Plantation shall continue
2. Waler spraying on haul roads 3. Regular maintenance of machinery
4. Goggles, Ear plugs shall be provided.
5. No. Discharge of water and shalt be

utilize for spraying. wire saw
operation andl other purpose
6. Proper maintenance of haul roads.

1

Proper Dumping

o

Stacking of Top Soil and shall utilize
for plantation

FEILIAB B840 8088888d808488d840444
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Chapter - 15
INFORMATION CONCERN TO RULE 29 (5)(1V) OF RMMCR-2017

Distance [tom the lease area to dilferent natural resources

w
»
4
w
b

1. Reserve lorest:- 3.0km SE side of lease

] 2. Kumbhalgarh wild life sanctuary-- 55.54km SW side of lease

£ 3 River Nekhadi Nadi:- 2 OKm in NE side of lease

[ 4. Wild life sanctuary Rawali Tadgarh:- 13 7km W side of lease

) 5. Waler body:- -~

) There arc no natural water courses available in the lease area, So conclusion is that
D there 1s no adverse impact 1s seen on environment and ecology due to mining activity
e in the arca Although the lessee has to compliance all conditions mention in EC and
g fulfill all measure against environment poliution suggested in consent granted by
) RPCH

g

.
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Closure Plan

(Rule 29 (5)(vi) of R.M.M.C.R., 2017)

€

DETAILS OF M. L. AREA

Near Village KUKER KHEDA
Tehsil : BHIM
District : RAJSAMAND
State @ RAJASTHAN
Mineral GRANITE

M.L. No. 22/2014
Area . 3.00HECTARE
Lease Period  06/10/2017 to 05/10/2067
Land Type . PVT.LAND

Name of Lessee . M/s Gem Granite,
Status « A Partnership Firm
Address . C/o Shri Sahu Yatra Company, Behind Aadinath

Colony, Jaipur Road, Madanganj, Kishangarh, Dist.-
Ajmer (Raj )

,—: P Prepared By
b Nimish Singhwi, Mining Engineer
L 15, New Glass Factory Colony,
Sunderwas, Udaipur (Raj.)
: Mobile No.: 94141-10360
APROVES
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Particular

Progressive mine closure plan
Mine area description
‘Review of implementation of scheme of mining mciudmg
progressive closure plan up to the final closure of mine
et
- Economic Re;ﬁeréﬁssion of Closure of Mine and
Manpower Retrenchment
Time Scheduling for Abandonment and Abandonment
Cost

Financial Assurance
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CHAPTER ~ 1.0 PROGRESSIVE MINE CLOSURE PLAN

1.0 INTRODUCTION

This Progressive Mine Closure Plan is for Mineral Granite Mine (M., No.22/2014)
ncar village - Kuker Kheda, Tehsil- Bhnm, District- Rajsamand (Raj) has been
preparcd on the consent of the owner ol the lease M/s Gem Granite, C/o Shri Sahu
Yatra Company. Behind Aadinath Colony. Jaipur Road. Madangani, Kishangarh. Dist.-
Ajmer (Raj.) for fullillment of Rule 29 (S){(vi) of RM M C.R., 2017

The present land use pattern is as indicated in the following Table:

Present land use pattern

District Village Topo Khasra - Area  Ownership  Type
& & Sheet No. - (in Dccupancy  of
State  Tehsil  No. Hect.) ~ Land
3630/3463.3464,3465

Kuker Khera
& 45 K/02
Bhim

Rajsamand.
Rajasthan

3466,3467,3468,3469 . Pyt Waste
3470,3472,3473,3476 7 Land = Land

: 3477,3478
The lease area is in Non forest land. The whole lease area falls in the GT Sheet No. 45 K/02.

1.2 REASON FOR CLOSURE

The mine is proposed to close on account of exhaustation of economical recoverable
Granite rescrve in lease holds area. The mine may be closed on account of others
unloreseen reasons ie. force measures of Governmenl directives etc for which
nformation and notice shall be seemed (o concerned Govt. authorities and
departments.

1.3 STAUTORY OBLIGATIONS

The Scheme of Mining with progressive mine closure plan for Granite Mine (M. L
22/2014) near village- Kuker Kheda, Tehsil- Bhim, District- Rajsamand (Raj.) has been
ptepared on the consent of the owner of the lease M/s Gem Granite, C/o Shri Sahu
Yatra Company, Behind Aadinath Colony, Jaipur Road, Madanganj, Kishangarh, Dist.-
Ajmer (Raj.) for fulfillment of Rule 29 (4) & rule 29 (5)}(vi) of RM.M.C.R., 2017.

The 111inir1&ieas€ was granted in favour of M/s Gem Granite, C/o Shri Sahu Yatra

No. SME/Raj-Cu/CC-Amet/MR/ML/22/2014/957 on dated



06/10/2017 to 05/10/2067).

The Mining Plan with progressive mine closure plan was approved vide order no.

9855-59 Dated 20/03/2015.

The Scheme of Mining with progressive mine closure plan lor next five-years 2022-23
to 2026-27.
1.4 CLOSURE PLAN PREPARATION
1.4.1 Lessee name and address:
M/s Gem Granite,
C/o Shri Sahu Yatra Company,
Behind Aadinath Colony, Jaipur Road,
Madanganj, Kishangarh, Dist.-Ajmer (Raj.)
Muob. No.-
Email I1D-
1.4.2 Name and address of the recognized person who prepared this progressive
closure plan:
Nimish Singhwi. Mining Engineer
15, New Glass Factory Colony,
Sunderwas, Udaipur (Raj.)
Mobile No.: 94141-10360

Email- nimesh.singhvi@gmail.com

1.5 Name of the Executing Agency

In the lease area the mineral Granite exposed on the surface.
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2.3 Parameters of Estimation of Reserves: -

Nature of  Total Insitu Geological Recoverable

Reserve as per UNI'C Reserve Granite

........................... L. {tonnes) (tonncs)

PG S S04 L bl 800998
L 9280662 5T

309554 185732

2742647 1543927
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2.8MINING METHOD
Opén cast Mechanized Mining Method shall be adopted.
Benel Parameters shall be — 1 Height - 6m 2. Width - Equal

times of the width of widest machine.

Iroposed Production for the five vear Period

vear ROM Total saleable Wiste
Excavation Mineral i

e Lo dnlonnes t fonnes _ fonnes
S0a2s | umE | 57294 60036
2023-24 | 162397 78185 L 83212
202425 200558 | 96284 ‘ 104274
202526 18883 13399 75532
2026-27 253885 i 119999 | 133886
Total 922080 | ASAL | 457940

2.8.1Rock Fragmentation A Granite mine has two types of activities ie onc is

temoving of waste rock and overburden and the other is extraction of Granite blocks

Overburden/Soil with fiactured capping {tom 6.0m is removed by drilling small dia
holes. these blasted with light explosives charge (to prevent damage to Granite blocks
from crakes) and the overburden is removed with help of excavator and loaded into
Dumper The muck is transported and dumped in the lease area at proposed dumping

sife

When Granite is exposcd. a tice face in Lhe strike direction along weak zone of strata is
opened out by digging a trench box of 10m x 6m this in local terminology is called galli
prepatation. Thus a bench is formed The height of bench is 6.0m. Vertical holes of
25mm dia are drilled by Jack hammer drill and with the wedging the big blocks are
separated and toppled by using Jacks. Big size block is further divided into small

blocks by drilling and Wedge method.
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2.8.2 Extent Of Mechanization:- Initially the lessee will also arrange machinery
on hire basts on contract basis. Later the lessee will go for own mechanization.

Praposed Extent of Mechanization

Machine R . Nos. - HP/Capacity
Compressor | | _ 60HP, 100 11P
Wi S e el Dee o WHENHD
D.G. Set ST . Sy v 0
Derrick Crane L2 40MT
Water Tanker % 5000Liter
Hydraulic excavator 2 ]6m’
~ Dumper =i S . 4 20 Tomner
\LD-4 e ? 2 (2w

_R_-cquf red more mi/c s:havl I be taken on rent basis to achieve the i)rochlcliun.
2.9 Mineral Beneficiation
The Granite blocks and laffers/khanda will be loaded by crane into trucks and
transperted to the Rajsamand, Udaipur and other Gang saw and culter units. Al the
plant block can be dressed by dressing machine and then cut in slabs and tiles, then g0

to polishing unit for polishing and then sold to the user of the Granite



" CHAPTER - 3 REVIEW OF IMPLEMENTATION OF MINING PLAN
OF MINING INCLUDING PROGRESSIVE CLOSURE PLAN UP TO
THE FINAL CLOSURE OF MINE

This progressive mine closure plan is for an lease. Hence this chapter is not

applicable for at this stage.
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d.

CHAPTER -4 CLOSURE PLAN

The Proposals of the Final Closure are based on the Geology and Topography of the
region At the end of the mining operation, Icase area shall be used as watcr rescrvolr:
the water reservoir would be (enced

4.1 Mined Out Land

Mined Qut Land (Hectare)

Particular Present At the end of | At the end of Life of
| L. 2N _ MiningPlan __ Mine
Broken Up Area 97421 22011 (2211

Back Filled Area | Nil | Nil

Water Reservoir  Nil _ N

Reclaimed Area | Nil Nil

Mined Out Land Planning The mined out land planning is required to be done to
ensure that:

As soon as the land matures, it shall be made ready for future use.

At all the times mining pits and the roads shall be -maintained in safe condition to
prevent landslides etc. and stability shall not be disturbed.

Water drainage shall be maintained and cleaned in a manner that surface water shall
not cause quarry flooding.

4.1.1 Land Use Pattern The lease area is having Pvt. Land. In general the area is
hilly. There is no village or human settlement in the lease area Permanent
vegetation in the area is also very less prominent.

The present land use pattern is as indicated in the following Table:
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Sr. No. [$All the areas are given in Hectares

| Alea un dcr excavation

?  StorageofTopSeil

{’) /I [hin i
| Mineral Stlorage
> Sub Grade Mineral Storage
o ! Hrastructure
7 Rnad{tzut track
3 Railway
¥ [tcen Beluplantation

10 ;hliﬁll"i‘ Pond

1 Fffluent Treatment Plant
12 '\/[nn,rd] Sepdldllcl’l Plant

13 Town Ship

14 llectic line

5 Dthers
virginarea
Total

G

Present land use patrern
Total (Hect.)
07421

~0.5785

T

o 00960
_1.5744
3.00

4.1.2 Land reclamation & Tree plantations The land reclamation and
afforestation proposals are presented in plate 8 of the Plan. The lessee is
committed to take care of and reclaim the mining area as proposed in the plan.
The lease area would be used as water reservoir.
4.1.3 Post Mining Land Use Plan As mining in the pits is not going to be
completed during the period of this two-year period, this point is not applicable.
4.1.4 Proposed Land pattern during next five years

Proposed Land use pattern during next five years

“All the areas are given in Hectares

Sr. No. Total (Hect. s

1 i} uarties 21 H]
2 ; TULJ 5011 Dump 0.0590
5 Dumps. 01524
8 Mineral Slack Yard ! 00070
3 Sub Grade xtad\ Yaid !

G Infrastiucture (Work shop. administr ative Building) | 0 0090
7 Roads & .

8 Railway e ]
@ | (}:ccn Belt o Ay 1 N - .
o e Cxgatment Plant I i ek
12 "

14 04025

300




4.1.5 End Land Use Pattern at the end of the life of the mine:-At the end of
the mining operation, of the lecase area would be used as water reservoir and a
part of the remaining region would be used for plantation The proposed end land
use pattern is as indicated in the following Table:

Proposed Land use pattern end of hje uf mine

Sr. No, *AH Hr_vgw{{{g_(gs_ n're ﬂwen m Hectares Tu_rml (Heet.
4 Stack Yard M
3 Snb Grad '-}*'*c_[_\__Ymd

Innaswucture (Work qhop admn‘;(su«twe Bmidsng)
7 ' Roads
8 ~Raiiway o i
9 ' Green Belt {other than Backfilled) () 7889
10 ~ Tailing Pond -
11 Effluent Treaunent Plan )
i2 Mineral Separation Plant
13 Towogship

Total 1 3.00

4.1.6 Post Plantation Care Post plantation cares including provision for watering
them. Most of these trees will be planted during the rainy season. The type of Lrees
proposed wusually does nol require much carc after plantation. However. the
management will allocate workers Lo look alter them, on a regular basis. This Green
Belt will be properly tenced The water for the purpose of plantation during the period
other than rainy season will be fetched from the wells

The plantation scheme proposed above would not only help in the restoration of the
land use but also improve the eco-system of the area.

It is suggested that a joint effort be made in consultation with the experts on the soil
conservatton, agro-fotesting and afforestation, so that a systematic land use pattern
could be evolved, The lessee of this mine is willing to take part in such an effort.

4.1.7 th’éﬁ‘ﬁlrﬁﬁ%‘l\fianagement and Impact Assessment

Surface AW e ﬁ]?;g ﬂxﬁlf‘ks;n- pits und proposed waste rock :dumpsites shall be away
fronm oy b ;;mm Wil or stream. Thus there will be no impact of mining in the natural

ey 01w ‘.i-..: snddhe drmnage svstem in the lease area.
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Ground water The Ground water table is 100m (in rainy season) to 120m (in Dry
Scason) and therelore, quantity as well as qualily-wise, the ground walter in the area is
nol Jikely to be effected at all.

Water quality The mineral produced and the waste tocks generated are not likely 1o
pollute (he waler quality in any manner.

4.2 Air Quality Management The only soutce to pollute air shall be the generation of
dust while undertaking the mechanized mining operation including sizing the mincral.
But the level of dust concentration shall be practically of very low order.

4.3, Waste Management

Rate of yearly generation of waste next five year

Particular _ ~Area Quant\iml;(wiré}ines)
Exiisting Dump _ ~ 0.5785hect. N
Dump at the end five vear period  0.1524hect. 457940

Dump at the end of Life of Mine Nl

4.4 Top Soil Management
The total soil recovered from surface will be dumped in of the lease area This soil will
be spread over the dump and the proposed plantation will be done
4.5 Plantation
Proposed Plantation

Particular SEs, - K Location - No.of Trees Area (ha)
Present - S Ni i .
End of five year period 7.5 stalutory banier | 990 0159

" End of Lifc of \Im(,  Statutor y bartier ' 999 " 0?889

4.6 DiSpowl 6f”Mining Machineries

Machinery are not going to be scrap so no disposal proposed.
4.7 Safety And Security Most of the mined out area is proposed (or water storage and
shall be properly fenced to prevent any unauthorized entry in (o (he arca The water
from this arca shall be discharged after treatment for agriculture use. All the safety
measures as per the mine rules will be provided. For safety purpose the following
measures are aiso proposed:

a. Barbed wire fencing is proposed around all the pits, to check the inadvertent entry of

b. Security ¢
will not alluf 4 pubilic person and livestock near the cutting of the proposed

workings.



¢ The safe workings are proposcd in the supervision of technical and qualified
supervisory staff.

4.8 Disaster Management and Risk Assessment

The proposed workings are by opencast mechanized mining method Underground
mining is not proposed. In case of accident a well-equipped First Aid station shall be

available at mine site for giving first aid to injured persons

4.9 Carc and Maintenance during Temporary Discontinuance

In case of tlemporary discontinuance of work, the mine workings will be in the watch of
the Securily Guard employed for the purpose. Before entering the labour into mine
workings or faces during the resumption of work, the workings and faces are proposed

to be inspected by Authorized person.
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CHAPTER - 5.0
ECONOMIC REPERCUSSIONS OF CLOSURE OF MINE AND
MANPOWER RETENCHMENT

5.0 Number of Local Residents Employed As per (he Mining Plan 15-20 workers
other than the supervisory sta{f shall be employed on the mine The fabours employed
shall be from the nearby villages. Hall of them are skilled labours and the other half
shall be unskilled labours Seme local habitants of the area will get indirect job fiom
the mining activities such as transportation etc.

5.0.1  Status of continuation of the family occupation and scope of joining the
occupation back.

As the mine is not supposed to be closed in the period of this plan, so this point is not
applicable.

5.1.2 Compensation given or to be given to the employecs connecting with
sustenance of himself and their family members,

The compensation to the emplovees with sustenance of himsell and their family
members will be provided as per Regulation

5.2 Satellite Occupations Connected To the Mining Industry.

The life of mine is much more than the period of this Progressive Mine Closure Plan
hence this paragraph is not applicable at present.

5.3 Continued engagement of employment in the rehabilitated status of Mining
Lease area and any other remnant activities,

Not applicable in this Progressive Mine Closure Plan

5.4 Envisuged Repercussions on the Expectation of the Society Around Due to
Closure of Mine.

This paragraph is not related (o this progressive mine closure plan
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CHAPTER -6.0
TIME SCHEDULING FOR ABANDONMENT
ANDABONDONMENT COST
i o e 0 o e R
No. | e
b i | m!_._‘xﬁ_.‘%ﬂ!ﬁ}f ‘1"0””0““" ey - 6 1099“0“ (6 ’* 2500 RS) MWWHDUU T
p) Water quality momlonng . 6 luuatmn (6}(7500 Rs) ; 15000
3 \_ No'be Monionng {6 Iocatlon {6x2500Rs) | 15000
) 4 ‘mzz__:: i rl BATRI S EWE R by _ ) 6 IOC'I[IOI‘I“Lﬁ X 9500 RS) | 1300(}
5 Barbet wire fi encing 885meter periphery 88500
¢  Plantaton 1 O%saplings 99000
7 Retaining-wall s T el el _ Nodmeter | 16400
8 Galland drain g 860111:&(:1 186000
2 thig Tank : B .. 10000
10 f\"flSCEfllmwous i o 0,11 NS
_Total Amount i Rupees 369900
T
-wif%:;fx
o £
i W)



> 15

»

~ Chapter - 7.0 FINANCIAL ASSURANCE

N S, Iead ' Area put Additional Total Aren Net area

S put
No. onus¢ at  requirement | (in. Jla.)  considered as  considered

startof  during Plan § fully for

g Plan period (in. - reclaimed & caleulation
(in Ha.) Ha.) rchabilitated (in. Ha.)

b _ (in. Ha.)

Area under

0742 1.4690 2211 : 2.2]

i _mining gl I i ' ”

. P o ~ . 00%0 00590 00590

- i]}t‘l"l‘;';’“*dw 05785 | 0426l 0.1524 01524

- Mineral storage  ~ 00070 00070 -~ 00070

L] Infrastructure

| (Workshap, 00090 00006 | 0.0090 0.0090
= administiative ;
Cbuildingete) A | w

AT 00960 00960 | -

w7 Railway T | - T, - | -

: Green Belt _ 0.1590 | 01590 0 1590
- Taling pond ' -
=g 10 | Effluent

., Ireatment ;
=® i Mineral i )

~ Separation Plant ) ;5

- 12 Townshiparea = - 4!
) Sub Giade Stack ?
- | __GRANDTOTAL 2.5975
) Financial Assurance/Surety is already submitted to Mining Engineer Amet as pet
= rule 29 (14) of RM.M.C.R,, 2017.
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